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LOK SABHA

Monday., March 8, 1976/Phalguna 18,
1887 (Saka)

The Lok Sabhp met at Eleven of the
Clock.

{Ma. Sreakir in the Chair]
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, 1
have to inform the House of the sad
demise of one of our colleagues, a
gitting Member of this House, Shri
Moinul Haque Choudhury and one of
our former collcagues, Shn K. C.
Reddy

Shri Moinul Hague Choudhury, who
passed away at New Dethi on the
13th February. 1976 at the young age
of 53, was a Member of tnis House
representing Dhubri constituency of
Assam. Starting his career as a2
lawyer, he was elected to the Assam
Legislative Assembly in 1952 and con-

tinued to be its Member till 1971
He was g Minister i the  Assam
Government during the vears 1957

to 1967 and held a number of port-
folios with distinction, He  was
connecteg with several educational
ingtitutions in his home BState and
was also associated with a number
of religious organisations. He repre-
sented India in the UN. General
Asgernbly session in 1980 and 1867,
He led the Indian Goodwill Delega-
tion to Saudi Arabia in 1968 and
represented India in the World Isla-
mic Conference at Kuala Lumpur in
1969. Shri Choudhury became the

2617 192,

2
Union Minister of Industrial Deve-
lopment 1n March 1971 and held that
office till July, 1972, In mud 1978 he
was chosen a: a special envoy io
several European (ouniries to expain
India’s position on the Bangladesh
issue and he helped in projecting
India's torrect nnage abroad. A very
amiable and highly cultured person,
he used to take active part in the
proceedings of the House. In his
death the country has lost an able

statcsman and an eminent Parlia-
mentarian.

Shri K, C. Reddy, who passed away
at Bangalore on the 27th February,
1976 at the age of 74. had a very
long Parliamentary career Starting
from 1930 he was & Member of the
State Legislature of Mysore for 22
years Thereafter he was a Member
of Rajya Sabha during the years
1852—57 and of Second and Third
Lok Sabha during the years 1857—
65. He was alssp a Member of the
Constituent Assembly during the
years 1947 to 1950. A stalwart of the
freedom struggle in the princely State
of Myeore, Shri Reddy successfully
launched satvagraha in 1947 for the
establichment of responsible Govern-
ment in Mysore State He was elect-
ed leader of Mysore Legislative
Assembly and formed the democratic
Goverrraent in the State in  1947.
A great administrator and 2 man of
integrity, he served with distinction
as Chiof Minister of Mvsore during
1947—52. He joined the Central
Cabinet in 1952 and hed various port-
folios guring the years 195263, In
1965 he was appointed Governor of
Madhya Pradesh and he held that
office till 1971. He participated in



y intexnationsl conferences and
leader of Indian delegation
G.A.T.T. Session st Gonsva
1981, In his death the country
@ great statesman, an  able
administrator and a patriot.

We deeply mourn the loss of these
friends and I am sure that the House
will join me in conveying our con-
dolences to the bereaved families,

The House may stand in silence for
& short while to express its sorrow.

The Members then stood in silence
for a short while.
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ORAL ANSWERS TO QUESTIONS

wat, wieiwT, Iater war WNwnfas
¥ o wd wrhat w1 gawie

st W™ WX WM
wr gfw sttt guete  wR Ay
waxr o gar st fw oo

() =¥ 1974 ¥ aaf, e,
ST war drnfers & Gy vody
qfieare e Wy ;

(w) 9% grafw & fog war
widagr w1 vk aqr gate & faq
g felt agam & af ; W

() o= wwd 9x 3= ferar ad
gur?

THE MINISTER OF SUPPLY AND

REHABILITATION (SHRI RAM

NIWAS MIRDHA): (a}) The re-
quired information 35 as follows:

Arrivalsdurn g 1974

() Burma

2430 famyhic by se ¢
repatrtes and

93 persoli by arr.
$ri Lanks

@ i e
Indo-St: Lanks

agreement) 10643 famulies.

Oral Awvwérs MARCH § 118 Oral Ansroars P

There were no repatrintsg from
Uganda and Mommbique during 1074.

(b) A statement is 1l on the
Table of the Bsbha giving the detalls
of the schemes for the rehmbilitation
of the repatriates from Burma, Sri
Lanks, Uganda and ue,
{Pleced in Library.
10868/78).

(c) An expenditure of Rs. 4.18
crores wag incurred on relief and
rehabilitation of the repatriates from
Burma, Sri Lanka, Uganda and
Mozambique during 197¢-75.

W fear gfrar grafeic @
g7

F70 PR W wIEr wur 8§,
& wrrar wgw g B ¥ goo eIl
 owgr ¥ fear w1 waw  fawm
gFM &, T WKL IT war §
3,000 ®TY ¥ qg AR ww
ok o€ § WY wr IRE  anm
i o€ ofcgfar fer wqr &7
wx o fwax ofeere wwr fag

A

i‘[t:

ot T fooer fonf : o Srewng
aurk ok & fis v vy WY wgaaw
e § wg gg st & & ot



aAdT A= w1
TN 8% § qwmA

|
3
14 *§

cud werar fafow syl 8§ @
dwemg we off & Wit
a5 ¥ W Y W, wfe,
THwT ST WY ¢ smferdi WY
oG o ¥ femw §: W fag
ag wgw fs W A W TRy
fasit &, ug ey fafs &1 S
¥ wafor wff v &1 o &1 IAwi
frefts ¥ Wiz dfafw 3z ¥R %
foq A @F  FOHT  FIH O
€7 ® WATHT TN W+ alwl § wew
A & Fag sAwr AW 4o W g
v o fumr A7 e e @
et FIW ¥ fAg mAw xaT W)
fafrw wwrr & drvam anmf wf
Ermwm&'ﬂw faar
e §, AT fawe oW WY g
e ot & Iw ® agw wed
aw & waifaw fegr wr § W)
By wrdr ged sfomw faws £

g1 w3 fay gae 9ue
wifer &1 ¥ s I Y &

W7 XAy W T weer #r
gy g g 2, @ ag T ww
99 T B qxar @ X FAT L

ot g ¥vm - &Y ag g §
fr 1974 % fray ofaic wrw-
frie ®v foq wy, fodd =i w1
aoerlt Awd & o "Wk 3Ae)
fem fer oz o fager fer T
wors g, W oag ¥ A
yw f v o & owi ¥ oguy
wer Al ger &
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g wy v ey wmfadl o
wtr e war faqy war &7

ot o frwr fraf @ Cmrer ffe
warn’”’ ox Gwr wew & far W
qfowrar ur oy ag ¥ @ Wy @
arer & R gz qorar § foww
ag wifow #x @) & fir oY W v
ELH AW, IRy arwrfew  #eR
& 3y, IARY s & o7 @ v A
Wy fewr g, TR WA Y
¥ fag g qag e WY 3T
s Wy & aferfra gt oW
ey fear smy

DR, RANEN SEN: Among the
repatriates from Burma, a large num-
ber of Bengalis are non-agricutunsts
who are either mostly small traders
or were working in offices—service-
men., Here in this statement I find
that the repatriate families from
Burma have been sent as agricul-
turists to UP and Bthar. Then again
there iz another reference in the
statement that the repatnates from
Burma and Sri Lanka are  being
resettleg in the agnicutlural projects
which have been gtarted Where new
migrants from the former East
Pakistan: are being resettled in Karna-
taka May I know the purpose of
sending these non-agriculturists from
Burma for resettling in agricultural
projects? What would they do there?
Did the Government consider this
point of view whether these schemes
for them would help them while re-
settling them there? What is the
real position in pregard to the Benga-
Yis who have come from Burma?

SHRI RAM NIWAS MIRDHA- Well
8ir, the repatnates from Burma fall
in varfous categories. The people
who came early belonged mostly to
trading classes. But, the later arrivals
cpnsisted of agriculturists alsa.

We bmye differsnt patherns for
assigtance in the xural aress on agri-
culture and a different pattern of
assistance for urban areag and relva-
bilitation in urban areas. We have
a policy that persons coming fromy
Burms should be sent ss far gs pos-
gible for rehabilitation to the States
of their omgin. So, the impression
of the Hon. Member that we send
them &all on agriculture settlement is
not correct Very few have been
sent for mgricultural rehabilitation
and only those persons who have
agricultural background are sent for
settlement on agriculture For others
we have a different pattern of assist=
ance

SHRI JAGANNATH RAO Sir,
some thousands of refugees from
Burma have been settled in Orissa
May I know whether the rules for
re'iet and rchabilitation apply umi-
formly because, 1 know, in  Orissa
several of them have not got any
loans for housing purposes or  for
carrying on their profession?

SHRI RAM NIWAS MIRDHA:
There are 3072 repatriates from
Burma in Orissa and the pattern of
assistance which I have spelt out in
my answer applies to them as well
In case this pattern of assistance has
not been extended to them in full
measure in Orissa or if there are any
such complainte which the hon Mem-
ber hag in view T will be grateful if
he wiites to me and I will see to it
thas thev get the asmstance 8ccOT-
dingly

Taminy of Himoslayanr Rivers through
Multi-pudpose projects

2 SHRT BHOGENDRA JHA- Wikt
the Minister of AGRICULTURE AND
TRRIGATION be pleased to refer to
be pleased to refer to the reply given
to Starred Question No 80 on the 12th
January, 1976 regarding teming of
Himalayan Rivers through mmitl-
purpose projects and state:

() whether further talks between
the high level teams of India and Ne-
pal have since been held;
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(b) # so, salient features thereof;

(e&) whether the construction of tri-
Dle benefit High Dam over river Kosi
near Barahkshetra, barrage over
river Kamala near Sisapani and over
"Bagmati near the foot hills have also
“been the subject matters of the talks;
and

(d) if so, Nepal Governmen'’s re-
.action thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KE¥DAR NATH
SINGH): (a) No, Sir.

(b) to (d). Do not arise,

st wWNpex wr: 12 Jaal. 1976
®Y TF X9 HT IAC A T WA 7T,
sy S raw TR, ¥ FET AT ‘Wl ax
T IF TrF4T &7 gars ¢, 9g 99 &
a5y ¥ T Py sndy . A fawame &
arqg 37 F1 warq faar s’ 3w
g% FwE (7)) waTwad F e
wrfr %7 9T fiw-aw gE €n A,
drarardt ¥ fage wwAr 74T a7 U7
F fantor w17 a=wel & fame  QEORAT
FE o T g7 F FL F srAa 1
RUT wE &1 ¥ wa qEN AT A £
FEr 9% 9T STEAT T fAgc ¥R &
fantor & 18 =1y Frefrarz fawet |17
40 TR QX ffw %! Faand & s7aer
Y, dfwr oo €q w1 ga fag w67
HAAT AT T TH TwE B ¥ EAAT

Faga w1 s v W I faard
wART T XA F@ 7 Kqqa 780
qr S TIR AT E ORIV 7 9O A2
R RTT AT EX gI¥ iy qradEEA
& ¥ Y qem &) g AT
XL XIXH XTI 77T O
o aTTra S A §, T F A i feafa
Yar & 1 39 arewEw F A ¥ ST
w qre oY § Y a7 wdwa ¥ qrw
€ &
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= ¥AX AMG fag: OF eNw
¥ Ay &Y 9, 10 W 11 aT't@
W RUE oy qren &1, Afgw Fue
WO #T WM A waw o - ww Y
oWy qeadl a< fzar wiy 1 o g
et 7wl o, o fafimm @ &
¥F [Aql & 1Y §F G atay RO |

st WNGR W TR ST aredry Bt
IR E wa A% I FT AT qfewrs
freer g 1

W ¥ e fag : el ow
faiy wad a7 7@, afex T w1¥ WAl
TrITaNrE AW g

ot WE | we ! g ¥ fawet
T FJT g7, “YITST wEAHE TH F T
ey & fau wgam Y A £ 4
AT AR ¥ owe faw v a3
TATENIR F4 17 FF MARH &
TV { FAFE TS T AT ZE wnT
a1 feqfa & ? g7 graeAnw #r
uEMa g% it T WY gy wiw ¥
I A TF 9T W 4T
“There is no flood forecesting ar-
rangement either at Sispani or at
Barahakshetra, The Bihar Govern-
ment are, however, operating a
wireless station at Barahakshetra
for the transmission of gauge and
discharge data to Birpur for the
operation of the Kos1 Barrage
a1 aq- W sreefery fasr sar
fagT™ /1 §T 9g3 AR gOHT & Tt
e e At & S gt & s
¢ fow & wraw A0 awer g1 oy
¥ 99 4 w9ty ¥ o w0 Hrerfe
T dEvg ¥ AT ATT 8 #F qreaT

gEt s wswr o frarmar ¢ 7
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@ e wre Yag 0w fedr
Afefee Srwer & a1 & arawe aff
gt & 1 & o e e W
et o wgaty ¥ ary § ooy ady 9T
wrg@t ¥ qre g Aot § Faek
wy Rugafagf

ot winret wa@  walt wERT
ey @ § fe fred g o 1< a=ed
fagre & ey % famrorn A fawes
ey v, wrwrw wrfy afedd w ang
3 ge qr ordy A, W F fAg
frgd ¥q 37 W 97 I NIA JA@
wq OF 709 B A ¥ N dw Ady
iy & W BT aw Y. Wiz P arg
g oy § 37 & fag far P & o F
AT WYE Q17 T QAT HT ALA FATR
s ?

Qe HEET

fead T aTtH N

a2 At fearaas

Damage to Foodgrains due to rodents

*5. SHRI DINEN BHATTACHAR-
YYA: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state whether the Govern-
ment are having any approximate as-
sessment of damage to foodgrains
annually caused by the rodents?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE):

No precise or reliable assessment of
damage caused by rodents is available
on an all-India basis. A Committee on
Post-harvest Losses of Foodgraing had
in 1967 estimated that rodents caused
@ loss of about 2.5 per cent in storage.

SHRI DINEN BHATTACHARYYA:
Since the Committee’s report came in
1867 and we are in 1876, has any fur-
ther assessment beean done in between

MARCH % 1008 Ol duswers =

a8 to the loss of foodgraing stored In
warshouses?

. SHRI ANNASAHEB P. SHINDE:

Studies have been carried out but

not specifically with regard to loss in

storage, For instance, in a study under

a co~ordinated scheme by the ICAR,

damage by rats to crops of barley,

wheat, paddy, groundnut, maize and
jowar ranges from 2.5 to 11.8 per cent.

Another study was a pilot survey or~

ganised by the Institute of Agricultu-
ral Research Statistics which estimateg
the damage caused by rodents to pad-

dy crop as ranging from 1.6 to 4.2 per

cent State Government are also corry-
ing out certain studies. But there is

a jot of variation in the findings

SHRI DINEN BHATTACHARYYA:
Before storage in warehouses, what is
the percentage of loss due to insects
when the crops are in the ficid?

SHRI ANNASAHER P, SHINDE:
The question was about damage caus-
ed by rodents. I geek your protection.

MR. SPEAKER: Shri Bibhuti Mishra

st fawfr fosy @ o A & W
A & w7 wgw ¥ oY Y der aga oAt
T @ F weqw w37 fr q@ @ fareedy
ey &Y arft § 1 wely ot ¥ o€
T W TR A T w1 fur fear
& ot wrReT £ v oW &
T & forg feft gar w7 oo four §
formsy T faar o i 9w QT
qEwT g 7 T QR & o oy
g ey oA F i g a
9% 9% %7 IR AT Wy F 1 A w4w
AT A B i Torg Fonely aam 7 dryarey
frard?
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SHR] ANNASAHEB P. SHINDE:
There are certain rodenticides. One is
zine phosphide, another is aluminium
Phosgphide . ’f’hene are anti-coagul-
ants. These are easily gvailable to far-
mers all over the country through
State Government and even private
agencies.

SHRI AMARNATH VIDYALAN-
KAR: Have any attempts been made
to assess the rodent population? Is it
increasing or decreasing?

SHRI ANNASAHEB P, SHINDE: It
ig difficult to made g precise estimate
of the rodent population. At one time
some estimate was made but I do not
know how far it is correct, it was esti-
mated that the ratio of rodent popula-
tion to human population was 86:1;
that is to say, six times the human po-
pulation. Dr. Parpia estimated the
rodent population at 5,000 million but
I do not know how far it is correct or
not,

Vegetable protein Projects

*6. SHRI N. K. SANGHI: Will the

AGRICULTURE AND
W}T be pleased to state:

(a) whether there is an urgent need

to augment the sources of vegetable
protein for the masses in the country.

(b) wheher F.A.O, has been assist-
ing nations in this regard;

(¢c) if go, the number of F.A.O. has
assisted projects that are functioning
in India and alao those run by Gove-
ernment and to what extent the needs
are being met; and

(d) what plans have been drawn up
for increasing these gources of protein
during the next three years?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHR!I ANNASAHEB
P. SHINDE): (a) to (d). A statement
ia placed on the Table of the Sabha,
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Statement

(&) Vegetable protein is mainly
derived from cereals, legumes and
vilseeds, It the protein available from
these and other sources is effectively
derived, evenly distributed and utilised
the present production in the country
should be sufficient to meet the overall
needs of the people.

(b) to (d). There is no specific pro-
ject in operation with FAQ assistance
for augmenting sources of vegetable
proteins. Governmtnt have, however,
taken steps to increase the production
of cereals and pulses in the country
through introduction of better sgeeds
and improved agricultural practices,
as these form the main source of vege.
table protein for the people. Gov-
ernment 1n the Department of Food
have also taken up steps to increase
consumption of non-traditional sources
of protein like groundnut and soya-
bean meal in order to supplement the
protein availability from cereals and
and pulses

SHR] N. K. SANGHI: Protein ave-
rage being very low in our country
and soyabean being one of the greatest
pretein yielding vegetables, what
steps have the government taken to
see that soyabean that is lying 1 stock’
with them ig being sold out to people?
What js the position about state Gov-
ernment stocks? There are reportis
that soyabean is not being scld out at
all. What is being done to popularise
this particular exotic, highyielding
variety of protein which is a vegetable
protein?

SHRI ANNASAHEB P. SHINDE:
Soyabean production programmes
and research are coming up; there has
been some progress in UJP, and
M.P. in regard to that. I should like to
inform the House that the genera] pro-
tein availability jn the country, ac-
cording to ‘export report is not less
than our requirement; but it is not
equally distributed. That js why a
large section of society, vparticularly
with low purchasing power are not
getting adequate protein, especially
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children of 100 8 ‘yhars  Otherwise
folul availahility in the country I
adequute,

BHRI N. X, SANGHI: Soysbean ¥
S0e of the mhost high yidhitng varisties

set up a processing plant for soyabean
in the country?

SHRI ANNASAHEB P, SHINDE:
Soysbean production and processing
are being encouraged with all ressarch
support, Pant Nagar University Is
doing special work; so also ICAR. The
Food Corporation of India is also in-
terested in procuring of Soyabesn.
I there are any other suggestions

from the hon Member, they are wel-
come,

SHRI RANABAHADUR SINGH: I
want to know whether it is g fact that
offtake of soyabean 18 constrained by
the fact that there are not many pro-
Cessing factories which would convert
it §nto edible food and if sp what

steps do they propose to take to re-
move that constraint?

SHRI ANNASAHERB P
It is a suggestion for action.
Crocodilie Bank

+
*7. SHRI RAJDEO SINGH.
SHRI BIRENDER SINGH RAO:

Wili the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Dr V. John Vonder-
mull of the FAO recommended the
Setting up of a crocodile bank in the
country especially in Orissa;

(b) if so, reasong for the suitahility
of the Orissa State for the said bank;

(c¢) wheher he has highly commend-
ed erocodile farming in Orissa partl-
cularly at Tikerpara and Bhitara-
kamika in rivers Mahanadi and Baitar-
ni; and

SHINDE

td) it 80, why these two rivers have
been, suggested?

TSR MINISTEY OF AGRICULITURE

(a) Dr. K. R, Busierd, F.A.O, Con-
sultant, after a preliminary Survey of
the progpects for crocodile farming
in India, suggested Orlssa &3 one of
the extremely favourable localities for
a farming project,

(b) Orissa was selected becanse i
offered the most suitable habitat for

conservation of these endangered
species,

(c) Yes, Sir,

(d) Gharialg inhabit Satkosia gorge
(in which Tikerpara is Situated) and it
provides a good gharial habitat.
Bhitarkanika is the prime salt water
crocodile habitat in which the species
wag formerly abundant Two mature
crocodiles Hve in this creek and nests
were located to indicate a good
breeding resource.

st coRw fag - Swdr R ®
g% e ugar g fe ot W
seore fog wrAATgdw By fawi
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fa wovar W &Y wfeat w7 wE foeur

ar ar 2w @ A o afed @
wy Teur ot ?

SHRT ANNASABEB P. SHINDE:
Dr. Buﬁudd!hn'!‘-&owww
on our invitation snd he visited not
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<anjy Ovissa but ulso West Bengal,
Bihar, U.P., Rajasthan, Andhra Pra-
-desh, Rarnataka and Tamilnadu, The
expert knowledge on crocodile breed-
ing is not available in many countries
and in our own countyy the specieg is
greatly being reduced. Therefore we
are very much concerned about it.
Now, we have hrought it under the
Pprotection of Wild Life Act. Its ex-
port is banned

st vow fog :  weaw Wy,
AR NITr O 7y i
Tk & ¥ gu g & et &
ey P & ow wmo & fawer
ar v & agt TwvEl w7 wfeqre
2@ w7 wwy ¥ oW Fwar I
wT ot @f fwqgr war & av @Y ?

SHRI ANNASAHER P. SHINDE:
‘We shall go into that.

SHRI M. RAM GOPAL REDDY:
Mr Speaker, Sir. I would like to know
from the Minister whether he is con-
cerned about the breeding of crocodile
or he jis concerned about crocodile

*tearsw

SHRI P. GANGADEB: Sir, since
F.AO expert has very strongly re-
commended the scheme of establish-
ing the crocodile farm specially in
Orissa and that not only will it be g
highly commercial project for Orissa
‘but algo a ghot in the arms for India's
foreign exchange earning and also
‘when Orissa State has already accept-
ed this gcheme and has sent it to the
High Commang for their approval,
may 1 know what is the decis:on of
the Govermment in the matter and
their understanding with the UN.DP.
and the F.A.O. to expedityg quick im-
plementation of the scheme both fin-
ancially and through technical ex-
pertise?

SHRI ANNASAHEB P. SHINDE:
My Ministry has released necessary
amounts for Orissa scheme and neces.
sary trained people are made availsble
there

Oral Answers 8

Fall in Sugarcane Produciion
+ .

8. SHRI K. M MADHUKAR:

SHRI ¢. JANARDHANAN:

Will the Ministes of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is estimated that the
total sugarcane production will go
down by at least 5 million tonnes;

(b) it so, the reasons therefor; and

(c) measures proposed to meet the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (c). Final estimates
of sugarcane production for 1975-78
are not yet due from State Govern.
ments However, according to the
second estimate which gives prelimi-
nary estimates of area under the crop,
an increase of 42 per cent is indicated
in the area under sugarcane.

WY wwer frer ‘wqwT @ s oY,
an ¥ e srewt &Y feafr agr
TR T & 9w FT qEHrT A
oft iy S forer srfernt &y o v
T ¢ TEF wmTr ) oz fag ¥
AT A g e gw 3w W
W AT FARE §, W wY famre
WX IR 2w X, fawr ¥t w
o A W Sy o @
7t B, 3T W AT fee-wrfast
9T W FEE §, IHET QA wT
¥ fag wroeT & w1 wam A AT 8
& 4T gOFTX W TOT TN g
wr oY ¢ fow ¥ 3w wwatw e
TTEE! # F v g 9F o
gy @ T RAvewt W S
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wor & fag wr wvere & g
e wart § ey Iy gy
fudt wfx ™A IERAF o WA
®r ot geeer G @t wE § ag
Ao B 9F

SHRI ANNASAHEB P, SHINDE:
Thig question ig about sugar-cane pro-
duction. The first p:lrt of the question
concerng the Agriculture Department
and the other part of the hon. Mem- RSB AR LR L] st
ber's question relates to Department
of Sugar and Vanaspati As far as
the production is concerned, we have
a scheme for encouraging per hectares
productivity round about the sugar
fuctory areas, that is, about 2000 hec-
tares each in North India and about
1000 hectares in South India.
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fioer §7 afe of, ) qod By Wi
€ wrdmfy € ot & withs Rw
¥ wawwer  fgeet ¥ wer
wew xR

graq gfowyr § 8 woy sty ¢,

SHRI ANNASAHEB P. SHINDE:
It is not true that sugarcane produc-
tion js going down In fact, the area
has gone up and productivity is also
progressively going up So, there is
no fear that the total overall produc-
tion would fall down. The Govern-
ment of India’s effort is to see that
farmers get remunerative prices. That
1s why sugarcane production is getting
the necessary encouragement.

off weeay fRa ‘wge™’ A w@oAT
gt g - whaw  wredly Pesw
awt w7 ¥Y§ €y wfr WA
Wy fgar  qr fr st geerrwi
o g e 2% a9y = w4y
TR ATET AT W, TH RFET A

SHRI D. X, PANDA: Is it not a fact
that sugarcane production has gone
down as compared to last year because
the area under sugarcane cultivation
has gone down” Has the government
assessed in each State to what extent
the area has fallen down?

MR. SPEAKER: The Minister said
the area has not falien down.

it owrenre meeY ;- srewsr ofY,
Tw & e WY wToait % qrer €
Faart ¥ fore srak wrd WY § Forerer

SHRI ANNASAHEB P, SHINDE:

A geparate question may be put by the
hon. Member,
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§ w2 e gy
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SHRI ANNASAHEBR P. SHINDE:
Under the new national guidelines
about the land ceiling law, no sugsr
factory is allowed to hold land beyond
100 acres and that too for experimen-
tal and research purposes. Any land
in excess of that will be taken over
by the State Government. No exemp-
tion has been provided by any State
Government for sugarcane.

sft Aefw o ofd ;e
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g o am A fror o g zw
far w1 am W =w T
ar R E o &7 Twmoiz gfefady
N ox Srer # T A e
T fear wm fawy ofromg-
e gfr, ey g Sresee §
el § 5% ?

SHR! ANNASAHKEB P SHINDE
This year the rainfall situation was
very satisfactory all over the country
Bng availability of fertilisers also did
not present any difficully So, we
anticipate that production of sugarcane
will be marginally more than last year
angd not less. My ministry has been
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urging the State Governments that
they should concentrate their efforts
Oon sugarcane development gctivities.
There 1s also a centrally sponsored
scheme. Round about each sugar fac-
tory about 5000 acreg have to be taken
up in north India for special develop-
ment and we propose to increase the
per hectare production.

Impiementation of Land Ceiling Laws

*9 SHRI VASANT SATHE: WwWill
the Minister of AGICULTURE AND
IRRIGATION be pleased to state:

(a Ywhether the Agriculture Minis-
try have in their latest review observ.-
ed tardy progress in the implemen-
tation of revised lang celling laws by
the Stute Governments;

(bY if so, main factors impeding
the imolementation of land reforms
in various States; and

{c) steps and action proposed to
accelerate the implementation of land
reforms?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) to (c) A Statement
is laid on the table of the Sabha,

Statement

The latest review of the progress in
the implementation of the reviged land
ceiling laws by the States shows that
implementation hasg picked up pace in
the past several months. The state-
ment giving the relevant details is laid
on tha Table ot the House, [Placed
i Library. See No LT-10369/78].

The main factors explaining why
implementation has not been speedier
are as follows:-..

Judicial intervention particularlv in
exercise of the writ jurisdiction of the
High Courts hag led to the grant of ad-
interim injunction against implemen-
tation of the ceiling laws in many
cases. In some of the States specific
provisions of the ceiling laws have
been struck down by the High Courts
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with the result that the jmplementing
ampliorities have been finding it difficult
to implement the laws in general. In
MADy , the response from the
Jand owners to the genera] noticg call-
ing upop them to fyrnish the requisite
-datails of their land holdings has been
-poar. This has necessitated action in a
"big way on the pert of the administra-
tive machinery for collecting necessary
dutails of the land held by such de-
taulting land owners. In some of the
States the prescribed procedure is too
cumbarsome and time consuming to
permit speedy implementation. Fail-
ures to strengthen the administrative
machinery resulting from the paucity
of funds is also ong of the factors that
explaining why implementation has
been faster. Another important factor
of delay in implementation is tha luck
of praper record of rights,

The Government ot India convened
last week a Conference of the State
Chief Ministers and representatives of
the Union Territories to go 1nto al
these issues The Conference has made
a number of recommendations for the
simplification of the procedure for 1m-
plementation, for strengthening the
administrative machinery, for quickly
recording the record of rights of the
tenants, share-croppers and other in-
secure holders of land without havin
to go through the elaborate procedure
of survey and settlement operations
It is also proposed to examine what
further legal constitutionsl measures
are necessary to insulate land reforms
laws from judicial review

SBHRI VASANT SATHE: In the
Statement given, the flgures show that
more than 50 per cent of the total
number of cases are pending; and are
not disposed of. Even in regard to
cases which are disposed of, there are
already stays from the High Court;
and the land that has been distributed
till to-day is only 1,20,45 acres, out
of the area declared surplus, which is
9,023,238 acres Hardly 88811 persons
have benefited. This would show that
in spite of all the efforts that are put
in distributioin is not satistactery, The
impediments which they have pointed
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out in their Statement Sir, arw mamly
the stays or judicial intervention from
the High Court and the administrative
machinery not being eficient. I would
lilke to know as to what positive mea-
sures Governmeni is taking, pending
consideration of the withdrawal of
judicial review ijtself from the High
Court or Supreme Court. The cases
which are now in the High Court are
of like nature. Could you not take the
initiative at the government's level to
have the disposal of cases—even if one
case ig decided, then on question of
law, the other cases are decided auto-
matically? Could you not take mea-
sures at various high courts to expe-
dite the decision and at least remove
one hindrance, i.e, of judicial inter-
vention?

SHR1 ANNASAHEB P SHINDE: As
far ag the general question of imple-
mentation of land reforms is concern-
ed, never before was there such a great
awareness m the countiy as it 1y there
now Since the Government of India
1s very «orious hout expediticus im-
plementation of land r«~inrms, at the
Chief Mimusters  Conference—where
the dehiberations were guided by the
Prime Mumster herselt and by my
seniur colleague Shr, Jagjivan Ram—
their recommendation more or less is
that hv the end of June, in most of the
cases the implementation would be
rompleted, excent in those cases where
the court intervention ig there, or stay
orders are there WNow, as far as the
stay orders and injunctions are con-
cerned, the Law Ministry was again
requesied and in this Conference itself,
this matter was gone into at length It
has been suggested to the Law Minis-
try that it should devise ways and
meang to find out whether further am-
endments to the Constitution are re-
quired to see that court intervention
does not take place on a large scale.
Secondly. in regard to the specific point
raised by the hon Member viz., why
not request the high court to expedite
the individual cases, naturally, the
stepg will have to be taken by the
States. This matter was discussed and
we have requested the State Govern-
ments to take up individually also the
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cases with the high courts, so that the
matters are expedited. But about
judicial proceedings, naturally when
the cases are pending, I cannot express
a view; but the basic question, as I
mentioned earlier, is that we have
provided very large pretection to
these laws, by including these laws in
the Ninth Schedule of the Constitution.
Only in 2 or 3 States has this not been
done, because those laws were not in
conformity with the national guide-
lines: but in regard to those laws also,
the State Governments are expected
to take steps very quickly. AIl these
laws are provided with protection un-
der the Ninth Schedule, There are
further difficulties and they are being
got examined by the Law Ministry;
and the State Governments are also
expected to take steps expeditiously.

SHRI VASANT SATHE: My second
guestion is: it has been said time and
again by the Leader of the House that
the involvement of the people at the
gross-root level should be encouraged
more. That is not there yet. Ag far
as the implementation of land reform
is concerned and its distribution to the
landless labour, these people belong
mostly to the backward communitieg,
but in the distributive machinery, they
do not find adequate representation,
even to-day. I would like to know
what positive measures have been
taken for the involvement of the peo-
ple =+ the gross root level, either in
the form of peoples’ tribunals, or peo-
ples’ committees of the village or
gram panchayat itself, so that even
the Isnd records are made up to date
and the actual surplus land is found
out and distributed equitably.

SHRT ANNASAHEB F SHINDE:
As far as my Ministry and the Govern-
ment of India are concerned, we have
advised the State Governments that
peoples’ representatives should be
associated with the implementation of
the land reforms. 1 am glad to men-
tion that some of the Stzte Govern-
ments have associated the peoples’ re-
presentatives with the tribunals which
they have constituted. A further exa-
mination of this problem in this Con-
ference has shown that it is necessary
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to simplify the procedure because, un--
less the procedureg are very simple,
even if we associate the peoples’ re--
presentatives, matters cannot be expe-
dited. So, this is one of the recom-
mendations of this Conterence. Most
of the Chief Ministers have agreed
that they would try to simplify the
procedure. My Ministry hag also pro-
mised that wherever simplified proce-
dures are already existing, information
about them would be passed on to the
other States. Most of thie Chief Minis.
ters have said that they would be in
a position to complete all the processes

by the 30th June, except judicial inter--
vention,

SHRI CHINTAMANI PANIGRAHI:
May I know whether it also came up
in the Chief Ministers’ Conference
that in almost all the States 95 per
cent of the findings in caseg filed by
the Bhagcharis have gone against
the tillers and the share-croppers, that
is to say, in favour of the landlords
and the tenants have been evicted
inspite of the clear directive for the-
centre and State Governments given
to help the tenants?

SHR] ANNASAHEB P, SHINDE: 1
shall be grateful if the hon. Mem-.
ber furnishes us some details. We have
not come across such cases. The State
Governments are naturally interested
in protecting the interests of the
share-croppers, Our advice to the
State Governments is also on these
lines,

SHRI TRIDIB CHAUDHURI: My
question relates to the answer just
now given to the hon. Member with
regard to the tackling of individual
cases. I agree with my hon. friend,
Shri Vasant Sathe, that tackling an
individual case ¢xpeditiously would
go a long way towards obviating the
delay at the court level. But, has it
been discussed in the Chief Ministers™
Conference that in most of these High
Court cases there is delay, not because
the courts delayed them but because
the State Governments failed to
persuade their legal officers to go and
appear for the case? In that case
wag it discussed whether some ad hoc
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ssrdingement, appointment of ad hoe
lawyers to represent the (Government
should be done so that this matter
may be expedited a l.!tt!e more,
pedding availability of funds and
~other things like simplification of
procadure, which will take years if
past experience is any guide,

SHRI ANNASAHEB P. SHINDE:
It would not be possible for me to
express an opinion about the pending
judicial proceedings. But, we are
really surprised that even when pro-
tection is provided in the Ninth
Schedule of the Constitution, thou-
sands of writ petitions admitted by
High Courts and various courts. This
is not a question of one case or a few
hundred cases. but thousands of cases
have been tried in Cacutta High Court
from where the hon, Member comes.
‘We have drawn the attention of the
State Government to this aspect.

MR, SPEAKER: He 1s asking about
the arrangement.

(Interruptions®
SHRI ANNASAHEB P FSHINDE:
Even with regard to that,

we have asked the States Gov-
ernment to see that these matters
are decided expeditiously with the
High Courts and all these cascs are
handled very very expenitiously.

SHRI INDRAJIT GUPTA: The
Government of India has token a her-
culean task upon itself by announcing
to the country that this programme of
land reform 1s going to be completed
by 30th of June. If this 13 to be done
4t it is a serious thing and not a
slogan put out fox populist reasons—
then within 3 months’ time you want
to complete the whole thing. It ig a
massive task I would like to know
whether m this conference held with
the Chief Ministers any discussion
was held on the question as to whe-
ther some constitutional amendments
should be introduced with retros-
pective effect so that on these thou-
sands and lakhg of writ petitions on
the quesetion of land ceéiling, decln-
rations of surplug land, etc. at least

MAHRCH 8, 1978 '
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this subject iy token out of the pur-
view of the judiclary, us has been
done in other cases. In casey of elec-
tion disputes, if with retrospective
effect pending cases can be made in-
fructuous, there is no reason why on
a much bigger issue which effects the
livelihood and well-being of the
poorest in our country, the same
constitutional amendment cannot be
introduced. I want to know whether
this wag discussed. If so, what is the
outcome of that discussion?

Secondly, even where, according to
thig table, the land has been actually
taken possession of, it is found the
area aclually gistributed is about one-
fourth of that. The gctually possessed
Jand is not being distributed {fast
enough. What has happened to that,
the Minister has not explained to us.
Why is 1t that the land which has
already come into the possession of
the Government 1s not being distri-
buted to the extent of more than 2%
per cent?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): So far as the
first part of the question is con-
cerned, this aspect was discussed in
the meeting, and the Law Minister
has heen requested tc examine what
amendments in the acts and what
amendments in the Constitution are
necessary in order to protcet this jm-
plementation of ceiling laws in the
various States 1 am surc an early
action will be taken in that regard.

(Interruptions),

SHRI ANNASAHEB P, SHINDE: I
will explain the position. Now, the
cropg are standing in certain arcas and
in a large number of cascs, rabi crops
are standing Ax soop as rabji crops
are moved....

{ Interruptions),

The State Government did not
apprehend any difficulty in expedi-
tiously distributing these surplus Jands
and there is bound to be some time
lag. Therefore, my senior colleague
himself suggested in the conference
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that as soon ag land is declared sur-
Plug and allotied, immediately i3 title
should be confirmed op the allottees.
Bo, we are trying to see that all these
‘time lags are reduced to the minimum
extent possible. As soon as the crops
-are removed, the transfer of posses~
sion of land will be taking place in
the near future.

{Interruptions).

Misuse of Agricultural Land in Goa

*10. SHRI PURUSHOTTAM KA-
KODEAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether an industrialist in Goa
is utilising fertile agricultural lang at
Siroda (Gos) for non-agricultural
purposes, when non-agriculural lands
are available just nearby; and

(b) what steps Government have
taken or are going to take, so that
non-agricultural land jg utilised
instead of agricultural land for non-
agricultural purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
‘SAHEB P. SHINDE): (a) and (b). A
statement is laid on the table of the
‘Sabha.

Statement

Messrs Mandovi Pellets Ltd—a
Joint venture of the Government of
India and Messrs Chowgule Metal
Industries Pelletisation Plant—has
utilised a little over 12 hectares of
agricultural land at Siroda in Gog for
the purpose of a pelletisation plant.
This was authorised by the appro-
priate authority as no suitable non-
agricultural land for the purpoge
could be located. The Goa Adminis-
tration has already decided that no
additional agricuitural land would be
Ppermitted for the use of this plant.

SHRI PURUSHOTTAM XAKOD-
XAR: In the statement, the hon.
has said the Pelletisation
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Plant which ie being set up in Goa is
a joint venture between the Govern-
ment of Indig and Meszgrs Chowgule
Meta]l Industries. On behalf of the
Government of India, It is the Steel
Authority of India Limited. The Steel
Authority of India Limited has only
33 per cent shares. Mr. Chowgule
has 68 per cent shares, 33 per cent of
his own and 33 per cent of his own
people. So, I do not know whether
it can be called a joint venture. Can
this be called a joint venture?

In the Question that I had given,
I had said that Chowgules are doing
something in collaboration with the
local Government., That portion was
eliminated from the question. Again,
it ic stated in the statement that this
was auhorised by the appropriate
authority, which means, the loeal
Government. 1 do not know why that
portion was omitied from my
Question.

Anyway, 1t someone has taken a
decision, it would be the local Gov-
ernment, the Goa Government, Now,
the local Government, would not have
taken a decision on their own. The
decision must have been taken on the
basis of some report. May I know
from the hon Minister whether the
Government is aware that two offi-
cials considered to be experts were
sent to Goa to submit a report, that
they were staying in posh hotels in
Goa. ..

MR SPEAKER: You should ask a
quesiion, not give any information.

SHRI FURSHOTTAM KA-
KODKAR: The senior one was
staying in a five-star hotel situated
far away from Panjim and the other
one was staying in the Mandvi Hotel.
Both of them were moving in
Mr. Chowgule’s car accompanied by
Mr. Chowgule's people. Can the
report submitted by these two offi-
cirls be taken ag an objective report
and can a decision be taken on the
basis of such a report which iz not
objective?
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SHRT ANNASAHEB P. SHINDE; I
am sorry the hon. Member is exer-
cised over the acquisition of 12 hec-
fures of land for an industrial project
which is export-oriented. About the
Iand acquisition proceedings, the Dis-
trict Magistrate made necessary
enquiries and the recommended that
this is a suitable place for locating
the industrial project. The State
Government also  supported the
District Magistrate's report and it is
on that basis that the land was
.approved for acquisition I have no
infarmation as to who were the offi-

cials, where they were staymng and all
that,

Ml‘ SPEAKER Hl‘ Ollly pol]lt 18
N y
W het} 1er the repor t is U'bj ective

SHRI N. K, P SALVE: Not only
that. The quesetion 1 whether 1t is
open for someone, however rich he
may be, to manoeuvre things, that
he will get the cardina) principles by
which the Government stands thrown
to the winds and that he is able to
get the things done If he is able to
manipulate with the help of bureau-
catg and officials, this is the type of
thing which should come to an end.
It is to that I want him to answer—
whether the Government is sure that
in acquiring this 12 hectares of land
they have not fallen into the irap of
unprineipled and unscrupulous people,

SHRI ANNASAHEB P SHINDE: I
strongly repudiate wlat the Hun
Member is saying In fact, unneces-
sary meaning should not be attributed.
As far ag the Government of India is
aware, all the procedures were iol-
lowed in this case on the basis of ob-
jectivity the State Government had
indicated.

SHRI PRIYA RANJAN DAS
MUNSI: I would hike to know from
the Hon. Minister whether he is aware
of the fact that a number of .Agri-
culturists including landless labourers
in that area who had been busy with
cultivation of land, had requested,
not once but on many occasions, the

Government officials to allocate soms
land to the Chowgules which ig not
agricultural land, but Government
started to support the stand of the
Chowgules. 1 would like to know
whether it is a fact that g memo-
randum was received and whether a
deputation was received from the
agriculiurists and landless laboureng—
because I met a team, all young la-
bourers and young agriculturists, who
came to Delhi to meet all concerned
and tried door to door explaining the
way the Chowgules deprived them of
the right to cuiltivate the land, I would
like to know whether the Minister is
reviewing it or not.

SHRI ANNASAHEB P. SHINDE: L
can only say that g District Maglis-
trate examined the advisability of
using the land for the purpose and
the posaibility of finding out o
suitable alternative site for it. He
came to the conclusion that no other
suitable non-agricultural land was
available

MR SPEAKER' The question hour
is over

WRITTEN ANSWERS TO
QUESTIONS

U P. Irrigation Projects

*3 SHRI CHANDRASHEKHAR
SINGH Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Uttar Pradesh Gov-
ernment have submitted two major
irrigation projects to step up irrige-
tion facilities in the State;

(b) whether tha Centre has given
its approval for the schemes, and

(¢) it go, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (h), Uttar Pradesh
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submitted the
major irrigation
achemes to the Central GCGovern-

(i) Jamrani Dam.

(i) Madhya Ganga Canal (Stage
n. ]

The Jamrani Dam Project was re-
ceived in April 1974 and approved
by Planning Commission in May, 1975.
The Madhya Ganga Canal Froject
(Stage 1) was received in February,
1974 and approved by Planning Com-~
mission in January, 1976

{¢) Madhya Ganga Canal (Stage 1)
estimated to cost Rs, 66 crores will
irrigate annuaily 178 lakh hectares.
Jamrani Project with an  estimated
cost of Ra. 61.2 crores will provide
irrigation (o an area of 94,000 hectares.

Enrolment in Primary Schools

*4. SHRI Y. ESWARA REDDY:

SHRI § A. MURUGANAN-
THAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether official statistics have
revealed an alarming downward trend
in the enrolment of the students in
primary schools through Class ¥ to
Class V; ;

(b) If so, the facts thereof; and

(¢) what measures are proposed to
be taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CTULTURE
(SHRI D. P. YADAV): (a) to (c).
The official statistics of enrolment in

schools through I to V
Classes are being compiled in connec~
tion with the Third Educational
Survey and the final Sgures are likely
to be available in u few months. The
figures, as communicated by the State

2617 LS—~3

Governments, however, indicate that
the total enrolment has been
increasing.

Allotment of Government Quarters to
Teachers In Deiht

*11. SHRI VIREHADRA SINGH:
SHRI R. R. SINGH DEO:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government quarters
are allotted to teachers working in
Delthi Government Schools;

(b) if 80, the number of teachers
wh: have go far been allotted quarters;
an

(c) the number of teachers on wait-
ing list?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR1I K. RAGHU
RAMAIAH): (a) Teachers working in
Delhi Government schools are being
allotted quarters by the Delhi Ad-
ministration from their own pool. Till
31st July, 1974, however, the Direc-
torate of Estates were also allotting
quarters from the general pool to such
of these teachers ag were working in
eligible zones,

(b) 520, including 446 from the
general pool.

(c) No separate waiting list for
teachers is maintained by the Deihi
Administration.

New Universities AppProved by U.G.LC.

*12. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the names of the new Univer-
sities which have been approved by
the University Grants Commission for
being set up w.ef. the academic year
1976-77: and
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(b) the estimated expenditure in-
volved alongwith the amount of
financial assistance provided by
the University Granty Commission, in
ench case?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) and
(b). The University Grants Com-
misgion does not approve the estab-
lishment of new Universities, How-
ever under Section 12A of the
Univeraity Grants Commission Act, it
hag the power to declare a new Uni-
versity fit to receive assistance from
the Centra] Governmment funds

The Commission hag accepted the
proposal of the Government of
Andhra Pradesh that the Post-graduate
Centres at Warrangal and Guntur be
made unitary Universities from the
academic year 1976-77.

The Commussion will consider the
matter regarding financial assistance
to these Universities after they have
been established and after they are
declared fit to receive assistance under
Section 12A of the University Grants
Commission Act.

The Commission has also accepted
the proposal of the Government of
Tamil Nadu for establishment of a
University of Science and Technology
at Msadras. However, as the State
has now come under the President’s
rule, the proposal will be examined by
the Central Government.

The Central Government have also
under consideration a proposal to es-
tablish a Central University at
Pondicherry.

Correspondence Courses in Universities

*13. SHRI ARJUN SETHI: Wil
the Minister of EDUCATION, SO-
CIAL, WELFARE AND CULTURE
be plessed to state:

{2) number of Unjversities in the
country at present having correspon-
dence cuurses; and

(b) whether leading Universities

in the country sare not providing
such facilities to the students?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CUL-
TURE (PROF. 8. NURUL HABAN):
(a) and (b). According to the in-
formation avaijlable with the Univer-
sity Grants Commisison, the Univer-
sities of Andhra, Sri Venkateswara,
Bhopal, Bombay, Dehl, Himachal
Pradesh, Madursi, Meerut, Mysore,
Punjab, Patna, Punjabi, Rajasthan,
and Utkal are conducting correspon-
dence courses in certain under-gra-
duate/post-gradusate courses,

Coconut Board

*14 SHRI M. KATHAMUTHU:
SHRI M. K KRISHNAN:

Will the Minster of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state.

(a) whether the Kerala Govern-
ment has called upon the Centre to
set up a Coconut Board on the lnes
ot the Rubber Board to further the
growth of this viltal cash crop mn
that state;

(b) whether the Minister had cal-
led a meeting of the representatives
of the Coconut Growers Association
and Agriculture Minsters from diffe-
rent Stateg to discuss the same; and

{e¢) it so, the facts thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL~
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) The meeting considered the
question in detail and :h:eci:;:n was
taken at this meetin t issue
may be examined im-!h:r in consulta-
tion with coconut growing States
and a 8nal decision taken in the
light of the views of the State Gov-
ernments,
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Reorganisation of Visvy EBharati
University

*15. DR. RANEN SEN: Will the
Minister of EDUCATION, SOCIAL
"‘WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a Committee to go into
the question of reorganisation of
Visva Bharati University has been
formed; and

(b) if so, whether any report has
been submitted to the Government?

THE MINISTER OF EDUCA-
TION, AND SOCIAL WELFARE
AND CULTURE (PROF, S. NURUL
HASAN): (a) ang (b). A Committee
to determine the lines on which
Visva-Bharati may develop and to
suggest guidelines for amendment of
the Visva-Bharati Act was appoint-
ed by Government in February 1974.
“The Committee submitted its report
in July 1975. Copies of the Report
have been sent to the Library of
Parliament.

Import of Tractors

*16. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of AG-
RICULTURE AND IRRIGATION
be pleaseg to state:

(a) whether even after fall in the
sales of indigenous tractors in the
country, tractorg are stil] allowed to
Dbe imported; and

{b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION SHRI
ANNASAHEB P. SHINDE): (a) and
{b). After considering the detaled
requirements and the present manu-
Yacturing programme of tractyes 1n
the counfry, Government of India
have decided not to pursue the ques-
tien of import of any additional
tractors except under IDA  Credit
Projects. Under the IDA  Projects,
import of tractors hag been sallowed
in accordance with the choice of the

farmers. Initially, the World Bank
had offered credit facilities for im-~
ported tractors only. Later it was
decided that along with the import-
ed tractors, indigenously manufactu-
red tractors could also be offered
to the beneficiaries under the Pro-
ject.

Lang Reformg in Tamil Nadu

*17. SHRI M. KALYANSUNDA-
RAM: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the progress in the
implementation of 20-Point Pro-
gramme in Tamil Nadu in relation
to land reforms?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE):

Land ceiling law has been opera-
tive in Tamil Nadu since 1961. Under
this law, 52,724 acres of surplus land
was taken possession of by the 3ist
January this year. Of this, 44488
acres have been distributed to eligi-
ble persons.

The Tamil] Nadu law has been re-
vised several times since 1969-70
along principles that are broadly
similar to those enunciated in the
national guidelines on 1land cciling
issued in 1972. Under the revised
1aw, 43,271 acres of land have already
been declared surplus. Of this, 38,787
acres have actually been taken pos-
session of, out of which 27,920 acres
have been distributed,

The Tamil Nadu Occupants of Ku-
dikidappu (Conferment of owner-
ship) Act, 1971 provides for confer-
ment of ownership on the occupants
of Kudikidappu (house-sites). Till
the 31gt January this year more
than 1,75000 persons have been given
certificates of ownership. Besides, the
State Government has also been allot-
ting house-sites to the houseless.
Under this scheme, more than 5,23.000
persons have already been allotted
house-sites.
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Wastage of PFertilizers

*“18. SHRI JAGADISH BHATTA-
CHARYYA: Will the Minister of
AGRICULTURE AND IRRIGA-
TION be pleased to state the steps
taken to prevent the wastage of fer-
tilizers between 25 per cent to 40
per cent by the weedg as per the
disclosure made at the Ninth Annual
Convention of the Indian Pest Con-
trol Association?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): No precise
estimates are available about the
extent of fertiliser losses dae to
weed and the figure of loss between
25—40 per cent referred to in the
question are only rough estimates.
Proper tillage and early removal
of weeds are important m pre-
venting the growth of weed. Manu-
al control of weed is possible n
our country where there 35 no
dearth of human resources The Gov-
ernment have adopted an integrat-
ed approach through manual, me-
chanical, cultural, biological and che-
mical weed control methods. The Ex-
tension machinery has been provid-
ing guidance to the farmers in the
use of the various methods In some
State like Haryana, School and Col-
lege students were involved in weed
control by manual means. In so far
as chemical control is concerned,
demonstrations in application tech-
niques, time of application, choice of
proper weedicides were held in the
farmers fields covering about 8090
hect during the Fourth Plan period.
A training programme wag also or-
ganised by the Central Directorate
ot Plant Protection Quarantine and
Storage at various centres in colla-
boration with State Departments of
Agriculture, Agricultural Universities
efc. for imparting training to Exten-
¢ion officials and also to progressive
farmers, Effective schedules for weed
control by incorporating the various
methods have also been worked out
by the Indian Council of Agricultural

Research and its various reseatch
institutes as also by the State Agri-
culture Departments gnd  Agricul-
tural Universities,

Aralam State Farm, Kerala

*19. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) how far the work for setting
up of the State Farm at Aralam,
Cannanore, Kerala has progressed;

(b) whether the official team
which visited Aralam State Farm to
look into the various aspects of the
work of this farm has submitted its
report; and

(¢) 1if so, their recommendations
and the decision of the Government
thereon”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE): (a) to
(e). A statement 1s laid on the Table
of the Sabha [Placed in Library.
See No, LT-10370/76]

Adult Literacy Among Women

*20 SHRI RAMAVATAR SHAS-
TRI Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) how much money Government
have spent during Internationai Wo-
men's year to promote adult literacy
among women through non-Govern-
ment Women'’s organisations;

(b) whether Government propose
to continue these projects of promot~
ing adult literacy among women dur-
ing this Women's decade; and

(e) if so, the broad outlines there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND 1IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). ANims-
try of Education & Social Wel-
fare promotes and implements var-
ous schemes of adult education, such
as, Non-Formal education for the
age-group 15-25, Farmers Functional
Literacy programme functional lit.
eracy for women, production of lite-
rature for neo-literates and urban
adult education programme. These
are implemented by government as
well as non-government agencies
The emphasis in all these program-
mes is on serving the socio-economi-
eally and educationally backward
sections of society, including women
During the International Women’'s
Year (1975), an amount of Rs 9.97
lakhs was sanctioned to wvarious
women’s voluntary organisationg in the
country, out of which an amount of
Rs. 6.34 lakhs was released In ad-
dition, an amount of Rs 2.60 lakhs
was sanctioned, and Rs. 142 lskhs
releaged, to other non-governmental

organisations for taking up similar
programmes for women
All these schemes will continue

throughout the Fifth Five Year Plan
and also thereafter.

Vacation of Government guarterg by
officers having their own Houses
In Delhi

1, SHRI BISWANATH JHUN-JHU-
NWALA: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) the total number of Class I
officers who own houses in Delhi and
are in occupation of GQGovernment
quarters:

(b) how many of them have mov-
ed out from Government Quarters:

{c) what ig the market rent now
being realised from those of them
who have not moved out of Gavern-
ment Quarters; and

1d) the percentage of Government

employees in Grade I, II, III and 1V
who have houses of their own in Delhi
and yet have not vacated the Govern-
ment accommodation?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) to (d). No informa-
tion 1s maintammed according to the
grade or class of officers However,
number of house-owing officers, who
were/are 1n vccupation of general pool
accommodation of different types 1n
Delh; and the number of those who
have vacated such accommoduat.on, zs
on 28th February, 1976, are furnished
below: —

Type No.of offi ers No-. of
owamng houses officers
who
vacated
quarters
I 563 302
11 1578 462
III ~26 301
v 82 262
A% 303 46
VI Ro 15
VII 29 4
VIl 5
Hostel 32 3
MI®, Pool 2
Total 4,141 1,406"

The present market rent of Govern-
ment residences Varies fmom house
to house even within the same type,
on account of varioug factors such as
cost of construction, cost of land etc.

Allotment for rural housing scheme
for the poor

2, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of WORKS
AND HOUSING be pleased to stat&:

(a) whether the Firth Plan provi-
sion for housing in the backward
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areas for harijansg ang tribals with~
out house gites is more than that in
the Fourth Plan; snd

(b) it so, the State-wise break up
of allotment for rural housing sche-
me for the poor in Fifth Plan and the
amount already spent upto 1975 Dec-
ember ?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) The tentative pro-
vision made for housing In the draft
Fifth Five year Plan is mora than the
provision made for housing in  the
Fourth Plan. No separate provision is
made for housing in the backward
areas for siteless Hurijans and Tribals

(b) The rural housing schemes
are in the State Sector and the State
Governments are themselves com-
petent to allocate funds for their vari-
ous housing programmes including
rural housing schemes according to
the requirements and priorities to
be determined by them.

genw dw  wreon
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Wz fawfaqros e
Bo qrEfEr W EmEe

(1) (2) (3)

(i) & wAs w fox® ot & wifewr & 100 8,0000
woar gud wfaw v 9y 250 ¥
L 1]

(ii) & was *1 forg¥y o’ & wfear 10,0000
#o 250, wwar wfuw g 500 &
wT &
(iti) & wior w1 foreesr ot Y 2ifesn 15,000 Wz %1 75 Sfaws

Ho 500 waar wiuw 9T 1000 &
¥R &

(iv) 2% wrérs o f5ud oot & afaw 20,000
Ho 1000 Waar wiww I9Y 1500 ¥
=g

{v) T w&w w foud ol & ofgar 25.000
Wo 1500 wdAT wigw TG 2000 ¥
T g |

(vi) 2% wi¥%% w1 5w ol ST fgsr 30,000
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5. SHR! SAMAR GUHA: Wil the

Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed 1o atate:

{2) whether
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(b) if so, facts thereabout?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
CULTURE (PROF, S.
HASAN: (a) No, Sir.

NURUL

(b) Does not arise.
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Resottlement of Tribal Families by
Dandakaranys Developmeng Project
in  Paratkota

11. BHRI G. C. DIXIT: Wil the
Minister of SUPPLY AND REHABI-
LITATION be pleaseq to state:

(8) how many tribal familie; have
been settled so far in the Paralkota
Zone under the Dandakaranya Pro-
ect and whether it meets the
assured figure of 25 per cent of the
total nwmber of families to be
settled;

(b) how many tribal families are yet
to be gettled on pro-rata basis in the
Paralkota Zone and by what time
they will be settled;

(¢) whether the tribal families are
provided equal assistance and bene-
fits to those DPs, if not, what are the-
reasons of disparity; and

(d) whether any proposals are
under consideration of Government of
India to remove the disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATS-
WAMY): (a) and (b). In the-
Madhya Pradesh portion of Dandaka-
ranya (Paralkote and Kondagaon
zones-Bastar district) the number of
tribal families so far settled is 1150,

The basis of allotment to tribals is
not with relation to families, but is
related to reclaimed land which is
25 acres for tribal families against
100 acres for migrant families.
Apainst the tribal quota of land on-
this calculation, 9556 acres have al-
ready been reclaimed and gderelesged’
to the Government of Madhya
Pradesh. Further, a scheme for recla-
mation of land for tribalg in Bijapur
tehsil in Baster  district costing
Rs. 6 lakhs has been sanctioned’
and is being implemented by Collec-
tor, Bastar at whose disposal funds
have been placed from time to time.
The State Government i85 arranging
to settle tridal families on the reclai-
med lands. In addition to land, the
Dandakaranya Development Authority-
provides funds to the extent of
Rs, 2850 for housing etc. per fomily
as grant which is also spent by the-
State Government,

(c) Asgistance to the tribal families
represented by the smount of Rs.2850

bal families receive iheir full amount
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of assistance ag grant whereas the
cotresponding assistance given to the
Idlsplaced persong ig in the shape of
oans.

(d) Does not arise

T-Point Plan for tackling unemploy-
ment

12. SHRI P. GANGADEB: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(@) whether hig Mimatry is con-
sidering 7-Point Plan for tackling un-
employment; and

{b) it so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
proplem of generating employment
is linked up with the economic Prog-
ress of the country While inaugurating
the symposium on Employment Stra-
tegies and Programmes for Bangla
Desh, India and Sri Lanka, on the
2nd February, 1976, at the Com-
monwealth Asia-Pacific Regional Cen-
tre for Advanced Studies in Youth
“Work, Chandigarh, Education Minis-
ter had emphasised the need to assign
the highest priority to the problem
of unemployment among the rural
uneducated population. In this con-
hection he had expressed the opinon
that a 7-point integrated programme
covering (1) increased investment on
a priorily basis, (2) large.gcale in-
troduction of science and technology,
(3) education ang culture, (4)
health, (5) participation, (8) increa-
sed production and (7) equitable dis-

velopment of agricul vy

‘Was essentisl to mt:re that :ﬂ‘m
thed of eeohomic growth, reform of
the wage structure on a more egali-
titian busis, and radlical changes in
Pectiitthent policies Imve to be pursu-
wd side by side,
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Asgocistion of Voluntary Agescies for
Rural Development

13, SHRI SHASHI BHUSHAN: wWill
the Ministey of AGRICULTURE AND
IRRIGATION he pleased to state:

(a) the extent of assistance pro-
vided by the Ministry to AVARD
(Association of Voluntary Agencies
for Rural Development) and other
organisationg affiliated to it for various
development works;

(b) the extent of foreign assistance
sought by these organisations during
the last three years; and

(c) the progress of work done by
AVARD in the fleld of rural develop-
ment and whether Government aie
satisfied with their progress?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR! SHAH-
NAWAZ KHAN): (a) The People's
Action for Development (India)—a
society set up under the Minwstry of
Agriculture ang Irrigation {(Depart-
ment of Agriculture) hag 5o far relea-
sed the following grantg for the two
projects being implementeq by
AVARD dwrect

(1) Irrigation Project under Food
for Work programme 1n Pratappur
Block in Hazaribagh district of Biha
State ..

(1) Cash—Rs. 5,05,000 and

(n) Kind-—Rs. 17,18,913.75
(Wheat)

This assistance was recieveg from
Central Agency, a Voluntary Orgam-
sation of West Germany during
1863-68.

(2) Rural Works in Minor Irriga-
tion programme in Mushari and
Jamui Blocks in district Muzaffarpur
and Monghyr, Bihar Rs. 78 850,000
This assistance hag also been received
from Central sgency, West (lermany.
both in cash and kind  (Fertiliser),

(by An amount of Rs. 13298
68295 hay been received %“y PADI
from Central Agency, West ermany
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both in cash (Rs. 1344,029.00) and in
kind fertiliser (Rs. 1,09,55,853.95)
during the last three years for the
project mentioned at (a) (2) above.
This excludeg the amount received in
1988.60 for the project mentioned at
{a) (1) above.

(¢c) As per progress report received,
the progress of work is as follows:

() In Pratappur Project till
November, 1974 all the 19 ahars have
been renovated and all the 4 check-
dams constructed alongwith chan-
nels as proposed in the plan, In case
of one check-dam channnel construc-
tion has been held up because of a
land daspute. Total area brought
under irrigation ig 5480 acres. 2078
farmers have heen benefited,

(il) Regarding Jamui and Musharij
projects till June 75, 23 villages had
been provided irrigation facilities,
sufficient to saturate all cultivated
areas i1n those villages. The total
irrigation potential created by the
project was 9865 acres.

Worlg Bank Loan for Flood Control
Schemes

14 SHR] PARIPOORNANAND
PAINULI: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) concrete sieps being taken to
face the flood havoc during the coming
monsoon;

(b) whether the World Bank has
been approached for loan for the flood
control schemes; and

{c) if so, the
thereof?

broad outlines

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI KEDAR NATH
SINGH): (a) Fload control measures
on a country-wide basis were initia-
ted in 1954 and so far, an expenditure
of Rs, 390 crores has been incurred

91 various flood control works. Nearly
8,045 KM length of embankments,
15,000 KM length of drainage chan-
nels, 213 flood protection works and
raising of 4,665 villages have been
completed, besides excuting severul
other anti-erosion works. With these
measures, it has been possible to pro-
vide a reasonable protection to nearly
79 lakh hectares of lang out of 250
lakh hectares of land which has
been assessed as flood prone, Addi-
tional flood control measureg are
Being taken up according to the avail-
ability of funds. During 1975-76 an
outlay of Rs. 43 crores has been provi-
ded for flood control works in the
Annual Plans of the different States.
A prority programme of flood pro-
tection and restoration of damaged
works, in hight of the 1975 floods, par-
ticularly in the Stateg of Bihar,
Gujarat, Orissa, Rajasthan and Uttar
Pradesh has been taken up in right
earnesi ang an expenditure of nearly
Rs. 16 crores 1s hkely to be incurred
on these works in the current year,
in addition to the normal outlay on
the flood control programmes. This
programme ncludes flood protection
works for the Patna City. Efforts are
being made to step up the tempo of
the flood control works during the
year 1876-77.

(b) No, Sir

(c) Does not arise

Arrears of Sugarcane Price from
Sugar Miils in U.P. and Blhar

15 SHRI S M BANERJEE: Wilt
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

ta) what further steps have been
taken to recover arrears of sugarcane
price fiom the various Sugar Mills in
UP. and Bihar;

(b) total amount of arrears; and

(c) whether State Governments
have been asked tp take action
against the defaulting Sugar Mills?
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THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
XHAN): (a) to (c).

Statement

Payments outstanding as on 31st
January, 1976 from factories to cane
growers on account of sugarcane sup-
plied during 1975.76 and earlier sea-
sons are Rs, 23.16 crores in UP. and
Rs, 7.88 crores in Bihar. Taking into
account the fact that 14 days are
allowed to the factories from the date
of supply to make payment for the
cane purchased and deducting the
value of cane purchased during the
last about 14 days amounting to
Rs. 10.10 crores in U.P. and Rs 5 crores
in Bihar, the effective arrears of cane
prices amount to Rs 4.06 crores in
U.P. and Rs 2.89 crores in Bihar as on
31st January, 1976,

The steps taken by the Government
of UP.,, have been mentioned in ans-
wer to the Unstarred Question No. 508
answered in the Lok Sabha on 12th
January, 1976,

The Government of U.P. have since
levied interest on 26 sugsr factories
for delayed payments of sugarcane
price under section (3) of the UP.
Sugarcane (Regulation of Supply and
Purchase) Act, 1953.

The Government of Bihar have
taken legal action against eleven sugar
factories who have defaulted in liqui-
dating the arrears of cane price relat-
ing to 1974-75 season and in cases of
default in payment of the cene price
within the stipulated period of 14 days
from the date of supply, interest (@
11 per cent i3 liable to be paid by the
factory to the grower from the date
of the supply.

The State Governments have been
ndvised from time to time to ensure
prompt payment of cane dues by fac-
tories, to take stringent measures
ngainst defaulting factories including
thelr prosecution, make provisions in
their enaciments for payment of ina
lerest at 12 per cent and to take steps

for recovery of the arrears of sugar-
cane priceg as arrears of land revenue.

Recommmendation submitied by Indian
mmu;anﬂmw“nm
ear

18. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the salient features of the re-
commendations submitted to Prime
Minister by the Indian Committee for
International Women’s Year after the
concluding Session of the All India
Conferance in February, 1876; and

{b) Government’g reaction thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM)- (a) Official infor-
mation about the recommendations of
the All India Conference convened by
the Indian Committee for International
Women’s Year in February, 1976 is
awaited,

(b) Doesg not arise nuw

Demands of Sugarcane Growers

17. SHRI SARJOO PANDEY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
steps Government have taken to fulfil
the demands of cane giowers in view
of the assurance given during the last
Session of Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): As agreed to by me during
the debate on sugarcane prices in the
Lok Sabha on the 5th February, 1976,
a meeting with some Memberg of Par-
liament and others hag been convened
for the 12th March, 1976 to clarify the
position turther,
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Assigiance for Forest Corporation fn
Punjab

18. BHRI B. 8. BHAURA: Will the
Ministar of AGRICULTURE AND
JIRRIGATION be pleased to state:

(s) whether the State Government
9 Punjeb have requested for any
&ing of assistence from the Centre to
set up a State Forest Corporation for
the utilisation and development of its
forest resources; and

(b) if so, the broad outlines of the
request and Government’s reaction
“thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL). (a) No, Sir.

(b) Does not arise,

Completivn of Irrigation Projects in
States

18. SHRIMATI PARVATHI KRI-
‘SHNAN: Will the Minister of AGRI-
‘CULTURE AND IRRIGATION be
pleased to state:

(a) at what stages are the 12 Irri-
gatfon Projects in 10 States for which
Ra. 46 crores were advanced for early
<completion of on-going projects in
November last year; and

(b) whether all the States were
given money immediately and if so,
the amouatg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). It was decided
10 provide advance assistance to acce-
Jerate progresg on 12 Irrigation Pro-
jects in 10 States subject to certain
conditions in September, 1875, The
Dresent stage of progresy of thesg pro-
Jecty ix given in the encloscd statement.

62

So far, Rs 20.85 crores have been

released to the three States as
under—
{Rs.
—_— creres)
Utsar Pradesh
Sarda Sahayak . . 15°00
Gujaras
Kadara . . . . . 2-6%
Mahi Bajajsagar . . . 100
Rajarthan
Mahi Bijajsagar . . . 2+00
Torar 20-65
Statement

Completion of Irrigation Projects in
States

1. Gandek (Bihar): The barrage
and the main eastern canal up to mile
140 have been completed in all res-
pects as also the Saran canal has been
completed except a few additional
structures. The work op the branch
canals and the distribution system is
in progress.

2. Kadana (Gujarat): The work cn
the main dam and the additional spill-
way 15 in progress. More than 85 per
cent of the earthwork on the main
canal and 60 per cent of the cruss
drainage works have been completed,

3. Jawaharlal Nehru Canal {Herya-
na): More than 80 per cent of the
excavation of the Jawaharlal Nehru
Feeder, Jawaharlal Nehru Canal and
Mohindergarh Canal have been
completed. The work on masonry
structures on the feeder canal is
almost complete and work on the
other two canal systems is nearing
completion. Work on distributaries
and civil works on the pump houses
are in progress.
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4 RAVI CANAL (JAMMU AND
HASHMIR): Preliminary works are in
progress and necessary &rrangements
have been made for taking up the
work on the canal from river Ujh to
river Basantar,

5. MALAPRABHA (KARNATAKA):
The dam and the two tunnels from the
reservoir to the heads of the two main
canals have been completed including
part of the canal system,

6. KUKADI (MAHARASHTRA):
The work on the weir-cum-storage
dam at Yodgaon including the work
on the earthern embankment ig in fuli
swing The work on the spillway and
the regulator and the main canal is
algo in progress.

7 JAYAKWADI (STAGE n
(MAHARASHTRA): The work on the
dam is completed and erection of gates
on the spillway 1s 1n gn advanced
stage. The work "n the left mamn
canal s substantially completed in-
cluding liming up to 100 KM

8 MAHANADI DELTA (ORISSA):
Work on remodelling ot existing Jobra
and Birupa weir and 1emodelling of
old canal system and their extension
have been completed Construction of
the Mundali weir has «lso been com-
pleted as also the work on the Pun
Main Canal, itg branch canals and the
distributaries. The work on minors
and sub-minors ig in progress.

# RAJASTHAN CANAL STAGE
1 & II (RAJASTHAN):- The work on
the mam canal under stage I has been
completed and all works except lining
in the distribution system have been
done upto KM 77 The work on the
distribution system helow KM 77 up
to the end of KM 188 is in progress
in various stages, Fxcavation of canal
from KM 198 onwaids under stage II
is also in progress,

10. MAHI BAJAJSAGAR (GUJA-
RAT AND RAJASTHAN): The work
on the earthern dam is in full swing
and the work on the masonry dam has
also been started.

Writown Annoers 6
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11, SARIM. SAHA

desh): The consirugtion of barrage
acrose the river Sarda Link Channel
between Sarda Barrage and Ghaghra
Barrage and fesder chinne] taking off
from this barrage up to KM 119 has
been completed. Work on the Ghagra
barrage is slso complete and the work
on the installation of gutes ig in pro-
gress. Work on the canal distribution
systemg and masonry structures iz also-
in progress.

12 KANGSABAT] (WEST BEN-
GAL): The Kangsabati dam and the
left bank head regulutor have been
completed, Construction of the
Kumari dam and right bank head re-
gulator alongwith excavation of the
remaining portion of the right bank
main canal jg in progress,

Yield per Hectare

20, SHRI RAGHUNANLCAN LAL
BHATIA: Will the Minister vf AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether final agricultural sta-
tistics for 1874-75 show that yield per
hectare went up in this drought year?

(b) if so, whether the achievement
in the yield is due to new methods of
cultivation, and

(c) if so, factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHURAS
PATEL): (a) No, Sir, According to
the all-India index number of yleld
per hectare for the year 1874.75, the
index of yield for all crops for the
year 1874-78 haz been placed at 115.5
compared to the index number of 117.}
for 1873-74. There has, thus, been a
marginal decrease of 1.8 per cent in
the all-India index of yield for all
crops. The corresponding index of
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yield for foodgraing and non-food-
grains for'$he years 1973-74 and 1974~
75 are indicated below:

food- nor'- all-
Yesr grains foad~ crups
grairs
1 2 3 4
1973-74 . 117°9 115°6 117°1
1974-75% 11§5°4 1156 115§

(b) and (c) Do not arise,

AID from International Development
Association for {lormw Project iIn
P,

21. SHRI RAMSAHAI PANDEY:
Wil} the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether I.D.A, has granted any
assistance for Forestry Projects in
Madhya Pradesh; and

{b) if s0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yeg 5, the World Bank
has approved a Technical Assistance
Programme for Bastar Forestry Pro-
ject in Madhya Pradesh,

(b) The broad details thereof are as
followss— .l

1. To carry out pilot scale Tropical
Pine Plantations ag & preliminary to
embark on g massive plantation pro-
gramme in subseguen, rhase,

2. To carry out Pilot Scale Mecha-
nised Logging Operations for evolving
the most suitable technique of logging
to handle large guantities of wood,

3. Yo carry ogten a site assessment
suivey in the tral part of Bastar
District, in order to identity suitable
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areag fit for emlarged planting activi-
ties,

4. To carry out a feasibility study to
enable the setting up cf suitable indus.
tries based on the raw materia] avail=
able from existing hardweods,

It is envisaged that after completion
of the above stud:es, it will be pos-
sible to undertake a massive programe
me of utilisation of the existing resours
ces of Bastar area and to create man-
made forests of chosen species of
utility,
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¢ X AN Xiwd Wm g m:htr Central Food Tecimclogical Resestcl
T TT 0 R L e ekl g nstitute, Mysore have reported that

they have evolved an Ener Food
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T 1
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Low Cost proteln food and beverages
developed by Central Food Technolo-
gical Research Institute, Mysore

23. SHRI HARI SINGH: Will the
Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether Government are in 2
position to supply to the consumers
in the open market a low-cost protein
food and beverages newly developed
by the Central Food Technological
Research Institute, Mysore; and

(b) if so, the mode and conditions
of supply to the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE AND
IRRGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b): The

tein and providing 400 calories per
100 gramg of foocd. The Institute is
manufacturing 1 tonne of this food
per day for the State Government of
Karnataka. The product is yet to be
produced commercially. Miltone, a
protein isolate toned milk, developed
at the Institute is, at present, being
manufactured through the State dai-
ries at Bangalore, Hyderabad and
Coachin. The capacity of these units
is about 5,000 litres per day each.
Miltone which ig cheaper than milk
is used in special feeding programmes

and is also being rnorketed by the
dairies.

Delay in completion of Farakks Canal
work

24, SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have taken
a decision to probe in to the reasons

for the delay in completing the Fara-
kka Canal work;

(b) it so, the facts thereof;

(c) whether excess paymenis were
made for Farakka works; and

(d) 1if so, whether Government have
taken measures against those who
were responsible for that?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH, (a) to (d): The mattera
referred to in the gquestion are under
examination of Government in the
light of the recommendations/observa-
tiong made by the Public Accounts
Committee in its 186th Report on
Farakka Barrage Project presented
to the Lok Sabha on the 30th Junuary,
1076.
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Drought Prone District

25. SHRI AJIT KUMAR SAHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseqd to
state the number of drought-prone
districts in the country State-wise and
names of the districts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SIHRI SHAHNAWAZ
KHAN): The Drought Prone Areas
Programme coverg wholly or a partly
T districts (56 main  districts and
contiguous areas in 18 districts) in 13
States. A list showing the programme
areag under DPAP in these 74 districts
is laid on the Table vf the House.
fPlaced in Library. See No. LT~
10372/76]

Liquidation of Primary Land Mort.
gage Banks in Kerala

26. SHRI A, K. GOPALAN: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{(a) whether the Government are
aware that the restriction imposed
by the Reserve Bank of India and the
Agricultural Refinance 2nd Develop-
ment Corporation i; likely to lead to
face liguidation of newly organised
Primary land Mortgage Banks in
Kerala and;

(b) if so, remedial action proposed
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) and (b) In view of the
observations made by a Committee
appointed by the State Cooperative
Land Development Bank that the
newly organised primary land mort-
gage banks in Kerala may not be vi-
able, the Reserve Bank had imposed
restrictiong in the matter of refinance
facilities to these banks. In the mean-
while the Reserve Bank of India has
collected some addiiional information
and the matter is under consideration,
Subject to suitability, these newly

organised Primary Land Mortgage
Banks in Kerala could be financed by
the State Land Devclopment Bank
from its own resources,

Education among Muslim Women

27. SHRI C. H. MOHAMMED
KOYA: Will the Minister of EDUCA-
TION SOCIAL WELFARE AND
CULTURE be plcased to state:

(a) whether Muslim women are
backward in education; and

(b) encouragement given to attract
more muslim women to education?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b): Edu-
cational level of women in the coun-
try is generally lower than that of
men. The Central Government do
not look upon this problem ag pertain-
ing to any community but are concern.
ed about the need 10 upgrade the edu-
cational Jevel of al]l economically, so-
cially and educaticnally backward
groups. Special measures gre being
taken for promoting education among
women; they include provision of non.
formal education facilities at all stag~-
es including private study and corres-
pondence courses; nrovision of incen-
tives like scholarships and freeships,
provision of girls hustels; posting of
women teachers in rural schools; free
supply of books and writing materials,
uniforms ang midday meals, etc.
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8 F.D A and MF-AL A. Agency

in Karnataka
20 SHRI P R SHENOY: Will the

Minister of AGRICULTURE AND
TRRIGATION be vleased to state:

(a) the regions 11 which Small
Farmers Development Agencies and
Marginal Farmers and Agricultural
Labourers Agencies are functioning
in Karnataka;

(b) whether thc areas of operation
of these agencies are being extended;
and
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(c) whather any measure are under
congideration to seduce the burden of
high rate of interest charged from the
farmers and labourers on loans advan~
ced to them under the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHR1 SHAHNAWAZ
KHAN): (a) During the Fifth Five
Year Plan, Karnaiaka State has been
allocated seven Smal] Farmers’ Deve-
lopment Agencies/Marginal Farmers’
and Agricultural Labourers Develop-
ment Agencies including the projects
started during the Fourth Five Year
Plan. Out of the five SFDA/MFAL
Projects started during the Fourth
Plan, the project in Bijapur will merge
with Drought Prone Areag Programme
and that in Mysore with Command
Area Development Programme, The
State Government have, however, been
allowed to continue the Mysore Pro-
ject 1ill Command Area Development
Programme is able to take up a
larger programme to benefit small/
marginal Farmerg and agricultural
labourers,

The remaining three Projects in the
districts of Bidar, North Kanara and
Tumkur sanctioned during the Fourth
Plan are expected 1o continug upto
the end of the Fifth Plan. In nddition,
four new Projects in the districts of
Hassan, Bellary, Gulbarga anq Shi-
moga have been approveq for the Fifth
Plan, of which Hassen, and Bellary
have already been set up. The others
will be taken up in 1976-77.

(b) The BSFDA/MFAL Projects
sanctioned during the Fourth Five
Year Plan covered the entire district
in each case. As regards the Projects
sanctioned during the Fifth Plan, the
area of operation will be determined
to aim at a coverage of 50.000 small/
marginal farmers and agricultural
labourers during the Project period of
5 years.

(¢) According to the defferential in-~
terest rate a concessional rate
of interest pf 4 per cent per annum i3
charged by the public sector banks
and scheme is being operated in

breonches apd suitable guide-

lines have been issued by the Reserve
Bank of India in this regard. This
scheme, inter glia, covers very small
farmers. No other measures for
reducing the present rate of interest
are under contemplation under these
schemes.

Construction of Barrage at Anandpur

30. SHRI KUMAR MAJHI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the proposal for
construction of a Barrage at Anandpur
across river Baitarani in the State of
Orissa has been approved by the
Central Government;

(b) whether World Bank has
approved this project: and

(c) the present position of cons.
iruction of the Barrage?

THE DEPUTY MINISTER IN THE
MINISTRY QF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (¢), The Anandpur
Barrage Project wag approved by the
Planning Commission in May, 1872.
The Government of Orissa have
since informed that they now propose
to defer the construction of the
barrage at Anandpur and intend to
serve the new area under the
proposed barrage by a link canal
from existing Bidyadharpur Barrage
using waterg of the Salandi Project.

The revised proposals have not so
far been received from the State
Government.

{(b) The project has not been posed
for World Bank assistance.

Embankment of riverg in Jalpaigmri
District, West Beogal

31. SHRI TUNA ORAON: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) whether all the strategic places
of all the rivers of Jalpaiguri District
in West Bengal have heen embanked;
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{b) it so, what are those strategic

{c) the amount spent so far; and

(d) it not, whether those would be
embanked before the commencement
of the rainy season?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH). (a) to (d). Disuict Jalpai-
guri in North Bengal is traversed by
a number of rivers of which important
ones are Mahananda, Teesta, Raidak
and thewr major tributanies. The
banks of these rivers get inundated
at several places during hugh floods.

The State Government of West
¥ _ngal have executed a large number
of echemes in the form of embank-
ments and anl-~erosion works for the
protection of vuln-rabie areas along
these rivers. Additional works are
being planned and implemented by
the North Bengal Flood Control
Commission which has been set up
by the Government of West Bengal.

, Detajls regarding strategic places
in the area and whether all of them
have been protected or are planned
to be protected before the ensuing
floods and the expenditure incurred
on such works so far have not been
reported by the State Government.
An outlay of Rs. 150 jakhs has been
proposed for flood control works in
North Bengal in the State’s Annual
Plan for 1976-77 which includes a
provision of Rs. 75 lakhs for flood
control works in Jalpaiguri District.

Storage capacity of Central Warchous-
ing Corporation

32. SHRI DHAMANKAR: Wiil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(n) the total present storage capa-
city of the Central Warehousing Cor-
poration and out of it what is the
demand from the Food Corporation of

Indis for storage space;

(b) whether the Centra) Werehous-
ing Corporation would be able to meet
the entire storage requirementy of the
Food Corporation of Indig out of its
existing capacity, particularly in view
of the bumper kharif crop and en-
cov;raglng trend in rice procurement;
an

{c) if not, what steps have been
taken or adequate and gcientific ar-
rangements made by the Warehousing
Corporation to meet the immediate
storage requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) The total
present storage capacity with Centra}
Warehousing Corporation is 17.23
lakh tonnes of which the Food Cor-
poration 18 utihising about 39 per cent
capacity

(b) and (c¢) Food Corporation has
sizeable constructeq capacity of 1ts
own, apart from capacity hired by it

from various sources With a view
to meet the storage reguiremenis
necessitated by the good crop

position, both the Food Corporation
of India and the Central Ware-
housing Corporation have taken
steps to build additional storage
capacity Additional capacity is also
being hired through wvarious sources.
Provision of additional funds has
heen made for building additional
capacitics by ¥Food Corporation and
the Central Warehousing Corporation.
Construction programme of Central
Warehousing has been geared up to
provide maximum storage space to the
Food Corporation.

Proposal for National Library in
New Delhi

33. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is a proposal for
having a library of the standard of
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National Library in New Delhi which
will gtore publications in all the In.
dian languages; and

(b) it so, the broad outline of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
S80CIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P, YADAV): (a) and (b). No Sir.
There is only one National Lijbrary
in the country, situated in Calcutta.
However, a Library of Indian Regi-
onal Languageg and a Central Hindi
Library are housed in Tulsi Sadan in
New Delhi. About 44,000 volumes
bave already been acquired for the
Regional Languages Library in Assa-
mese, Bengali, Gujarati; Kannada;
Malayalam, Marathi, Oriya; Punjabi;
Sanskrit; Sindhi; Tamil; Telugu and
Urdu. About 7,000 volumesg have
already been acquired for the Central
Hindi Library. More books are being
acquired for both the libraries. A sum
of Rs. 3,50,000 has already been spent
on equipment, books, and salaries of
staff. Additional funds have been
provided in the current and the next
financial years for purchase of steel
shelving, equipment, books ang staff.
Twenty-six postg of various catego-
rieg have so far been sanctioned. A
proposa] is under consideration to form
a Central Library with the Regional
Languages Library, Central Hindi
Library and the Central Secretariat
Library and declare it as the fourth
receipient library under the Delivery
of Books Act,
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Storage preblem of F.OL

35. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Food Corporation ot
India js facing storage problems as
veported in Times of India dated the
12th February, 1976; and

(b) it so, various stepg undertaken
by Government to ameliorate the
position?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) There has
been some pressure on the available
storage capacity following a very good
procurement due to &8 good Khanrif
crop and reduced offtake through the
public distribution system

(b) Government is fully aware to
the gituation and all possible mea.
sures are being taken to adequately
meet storage requirements. Addi-
tional storage capacity to the extent
necessary s being built by the Food
Corporation of India as well as the
Centrel Warehousing Corporation.
Additional Storage capacity is also
being hired through various sources
Storage of foodgrains under cover
and plinthg is also being resorted to
Existing storage capatity is also being
utilised to the maximum possible ex-
tent by gubstantially increasing the
height ot stacks ete,

New System of Education

36. SHRI R. K. SINHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pieased to state:

(a) whether all the States have
sgreed to the 104-24.3 system of
education;

(b) if not, the names of State Gov-
ernments which have not agreed to
" the proposal;

Written Awsvers 8o

() the yemsony given by them for
not agreeing to the proposal; and

(d) the particular steps taken or
proposed to be taken in this connec-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAY): (a) end (b). The fol-
lowing States have already introduc-
ed 104-2 pattern of curriculum:

Andhra Pradesh
Assam
Delhi and Schools under Central

Boarqd of Secondary Education
Gujarat

Jammu & Kashmir
Karnataka

Kerala
Maharashtra
Manipur

Nagaland
Meghalaya

Sikkim

Tripura

Uttar Pradesh and
West Bengal.

The matter is under consideration in
the other States.

(c) and (d), Doeg not arise.

Sick Colleges of pelhi University

37. SHRI R. R. 8INGH DEO: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether there are sick colleges
of Delhi University; and

(b) it so, the names of those col-
leges and steps proposed to take over
tho.:‘eollmmmm
ments?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
(a) and (b). According to the Infor-
mation received from the University
of Delhi, there have been caseg of
violation of University rules by some
colleges. There are also colleges
which do follow the rules but are
handicapped because of financial limi-
tations. The colleges falling under
thege two categories are (1) Ram Lal
Anand College, (i1) Dyal Singh Col-
lege, (il1) PGDAV College, (iv) Rao
Tula Ram College, (v) Kirori Mal
College and (vi) Shyam Lal College.

The Delhi University Act doeg not
have any provision to enable the Uni-
versity to take over a college if the
management of the college is unwil-
ling for such take-over.

On receipt of a request from 1ts
management, the Ram Lal Anand
College has already been taken over
by the University and a decimon has
been taken in principle to take over
the Dyal Singh College, The question
of taking over of PGDAV, Rao Tula
Ram and Kirori Mal Colleges is under
consideration of the TUniversity of
Delhij which has referredq the matter
to the University Grants Commission
for their advice. As regards Shyam
Lal College, some teachers of the
college have requested the University
for immediate take-over of the Col-
lege.

Irrigation Schemes in Stateg

38. SHRI VIRBHADRA SINGH:
‘Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state hectares of land brought under
jrrigation schemes in each State after
emergency?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
BINGH): Up-to-date information with

regard to area brought under irriga-
tion after emergency is not available.
However, State-wise details of irri-
gation potential likely to be created
through major, medium and minor
schemes during the year 1975-78
after June, 1975, allowing for deve-
lopment in three months prior to
emergency, are given below.

;116 Name of State ngci’g::st(::!l
(ooohectares )
1 Andhra Pradesh . 24
2 Assam . . 21
3 Bihar . . . 95
4 Guajarat . . . 63
5 Huyana . . . 52
6 Himachal Pradesh . 2
7~ Jammu and Kashmup .
8 Karnataka . . . 67
9 K-rala . . . 24
10 Madhya Pradesh .
11 Maharashtra . . 130
12 Manipur . . . 3
13 Meghalaya . - . x
14 Nagaland . . . X
15 Orissa . . . 62
16 Punjab . . . 46
17 Rajasthan . . . 48
18 Sikkim N . . ..
19 Taml Nadu . 1y
20 Tripura . . . 2
21 Uttar Pradesh . 460
22 West Bongal . 56
Umion Territories . 2
T

Say 1-25 myllion hegtayes,
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Unauthorised constrpctiong in  Union
Territories

88. SHRI VIRBHADRA SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) the number of Ppersons living
in unauthorised constructions in cach
of the Union Territories;

(b) whether the Government pro-
pose to rehabilitate them; and

{c) if so0, the broad outlineg of the
Scheme?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURA-
MAIAH): (a) No survey of unautho-
rised constructions in the Union Ter-
ritories has been conducted.

(b) and (¢). In Delhi, bonafide
squatters on public land are provided
alternative plots of 25 square yards in
resettlement colonies developed bY
the Delhi Development Authority,
which implementg the Jhuggi Jhonpri
Removal Scheme. In Chandigarh,
families who have been squatting on
public land prior to April, 1971 are
allotted tenements under a scheme
known as the “Licensing of tene-
ments transit-gites in  Chandigerh
Scheme, 1976”. The rest of the
squattery on public land are provided
transit-sites each measuring 15° x 20’
on lease of Rs. 10 per month. The
Government of Pondicherry has a
proposal to allot tenements and deve-
Joped plots to gquatters on public
land, during the current Five Year

Plan period.

Examinstion of Report on Status of
Women

40, SHRI VASANT SATHE. Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

{a) whether the report submitted
by the Committee on the Status of
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Women hes been examined by the
Government;

(b) if so, action taken on the vari-
ous recommendations of the Com-
mittee;

(¢) whether it is a fact that a good
number of State Governments have
not yet issued order prohibiting giv-
ing or taking of dowry by its employ-
ees; and

(d) if so,
regard?

action taken in this

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). The
examination of the report is continu-
ing. The action so far taken on the
Recommendations of the Committee is
ag stated in the attached 'statement.

(e) and (d). Giving or taking dowry
is an offence under the Dowry Prohi-
bition Act, 1861, which is applicable
to Government employees as well
The State Governments of Bihar,
Haryana, Orissa, Punjab, Uttar Pra-
desh and West Bengal have taken
steps to amend the Dowry Prohibi-
tion Act, 1961 to make it more strin-
gent. The Government of India have
also recently amended the Central
Civil Services (Conduct) Rules, 1984,
to make the position more clear. The
attention of State Governments has
also been drawn to the amendment
with the request that they may intro-
duce gimilar provisions in respect of
their employees, if this has not
already been done.

Statement

1. The following recommendations
of the Committee on the Status of
Women in India have been gccepted
by Government:

(i) Mounting & campaign for the
dissemination of information about
the legal rights of women to in-
crease their awdreness,
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(ii) Prohibiting giving or taking
dowry by Government gervants
through appropriate provisions in
the Government Servants Conduct
Rules.

(iii) The creation of a cell within
the Ministry of Labour to deal with
problemg of women.

(iv) Reduction of the limit of

women workers for provision of
crecheg from 50 to 30 under the
Factories Act (The Committee had,
however, recommended reduction
of the number to 20 women wor-
kers).

(v) Promulgation aof Legislative
enactment to ensure equal pay for
equal work for both men and women
workers.

(vi) Amendment of the Hindu
Marriage Act, 1958 to cover inter
alia provision for divorce by mutual
congent and for adding cruelty and
desertion ag grounds for divorce,

(vii) Developing programmes of
vocational training for women in
close relationship with industries
and resourceg located jn the area.

(viii) Attachment of production
centres o Polytechnicg for Women
as recommended by the Committee
ef the All India Council for Tech.
mical Education.

(ix) Development of vocational
training for both illiterate and semi-
literate women workers.

(x) Provision of basic education
to adult women.

{xi) Acceptance of co-education as
the geperal policy at the primary
level of education.
(xii) Maintenance of required
standards in regard to staff, co-
curricular activities, etc.,, wherever
separate schools/colleges are pro-
vided for girls.

(xiil) Common course of general
education for both sexes til} the
end of class X.

(xiv) Vocationalisation of courses
in classes XI and XII;

(xv) Launching of special efforts to
increase the number of bal-wadis
in rural area and urban slums, as
near as possible to the primary/
middle schools of the locality.

(xvi) Provision of primary schools
within walking distance from the
home of every child.

(xvii) Provision of greater flexibi-
lity in admission procedures in
schools to help girls to complete their
schooling.

(xviii) Introduction of job oriented
work-experience for girls in gecon-
dary schools.

(xix) Provision of non-formsl edu-
cation t{o women who have remain-
ed outside the reach of the formal
system.

(xx) Promotion of research in the
field of female disorders.

(xxi) Mass campaigns for family
planning should also aim to correct
prevailing social attitudes regarding
fertility, metabolic hereditary dis~
orders and the sex of the child.

(xxii) Provision for conversion of
single teacher schools as early as
possible.

(xxiii) Developing system of part
time education for girls.

(xxiv) Adoption of multiple entry
system,

(xxv) Provision of facilittes in
schools for locking after younger
brothers and gisterg of girls who
can thus attend schools.

(xxvi) Free education for girls up-
to the end of the secondary stage.

(xvii) Provisisn of mixed stall
for mixed schools.
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(xxviil) Provision of seperate toilet
facilities for girlg in all schools, ade-
Quate arrangements for co-curri-
cular activities and provision of

more need-cum-merit  scholarship
for girls.

2. The following recommendations
of the Committee were implemented
during the International Women's
Year:—

(i) Equalisation of wages for men
and women workers; an Ordinance
entitleq “The Fqual Remuneration,
1978” was promulgated by the
President of India on 28th Septem-
ber, 1975.

(ii) A scheme to provide basic
education to adult women as re-
commended by the Committce was
sanctioned under the title “Scheme
of Functional Literacy for Adult
Women™.

(1i1) Inclusion of women in all im-
portant committees, commissions or
delegations that are appointed to
examine the socio-economic prob-
Yems; appropriate instructions have
already been issued in this behalf
by the Government of India on 1st
April, 1975,

(iv) Mounting a campaign for the

dissemination of information about
the legal rights of women to in-
crease their awareness; all media
of mass communication were utilis-
ed for the purpose.

(v) Launching of special efforts to
increase the number of balwadis in
rural areas and urban slums; the
Integrated Chilg Development Ser-
vices scheme which contemplates
the establishment of anganmwadies
which serve the same purpose was
sanctioned during the year.

3, The recommendalions referred
to at sub-paras (vif), (viiD), (ix),
(xfy, (xii), (xiv), (xvi), (xvil),
(xviil), (xix), (xx), (xxi), (xxvii), to
(xxviil), in para 1 gbove are in accord

Written Answers F
with poligies baing pursued by Gov-
ernment,

4. The yrecommendations of the
Committee regarding formation of
women's wings in all trade uniong and
the adoption of a gJefinite policy by
political pariies regarding the perecen-
tage of women to be sponsored by
them for elections are outside the
sphere of Governmental action,

8 The remaning recommendations
of the Committee are under considera-
tion in consultation wiath the State
Governments and Umon Territory
Administrations and the concerned
Ministries/Departments of the Gov-
ernment of India

Potato Production

41 SHRY VASANT SATHEX Will
the Minister of AGRICULTURE AAD
IRRIGATION be pleased to state:

(a) whether 3 large segment of the
potato crop m the country 1s likely to
get destroyed through rotting in the
absence of adequate cold storage
capacity—resulting in distress sale of
potato;

(b) 1f 80, steps taken/proposed to
ensure better returng to the farmers;

(¢) whether Government  have
formulated g package plan with short-
term and long-term perspective for
increasing production and export of
potato, and

(d) the resultg achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TIRRIGATION (SHRI PRABHUDAS
PATEL): (a). No, Sir.

(b) The question does not arise.
However, following steps have been
taken to ensure better returng to the
farmers:

(1) purchase centres of export-
able potato at remunerative
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price have been opened in
the Stste of Punjab, Haryana
and Uttar Pradesh.

(ii) Food Corporation of India
has entered into the market
to make commercial pur-
chases of potato in certain
districts of VUttar Pradesh
where farmers were facing
the problem of fall in prices,

(¢) Government bave taken ade-
quate measures to increamss potato
production. Steps have beep taken
this year to promote exports also.

(d) The production during last
three years ig given below:—

Production
in
Year ‘000 tonnes
1972-73 44510
19~3-74 4861° ¢
1474-75 6171°1%

Prod 1ection estimates for 1075-76 have net
yet become avaslable.

Eltmination of Argemone Plants from
Mustard Fields

42. SHRI D, D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be nleasad to state:

(a) whether there have been many
complaints from il millers that
mustard seeds get adulterated with
argemone seeds due to non-elimina-
tion of weeds in mustard fields; and

(b) whether any attempt has been
made to educate farmers regarding
elimination of argemone plant from
rustard fields?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.
(b} The question of adulteration

argemone seeds with mustard seeds

in the fields has been considered.
The opinion of the experig is that the
uninternational adulteration of mus-
tard seeds with argemone seeds in
the flelds doeg not arise because
argemone ripens much after the mus-
tard crop and further, they very
thorny nature of the argemone plant,
paticularly its fruits precludeg the
possibility of argemone fruit getting
harvesteq along with the mustard
crop. However, the State Govern-
ments have been advised to mount
a campaign for the eradication of
Argemone meximana and impress up-
on the growers of rapeseed ang mus-
tard the imperative need for through
weeding and eradication of this weed
not only from the fields but also
from the field bundg ang adjoining
wastelands etc. They have also been
advised to emphasise this aspect at
the time of “Farmers’ Days’ and
“Farmers’ Melas” being organised by
them

Nehru Yuvak Kendras

43. PROF NARAIN CHAND PARA~
SHAR. Wil] the Minister of EDUCA-
TION, SOCIAL, WELFARE AND CUL~
TURE be pleased 2o state

(a) the names of the places, along-
with the States, in which they are
located, where the Nehru Yuvak
Kendras. have been sanctioned in the
year 1975-1976;

(b} whether a’l these Kendras have
been opened;

(¢) if not, the names of such among
them as have not been opened so far,
the dates on which they were sanc-

tioned and the reasons for the delay;
and

(d) the likely date(s) by which
they would be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANp IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a). A statement is
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1aid on the Table of the House. [Plue-
.ed in Library. See No. LT-10373/76].

() to (d), Two Kendrag at Gur-
daspur and Faridkot in Punjab, have
started functioning from October,
1975 and one in Delhi from March,
1976. Selection of 12 Youth Coordi-
nators has since been finalised and
they are expected to assume charge
shortly. Selection of suitable candi-
dates for the remaining Kendras is
in progress, in consultation with the
State Governments concerned. The
Xendrag will start funclioning as
soon as the Coordinatorg assume
charge of their office,

Recognition of Nepali and Konkani
by Sahitya Akademi

44, PROF. NARAIN CHAND PARA¢
SHAR: Wil the Mimster of EDUCA-
TTON, SOCIAL WELFARE AND CUL.

*TURE be pleased to state’

(a) whether Nepah and_ Konkani
were recognised by the Sshitya Aka-
demj as modern literary languages;

(b) if so, the dates on which the
languages were accorded recognition;

(c¢) whether any funds have since
been made available by Government
for the programmes and activities in
these languages; if so, the amount
sanctioned in each case;

(d) whether the Advisory Boards
for these languages have since been
set up to carry out these programmes
-and activities in these languages; if
so, the combposition of each one of the
Boards; and

(e) if not, the reasons for delay
and the likely dates by which the
Boards wouvld be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
S0CIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b), At its
meeting held on 28-2-1975, the Gene-
ral Council of the Sahitya Akademi
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decided to recognise Nepali and Kon-
kani as independent modern literary
languages of India.

(c) The Government of India pro-
vides grants for the overall activities
of the Akademi. It is for the Aka-
demi to aliocate the fundg for ite
various activities. The tota; grant
sanctioned to the Akademij for 1975-
76, is Rs, 3,75 lacs (Plan) ang Rs
1351 lacs (Non-Plan).

(d) Not so far,

{e) Action to constitute the Ad-~
visory Boards for these languages
has already been imtiated by the
Sahitya Akademi in accordance with
ils prescribeg procedure

Autonomous Colleges

45 PROF, NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the University Grants
Commission has approved the concapt
of autonomous colleges in certaim
Universities; and

(b) if so, the names of the colleges
(alongwith the Universities in which
they are located) which have been
recognised as autonomous collegey 20
far?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE ANpD CULTURE
(PROF. S. NURUL HASAN): (a)
and (b), According to the information
furnished by the University Grants
Commission, it gives high priority
to the progrsmnme of autonomoug col-
leges. The Birla Institute of Techno-
logy, Mesra, Ranchi has been accord-
ed autonomoug status within Ranehi
University. A number of other col-
leges have also been jdentified by the
Universities for granting automomous
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status, The Commission has advised
the Universitieg regarding the man-
ner ip which proposals for autono-
moug collegeg may be examined.

Voluntary Association to look after

Handicapped
L _J
48. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether there ig any scheme
under which the Central Government
panctions financial assistance to the
voluntary Associations, set up tolook
after and help the handicapped;

(b) if so, the salient features of
this scheme; and

{c) nameg of such Associations/
Institutions ag have been granted
financial agsistance during the last

three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANpD IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir

(b) Under the scheme of assis-
tance to voluntary organisations for
the handicapped, Government can
give upto 90 per cent of the esimat-
ed recurring/non-recurring expendi-
ture or the net defict whichever 1s
less for approved pojects . Grants
can be sanctioneg for buying equip-
ment, constructing buildings, conven-
ing conferences for payment of sala-
rieg and allowances to the stafl.

(c) A statement giving the infor-
mation for the yearg 1973, 1974 and
1873 ig laid oy, the Table of the House.
[Placed in ILibrary. See No. LT-
1087/761.

Area of Irtigated Land

47. SHR] BISWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to statae:

(a) whether any blue print hsas
been drawn up to augment the area
of irrigated land in the country under
the 20-Point Programme by the diffe-
rent States;

(b) if so, the State-wise break-up of
the same; and

(¢) the Central assistance proposed
for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI KEDAR NATH
SINGH): (a) 20-Point Economic Pro-
gramme announced by the Prime
Minister in July, 1975 envisages cre-
ation of additiona) irrigatio, facili-
ties for 5 million hectares of land
during the last ¢ years of the Fifth
Five Year Plan i.e, 1975-76 to 1978~
9.

(b) The target of 5 million ha is
proposed to be gchieved by the ex-
ecution of ongoing major and meditm
irnigation schemeg as well ag by tak-
ing up new schemes, State-wise
break-up of the target of 5 million
ha envisaging an outlay of Rs 2500
crores is given in the Statement at-
tactied.

(¢) Irrigation is a State subject and
funds for the irrigation projects are
provied by the States themselves in
their developmental Plans. Central
assistance for State Plang is provid-
ed in the form of block loans and
grants ang is not related to any sec-
tor of development. During 1975-76,
it 1s proposeq to provide advance plan
assistance of Rs, 56.65 croreg for 18
major irrigation projects,
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Statement

Sl.  State/Union Territory Target of
p

No. otential
ot be
created
in four
years
from

1975-76

10

1978-79

(‘000 hec-

tares)

1 Andhra Pradesh . 1526
2 Assem . . - 74
3 Bihar . . . 487
4 Gujaat .. 336
5 Haryana . . . 168
6 Jammu and Kashmir . 45
7 Xarnataka . 189
8 Kerala . . . 145
9 Madhya Pradesh . 393
10 Maiharashtra . . . 4 54
1x Manpur . . . 22
12 Orissa . . . 220
13 Punjsb . . . 381
14 Rajasthan . 62
15 Temyl Nadu . 3x3
16 Uttar Pradesh . 1392
17 West Bergal . 212
ToTAL STATES . 5:4;—
UNION TERRITORIES . 3
Granp  ToTaL . 5182

. . . 5150

Proposal for a separate University at
Midnapore

48. SHRTI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

{a) whether Government are pro-
poaing to have a separate University
&t Midnapore in the name of Ishwar
Chandra Vidyasagar; and
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(b) it so, whethey it would be
Centrally sponsored University?

THE MINISTER OF EUCDATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) and
(b). The Central Government do not
have any proposaj under considera-
tion to establish a University at
Midnapore.

Damage to Rabi Crop due to Winter
Rain

49 SHRI D. D. DESAI: Wwill the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the rabi crop this year
has been affected by scanty winter
rains;

(b) if so, the total likely harvest of
rabi crops; and

(c) the total quantum of procure-~
ment expected from this crop?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Sowings of 1975-76 rabi
crop, took place under favourable
soi] moisture conditions but there was
a dry spell of about 8-16 weeks from
the beginning of November 1975 to
the middle of January 1976. How-
ever, in view of the beneficial rains
received during the second fortnight
of January and first fortnight of PFeb-
ruary, 1978 as well as comfortable
power and irrigation water position,
the present indications are that rabi
crops would show an increase over
last year,

(b) ang (c). Estimates of produc-
tion of rabi crops for 1975-76 and of

.likely procurement therefrom are not

yet available,
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(c)mwmmm-
wfedt RdY wearit W QN W
wR w1 87

fawrr siit aam waw HATT
war deply fawme ¥ goddt (s do
4o amY):

(w) o xf
() wwr 7y =T

Setilement of Adivasis in MP.

38 SHRI G C. DIXIT: Will the
Mnister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) how much land has been re-
claimed in Shahpur Project by the
RRO Umt in Madhya Pradesh for
settlement of the local Adivasis; and
out of the total reclaimad land, how

much area was utilised for settling
tribal families,

(b) whether 1t 15 a fact that despite
avallabiity of land for reclamation
part of R RO, Unit was shifted from
Shahpur;

{¢) whether the reduction in
the strength of the Unit has resulted.

in retarding the reclamation program-
me, and

(@) whethér it will not affect the
programme of gettlement of local
tribal families?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VENKA-
TSWAMY): (a) No area has been
made available so far by th¥ Gov-
ernment of Madhya Pradesh for rec-
lamation jin Shahpur Project for
agricultural  settlement of local
Adivaxis.

(b) to (d). On the basis of land
which was available, and programme
of reseitlement of new higrants ‘in

Shahpur area, it was decide to shift
half RR.O. Unit to Andhra Pradeesh

and this is not expected to create sy

difficulty in the reclamation of land for

resettlement in Shahpur area during
the current year, In regard te the
reclamation for settling local tribal
families, it hag since beep stated by
the Govemment of Madhya Pradesh
that 4000 acres have been identified.
Reclamation work theréof will be
taken up by R.R.O. on completion of
present assignment and as soon as the
Forest area is handed over.

ey wkw ¥ wew 0w

wqd frarr R T warg NG 0 §
THTET BT R § |

(w) afz 2f, &t w1 PR A
®™ A B Aram ¥ fag 75 ¥
T Y; W
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mfwﬂ‘éﬁwﬂmm%@
frore ¥ FW 1.3 W@ §WT &
¥ ¥ WANT 80,000 FRI A
7 qavae WK CRawrt, 1975 #®
FAri 1 wHe  § fadten W & g
0 cferdi & wra 1wy & ofgi
9T WTHT GUTIEATYT | AR
a-gszrfwﬁmﬁwm%msﬁ
frarelt W% o wofty faTr & wgmare
sa® wow ¥ wwfer wed W
W% o< fréedy frar | Iva Rrerfow

frarit #t g € of ot v @
we® 9T 2'sfrer giar of 2xfr-
v ¥ wiftan wrede
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sfefromt & % st & o w2y
¥ ¥ fwre wrdwt grg § & o
s § |

Introduction of Panjabl in Delhi
sehooly

61 SARDAR SWARAN SINGH
SOKHI Wil the Mimister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether Government propose
to introduce Punjab: as second lan~
guage 1n schools of Delhi Adminmistra-
tion, and

(b) 1f so when”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRIL
D P YADAV) (a) and (b} Under
the three language formula which is
to be {followed mn classes VI to X
according to the Delhi School Educa-
tion Rules, provision exists for teach-
ing of Punjabi agy a language in
«choolg under the Delhi Administra-
tion In addition to the above, Delhi
Administration alsp gives grants to
the extent of 95 per cent of the deficit
to the aided schools which mpart
either 1nstruction through Punjabi
medium or teach Punjabi as o
language

Enquiriey pending against the officers
of CPWD

62 SARDAR SWARAN SINGH
SOKHI Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the officers of CP WD agamst
whom either Departmental or CBI.
mquiries are pending, and

{b) when these inquiries are likely
t0 be completed?
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THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): (a) and (b). The informa-
tion is being collected and will be
laig on the Table of the Sabha.

srmdm ¥ g werfadt e
g w3
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Use of surplus water of river Some

65 SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to siate:

(a) whether there is any proposal
for utilising the surplus waters of
river Sone over and above those re-
quired by the present cansl .system,
to irrigate the almost permanently
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draught-affected areas of Palamauw,
Gays, Nawada and Monghyr Districts
in Hihar, by making some weir or bar-
;:t qver Sone which will also bring

of water into Ganga during the
rainy season to the minimum;

(b) whether this flood prevention-
cum-irrigation system can also cover
river Poonpoon; ang

(c) it go, salient
e?

features of the

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to {c) According to the
Inter-state sgreement on Bansagar
Project reached in September, 1972,
the allocation of water from Sone river
agreed to was 7.75 m. a. #t for Bihar,
8 25 m a ft for Madhya Pradesh and
125 m.aft. for Uttar Pradesh Storage
of Imaft in Bansagar wil be uti-
lised by Bihar In addition about
0.25 m.aft. will be supplemented by
pumping from the Ganga to meet
irrigation requirements of Bihar,

Bihar Government have formulated
eeveral pew schemes viz. Auranga,
Amanat, Kanhar, Maila etc io use
their share of Sone Waters These
works when completed will reduce the
flood flaws in the Ganga. .

Kutch Ghats on the Ganga at
Varanasi

86 SHRI CHANDRA SHEKHAR

SINGH: Will the Minister "of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

{a) whether the Government have
g:wn any assistance to the UP.

te Government for protecting five
Ku _ghats on the Ganga at Vara-
nasi erosion, and

(b) if &0, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRAIGATION (SHRI KEDAR NATH
SINERY:"{a) and (b) No assistance

hag been given by ths Centrg to the
State Govermment of Ultar Pradesh
for -protecting particular five Kutcha
ghats in Varenasi from erosion by
Ganga. However, a sum of Rs. 5 lakhs
for prowiding launching apronm,
protection in front of Varanasi Ghats
bad been included in the advance plan
assistance given to the State Clovern-
ment for flopd controi works during
the current year which the State Gov-
ernment is utilising on two pucca

ghats namely Punchkot and Chet
Singh.

Primary Education Curriculum

67.. SHRI Y. ESWARA REDDY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a primary educa.ion
curriculum renewal project is bewng
launched :n  the country by the
Nationza]l Council of Educational Re-
search and Tramning with the assis-
tance of UNICEF; ang

(b) it so, the salient features and
objectives thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) Yes, Sir.

(b) The purpose of the project is
to develop innovative curricula which
can meet the educational needs of the
children who are likely to remain in
achool for only a few years or who
are not reached at all.

The renewed curriculum will be re-
lated fo the life siyle of the child and
to the socio~economic opportunties
likely to be available and the curri-
culum will be developed at the grass
root level with thg involvement of
teachers communitly lesders and
parents,

Initiaily the project will be limited
to the lower primary stage of 30 ex-
perimental schoolg in each prrtieipat-
ing state. New ingtructional materinis
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including texits multi-level self-learn-
ing materials and audio-visual aids
shall be developed and tried out.
In-service training of teachers and
“tea¢her educators shall be an integral
part of the project, To start with 15
States{Union Territories are to launch
the Project on an experimental scale.

The Plan of Action for the Project
has been prepared in consultation
with the States which will be imple-
‘mented by the concerned States.

Increase in water supply rate for do-
mestic use in Delhi

68. SHR! Y. ESWARA REDDY:

Will the Minister of WORKS AND
‘HOUSING be pleased to state:

(a) whether the water supply rate
for domestic purposes in Delhi pro-
posed to be raised; and

(‘is:) if so, the particulars
and reasons therefor?

thereof

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAILAH); (a) Yes, Sir.

(b) The Municipal Corporation of
Delhi proposed to increase the rate
from 17 paisa per kilolitre to 20 paisa
per kilolitre with effect from 1st
April, 1976, Increase in the rate was
necessitated due to overall increase
in the cost of Production.

Demolition of Jhugygi-Jhopries in
Delhi

70. SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
ING be plessed {g state:

(a) whether there are more than
one agency to demolish jhuggi-jhopr-
les in Delhi;

{b) it so, the number of those
Jhuggies which hag been demolished
sinte July, 1975 to date, agency-wise;

(c) whether Government are aware
thet dus to more active monsoon last

year and winter this year some deaths .

have occurred due to exposure in thege
areas; andg

(d) if so, the number of victims
and their average age?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): (a) to (d) The information
ig being collected and will be placed
on the Table of the House.

Levels of DPT in Bloog In India

71. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
statae:

(a) whether an international se-
minar held in Delhi recently has
pointed out to Government .in its re-
commendations that the higher levels
of DD.T. in blood found in India are
not so much because of the washings
of the sprayed D.D.T. in drinking
water or D.D.T. applied on foog crops,
but because of the admixing the same
for preserving foodgrains and pulses
during storage; .

(b) gf 80, whether the additional
measures proposed include creation
of licensed agencies to the country
with possible alternatives for pastici-
deg usage in grain storage; and

(c) whether the seminar suggested
in the context of lacking of Laboratory

facilities for toxicological studies to
have such a Laboratory?

THE DEPUTY MINISTER IN THE
MINISTRY .QF AGRICUL AND
IRRIGATION (SHR! PRARB AS
PATEL): (a) and (b) The Govern-
ment have received the recommenda-
tions of the International Seminar on
Pesticide Toxicology held at New
Delhi on 31st October and 1st Novem-
ber, 1975 organised by the Pesticide
Association of India. The Seminar
had expressed ity concern at the high
concentration in the fat levels of un-
degraded DDT in our country. They
had alzo taken the view that the
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higher levels so found are not 50 much
because of the washings of the spray-
ed DDT in drinking waler or DDA
applied cn food crops but because ‘of.
admixing the same for preserving
foodgrains/pulses during storage. The
Seminer had recommended suitable
smendments to the Food and Adulte-
vation Act for guarding against this.
1t also recommended that some addi-
tional steps were called for, like
creating licensed agencies in the
country with possible alternatives for
pesticxde usage n grain storage in
the homes of farmers, small traders

and house holders.

Mixing of DDT in ft.aod]glmin:i m:;;!:
consumption is not allowed u

::: Prevenfiton of Food Adulteration
Act. The Registration Comr‘m'uee
congtitaited  under  the Insecticides
Act, 1068, has while granting regist~
ration certificates in respect of DDT,
laid down the condition that it should
not be mixed with foodgrains. Only
fumigants have been approved as
grain protectants. It may be ctat(_ed
that the reported presence of DDT in
human blood/fat is on account of' gra-
dual build up of DDT residues
through food chaim. 1In so {ar as crea-
tion of licensed agencies is con_cerned.
proposals are under consideration to
include a provision in the Inse‘chcides
Act for licensing of commercial pest

conirol operators.

(c) Yes, Sir; the Seminar has sug-
gested  establishment of laboratories
for toxicological studies. A scheme for
establishment of Central Insecticides
Laboratory with an outlay of Re. 200
lakhs has been included in the
Sth Plan. The scheme is expected to
be sanctioned shortly and the Central
Insecticide Laboratory when estab-
Mshed will carry out toxicological
studies. In addition, under a Central~
1y-sponsored  scheme for quality
control of agricultural inputs, 17 in-
secticides laboratories at State level
are proposed to be established.

MARCH 8, 1976
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Implementation of restructured coure
ses of education

72. SRR1 ARJUN SETHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) the progress made in evolving
the curriculum and text books by the
Committee constituted to go into the
matter before the switech aver to the
new system, 10 plus? plus3 of
education;

{b) whether any time bound pro-
gramme has been drawn up for im-
plementation of the restructured
courses; and \

(c) if so, the broad features thers-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR1
D P. YADAV): (a) On the basis of
the suggestions and gudelines of the
Commuttee constituted to prepare
curricula in different school subjects,
the National Council of Educational
Research and Training has brought
out a publication entitled, *The cur-
riclum for the 10 Years School: A
Farme-Work™

The actual syllabii in the light of
this framework sre being worked out
by the Counil in the areas of Science,
Languages, Social Seciences and
Humanities which are expected to be
ready by 31st March, 1976.

The Council has =also constitued
different Editorial Boards for the
various subjects. These Boards will
assist the Departments of Education
of the National Council of Educatio-
na! Research and Training in Social
Sciences snd Humanitles and in
Science and Mathematics in finalising
curricula in different subjects, pre.
pation of textbooks ang also supple-
mentary readers wherever necessary,

(b) and (c) The Council proposes
to introduce this curricula in schools
in g phased mapnmer, in a period of
three yesrs as follows:



4317  Written Anewers PHALGUNA 18, 1897 (SAKA) Wnritten Answers

(i) In the first year, the Council
would prepare the textbooks in
Social Sciences, Humanities and Lan-
- guages for Classes I, III, VI, IX &
X1 and for classes I, III, VI, IX and
XI in Sciences and Mathematics.

(ii) In the secong year, the Coun-
cil proposes to introduce new curri-
cula and textbooks in Social Sciences,
Humanities and Languages for Class
II, IV, VII, X, and XII and for classes
I, IV, V1, X and XIT in Sciences
and Mathematics,

(iii) In the third year, it is proposed
that the curricula and the textbooks
in Languages, Social Sciences and
Humanities and Sciences and Mathe-

matics for Classes V and VIII would
»e introduced.

Mechanization of Agriculture
73. SHR1 M. KATHAMUTHU:

SHRI B. S. BHAURA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Indian Society of
Agricultural Engineers has pleaded
for a national policy on mechanisa«
tion of agriculture; and

(b) if so, Government's reaction
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Indian Society of
Agricultural Engineers has not sent
any proposal to the Ministry
of Agriculture and Irfrigation, plead-
ing for a national policy on mechani-
sation of agriculture.

(b) Does not arise.

Introduction of Grading System in
University Examination

74. DR. RANEN SEN:

SHRI C. K. CHANDRAFPPAN:
Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a} whether the attention of the
Government has been drawn to the

118,

fact that several TUniversities are-

going to antroduce grading system in.
examinations; and

(b) if so, the salient features there-
of and to what extent this system is
welcomed by the Universaties?

THE MINISTER OF EDUCATION,.
SOCIAL WELFARE AND CULTURE.
(PROF. S. NURUL HASAN): (a)
and (b): According to the informa-
tion furnished by the University
Grants Commission, 27 Universities,.
including deemed to be Universities,
have agreed m principle, or have
decided to, introduce the system of
grading in certain examinations.

The objectives of the grading system
are to introduce a more uniform,
relative and reliable means of evalua-
tion, to ensure greater comparability
among disciplines and  within the
disciplines, to bring about greater in-
ternal coherence i1 the choice by
students of different subjects or
papers in keeping with their aptitudes
and ability, and to facilitate the mo-
vement of students from one univer-
sity to another. Recently, four Zonal
Workshops were organised by the
Commission at the TUniversities of"
Delhi, Panjab, Bombay and Madras
to discuss the mechanies and objectives
of grading system in all their rami-
fications. The universities participat-
ing in the workshops generally agreed‘
that grading be adopted at the post-
graduate level beginning with admis-
sions in June-July, 1876. Thev also-
recommended switchover to the
grading system in respect of the
under-graduate examinations begin-
ning with admissions in June-July,
1977, if not earlier.

Foodgraing lost @uring Transit and
storage

75. SHRYT SAMAR GUHA: Will the
Minister of AGRICULTURE AND-
TRRIGATION be pleased to state:

{a) whether any estimate has
been made regarding wastage or loss
of foodgrains during (i) transit and
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\

(ii) storage during the years 1973
(]

{b) if so, facts thereabout;

(c) whether steps have been taken
to minimise such losses; and

(d) if so, nature of the steps adopt-
ed and outcome of such measures?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE):(a) and (b):
No estimate on an all-India basis in
regarding to loss of foodgrains during
transit and storage during 157378
has been made. However the esti-
mate of such loss in respect of food-
graing and foodstuffs handled by the

¥ood Corporation has been as
unger:——-
Percentage
Year of
losses
1972-73 0+ 88
1973-74 X131
1974-75 £~ 19

A

(c) and (d¥: ‘1. A Save Gra:n Cam-
Paign has been lanucheq by Govern-
ment in various States and it aims at
reduction of storage losses by educa-
ting. the farmers, traders and dther
agencies engaged in handling and
storage of foodgrains through training,
demonstration, publicity ect. Improved
types of storage ‘structures of small
sized are made available to farmers
e;::.i;Under the scheme on ‘easy credit

II. Godowns owned by the ¥Food
Corporation and the Central Ware-
housing Corporation-—the two major
public sector orgapisations holding
stocks on behal? of Government are
constructed on scientific hines, and
they are rat, demp.mand .leak wproof.
Scigntific techniques for preservafion
of stocks and proper handling of
stocies at the handiing pointy etc. are
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also being resorted to. Striet quality
control mepfires are being taken for
preservation of stocks and sciextific
techniques for control of insects, ro-
dent and birds are adopted,

130

Proper planning in regard to
movement of stocks is ensured so as
to reduce infructuous movement, un+
necessary transhipment and losses in
transit. At the loading and unioading
points, sufficient care iz exercised in
handling foodgrain bags.

Covered wagons are being used for
transporting foodgrains to the extent
possible, Necessary precautions are
taken when block rakes of open
wagons are used, Ail these steps have
enabled the Corporations to keep
losses to the minmum,

Wagons Carrying F.CI Foolgrains

76 SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a large number of wa-
gons carrying FCI. foodgrains were
found lost or missing during the years
1973—75;

(b) 1if so, facts thereabout includ-
ing the total quantity of food load in
such wagons; and

{c) steps taken to recover them and
the result of such effort?

THE M OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) to (e).
During the years 19783 to 1975 as
against a toal of 51, 688 wagong car-
rying 11.87 laks tonnes of foodgrains
reported as ‘missing’, 51, 921 ‘uncan-
nected wagons of foodgrains includ.
ing some of the previous year (8)
were traced and linked with ‘missing’
wagons by the Railways apd , the
Fooad gmnﬁon of India. In these
three . the total gquantity of
foodgraihs, carried by the Rallways,
on Food Corporation of India acédunt,
was about 259 lakh tonnes.

v
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Foodgrain wagons, ‘while In rail
Arahsit, have, on occasions, to be di-
‘verted-to meet urgent demtand of the
deficit States or dug” to' operational
reasong connected with the Railways.
‘When the wagons x ert!d do not
‘reach the destinatidni®station (s) to

which they were orginally booked
- within a nable time, the destina-
tion stdtions record -them as ‘missing’.
A claim for compensation is lodged
with the Rajlways by the consignee.
©mn the other hand, when such wagonsg
are received at the station (s)/ F.C.I.
depots to which they are diverted,
these are, in the absence of booking
particulars, termed as ‘unconnected
wagons, These wagons are subﬁquen-—
tly linked and the ‘missing’ wagons
are there by traced. At times, tran-
shipment of consignments from one
wagon to another and at break of
gauge points_ also results in similar
difficulty The so-called ‘missing’
wagong, do not rempain.uniracd-and
cannot therefore be deemed to have
been lost. N

Pollution of Ganga Water

77. DR. RANEN SEN : Will the
Minister of WORKS and HOUS-
ING be pleased to state:

(a) whether Government are aware
that according to g survey report of
the West Benga]l Government Ganga
Water is fast becoming undrinkable
swing to the daily admixture, of
about 5.25 crores gallons of polluted
water from factories etc;

{b) it so, the main features d the
survey report; and

(¢) steps proposed to be tlken in
the matter?

THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH) (a) Yes, Sir.

« (b} On behalf of the Calcutta Met-

ropolitan  Development Authority,
National Envi ental Engineering

Research Tns Nagur (Formerly
CPHERY) commenced a Base line
study on water quality of Hooghly
Estuary” th the 100km. long reach

between Kalyani and Birlapur from
April, 197%. An interim report. high
lighting the basic data that were col-
lected in the first year is now availa-
ble. From this report it is known that
roughly aboiit” 346 waste water drains
are¥ discharging a total quanity of
about 780 million§allon/day of waste
water into Hooghly. The bacterial
quality (Cohform organism) of the
river water’ in the observed 100 km.
reach ig as tabulated in the statemcnt
From the statement it may be 5seen
that there is degradation in quality
of the river water.

(¢) To prevent and eontrol pollution
of water the West Bengal State
Board for Prevention and Control”of
Water Pollution has been set up ynder
the water (Prevention and Control-
of Pollution) Act, 1874,

STATEMENT
Samnlirg Diterce Colifrrm
[eation Kms. ¢f Orea~icms
No. samplirg MPN
DIiF ey, P In0
frem T mil.
Ralvari
= - L3
| 4 § 340
2 10 2,240
3 15 6,030
l 20 13,730
& 25 24,000
6 30 4,670
- 35 12,870
8 40 Not
available
@ 45 170
in 50 20,070
1 &3 21,300
12 &o 41.330
12 [ 21,000
13 70, ¢ 22,100
15 75 31670
16 B “ 6,030
17 8s 2,680
IR Q0 2,700
19 o5 7,930
20 100 1,780
s

*NoTE :—Only grat samples w re tilene
and znalyscd.
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Soclo-Economic Projects
78. SHRI M, KALYANASUNDA-
R

o
.

SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of EDUCATION,
"SOCIAL WELFARE AND CULTURE
“be pleased to state:

(a) total amount sanctioned for
-socio-economic projects to Central
“Social Weltare Boarq during the last
“three years;

(b) whether money sanctioned for
“the projects was utilised for setting
vup of various socio-economic projects
«during the last three financial years;

(c) it so, the facts thereof with the
-names of the organisations to whom
money was sanctioned; and

(d) the basig of sanctioning the
-money for the projects to the organi-
~sations?

THE DEPUTY MINISTER IN THE
"MINISTRY OF EDUCATION AND
"SOCIAL WELFARE AND IN THE
"DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM):

Year Amount
(Rs)
in lakhs)
1972-73 . 2-50
1973-74 . i-20
1974-75 . 91

(b) The amounts utilised during
these years are as under:—

Year Amnnrt
(Rs
in lakhs)
1972-73 114
1973-74 . 2°47
1g74-75 . 961

{c) A statement containing the re-
wjuisite information is laid on the Table
of the House. |Placed in Library. See
INo.. LT—10378{761.
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(d) The gratts are sanctioned o
registered Organisations by the Cen-
tral Social Welfare Buard after consi-
dering the recommendations of the
State Social Welfare Advisory Board
concerned end the report about the
technical feasibility and economic via-
bility from the appropriate technical
authority viz., Small Scale Industries
Service Institutes, All India Handloom
Board, Industries Départments of the
State Governments and the Design
Centres of the All India Handloom
Board, as the case may be.

In the cmse of agro-based schemes
like Dairy and Poultry, standard
schemes have beer drawn up in con-
sultation with the Ministry of Agricul.
ture and Irrigation.

Promotion of Circus

78 SHRYT C K, CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have for-
mulated a scheme for the promotion
of circus and for encouraging circus
artistes: and

(b) it not whether the Government
iniend +o take some steps in this di-
rection?

“HT DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM)- (a) and (b).
Government have been encourag-
ing Circus as a recveational activity by
granting railway concession for move-
ment of troupes and thei: luggage etc.
in respect of bonafide Circus Compa-
nies for their performances. The State
Governments and Union Territory Ad-
ministrations have also been advised
to encourage Circus by granting ex-
emption from payment of Entertgin-
ment Tax, provision of land for Cir-
cus shows at nominal yent, he's in
maintenance of law and order, tempo-
rary allotment of guots of foudgrains
and other essential commodities,



xa5  Written Answers PHALGUNA 18, 1807 (SAKA) Written Answers 126

Jrrigation Schemes Submitted by
Kerala

80. SHRI ¢. K. CHANDRAPPAN:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether a number of irrigation
schemes submitted by the Kerala
‘Government are pending sanction
with the Centre;

(b) if s0, the names of those sche-
mes; and

(¢) the reasong for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). 8 major and §
medium irrigation schemes of Kerala
are pending examination in the Cen-
tral Water Commissior.. The names of
these schemes are given in the attach-
ed statement Of these 13 pending
schemes., 8 schemes lie in the Cauvery
basin. Since thers are differences with
regard to use and development of the
Waters of Cauvery, these will be pro-
cessed further for clearance after a
settlement regarding the Cauvery
waters js reached amongst the con-
cerned States The remaining 5 sch-
emes are under various stages of exa-
mination in the Commiss:on in consul-
‘tation with the Stato Government

Statement
Name of the Project

CAUVERY BASIN

Major
1. Kerals Bhawani Talrace
2. Bangsurasagar
3. Tirunelly

#. Karapuzha
2. Noolapazha
3. Attapaddy
4. Mt

5. Thondar

OTHER BASINS
Major

1. ldamalayar
Vamangpuram
Kakkadavu
M avattupuzhe

T

Chim~ry

Area Under Crop Insurance Scheme

81. SHRI JAGANNATH MISHRA:

Will the Minister of AGRICUL-~
TURE AND IRRIGATION be pleased
to state:

(a) the acreage of agricultural land
covered by the Crop Insurance
Scheme; and

(b) the progress made in the im-
plementation of the scheme State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) and (bh). General Insu-
rance Corporation 1s implementing
Crop Insurance scheme on a pilot basis
for selected crops in selected areas, A
statement indicating th, state-wise
progress of implementaticn of crop
insurance scheme for the years 1974
and 1875 ncluding the acreage covered
is given in statements I and II laid on
the Table of the House. [Placed in
Library. See No, I T-10377/76.]

Gobar Gas Planty

82 SHRI JAGANNATH MISHRA:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the maintenance of
‘Gobar Gas Plants' in the country has
been found to be extremely poor and
neglected, by a Scientific Committee
of ICAR; and
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(b) it s0, the remedial measures
proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir. In a survey of
Gobar-Gas Plants in various States,
the Committee found that, with a few
exceptions, the maintenance of gas
plants was poor. Lack of regular
peinting leq, Jto severe zustijagx and a
greaily reduced hife of gas™ holders.
Several plants lay idle ~for lack of
technical advice, transport difficulties,
br'absence of maintenunce services,

(b) The Committee has recommend-
ed that the State Governments, the
Khadi and Village Industries Commis-
sion and the State Agro-Industries
Corporationg may arrange for the
training (both theoreticdl and practi-
cal) of an adequate number of person-
nel in the installation and maintenance
of gobar gas plants. Such trained per-
sonnel would be located at the block/
district headquarters to provide neces-
sury assistance to the gobar gag plant
owners,

Wheat Rust Epidemic

83. SHRI P GANGADEB:

‘Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) whether Plant Pathologists

have made any study and research
on wheat rust epidemics;

(b) if so, whether prediction of
wheat rust ‘epidemicg is possible in
the light of such study; and

{c) if so, facts thereof?

THE MINISTER OF STATE IN THE
MNISTRY OF AGRICULTURE AND
IRRICATION (SHRI SITAHNAWAZ
KHAN): (a) Yes, Sir  Scientists at
the Indjan Agricultural Research Insti.
fute, New Delhi, and the Agricultural
_Universities have beern engaged in the
investigutiong of Wheat rust epidemice

(b) No, Sir. Precise prediction of
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ever, with new techihiques, attempts
are being made to develop a forecast-
ing method for future

(¢) The fungal spofes and stem rust
of wheat survives in the gouthern hills.
They are transported by upper air
winds particularty during late October
and November along with the sou.
therly winds created, by the cyclones
formed in the Bay of Bengal. These
spores get deposited in central and
peninsular India along with the rain
that occurs due to cyclones. Some-~
times, spore-depositions occur in' the
foot hil'ls by wind currents also. If
%round level conditions aré favourable,
successful infection e<tablishes. Baged
on these findings it has teen possible,
to some extent, to forecast the appro-
ximate date of the appearance of black
rust in central and peninsular India.
However, it has not been possible to
predict the further development of the
epidemics Experiments are in pro-
gress in this direction A survey and
surveillance programme ig¢ maintained
to identify the areas where yellow and
brown rusts appear frst.

New Variety of Dioscorex

84. SHRI P. GANGADEB:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) whether the Indian Institute
of Horticultura] Research has released
a new variety of dioscorea recently;

(b) it so, whether dioscorea tubers
are the source of diosgenin; and

(c) if so, whether the new dioscoreax
yields on an average 1 Kg. of tuber
per plant according to the ICAR.?

THE MINISTER OF STATE,
THE MINISTRY OF AGRICUL
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. The
Institute of Hortlcultural Research,
Bangalore has released a new variety
of Dioscorea floribunda on a small
scale for cultivation in TKarnataka

region.
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(c) Yes, Sir. In trialg conducted at
the L1.H.R., Bangalore, one kilogram-
me of fresh tuber per plant is obtained
from the newly released wvariety of
Dioscorea, when the tubers are har-
vested after a year,

“Iegal Granws” to Universities and
Institutes

85. SHRI P. GANGADEB:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether U.G.C. hag been giv-
ing “illegal grants” to some Univer-
sities gnd Institutes;

(b} if so, which are those Univer-
sities and Institutes; ang

(c) steps taken by his Ministry in
thig regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) to
{¢) According to th. infurmation fur-
nished by the University Grants Com-
mission, it gives grants in accordance
with the provisiors of the UGC Act.

Role of F.CI in checking Price Line

86, SHRI P GANGADEB:

‘Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Food Corporation of

India has helped in maintaining the
price line; and

(b) if go, the facts thereof?

THE MINISTER OF STATE IN THE
MNISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHER P
SHINDE): (a) and (b). Ye¢s, Sir. The
Food Corporation of Indic have built
up sufficient stocks through internal

2617 LS8

procurement and imports and have
helped in maintaining the price line
by supplying reasonable quantities of
foodgrains to the State Governments
and the Union territories for issue
through the Public Distribution Sys-
tem at prices fixed by the Government,

Manufacture of Agricultural
ment

Equip-

87. SHRI SHASHI BHUSHAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether office-bearers of
AVARD (Association of Voluntary
Agencies for Rural Development)
have set up a factory for the manu-
faciure of agricultural equipments or
a workshop to assemble agricultural
equipments;

(b) if go, the particularg thereof;
ang

which
factories

(c) names of big factorieg
arce associateq with these
or workshops?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN)- (a) and (b) The office-bear-
ers of AVARD have not get up any
factory for the manufacture of agricul-
tural equipment or a workshop to
assemble agricultural equipment How.
ever, the AVARD Foundatyon for Rural
Development holds less than 30 per
cent of the equity of Goodearth Farm
Equipment Private Ltd. Muzaffarpur
which is engageld in the manufacture
and assembly of agricuitural eguip-
ments. ¢

(c) There is no big factory which is
associated with the Unit but three
smal] agricultural equipment factories
the Landesbreg India Private Limited,
New Delhi, Goodearth Engines, (P)
Ltd, and Union Diesel ¥ngines, are
associated with it. Thewe thres com-
panies together hold the balance of
the capital,



137 Written Answers
Allotment of Land to AVARD by DDA

88, SHRI SHASH]I BHUSHAN:

Wil the Minister of WORKS AND
HOUSING be pleased to state-

(2) whether the Delhi Development
Authority hag allotted some land to
Association of Voluntary Agencies for
Rural Development; and

+b) if so, particulars thereof and
terms and conditions on which
land has been allotted to AVARD?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH). (a) No, sir

(b) Does noi arwe,

Allotment of Piots to Low and Middle
Income Groups by DDA

89 SHRI SHASHI BHUSHAN
Wil the Minister of WORKS AND
HOUSING be pleascd (o state.

(a) whether the Delln  Develop-
ment Aulhorty has allotted plots of
Jand of different rineasurements to
Low ang Middle Income Group Peo-
ple by draw of 'o!< reccntly

{b) if so the rateq at which such
land hag been allotted;

(c) whether all plot holders, irres-
pective of the size of the plot, are re-
quired to cover only 60 per cent of the
plot; ir g0, the justification therefor;
and !

{d) whether Government are coOn-
sidering to allow the gmall plot hol-
ders (upto 100 meters) in the low-in-
come Eroup to cover more areas?

THE MINISTER OF WORKS AND
BOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAHD) : (a) Yes, Sir
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(b) : The rateg are as under —

S. Nam-of the Whether Arcain Rate

No. Schem~ LIG in per
Qr Sq. Sq.
MIG m t- Met=
ers er
Rs.
1. Ghondg Resider -
tial Scheme . LIG 36 6o
2 Do. . LIG 70 60
3. Shahmar Bagh  L1G 36 72
4. Pritampura . LIG 70 84
5. Paschimp n . LIG ¥ 96
6 Brddllu . MIC 126 120
7 Boddlla MIG r6" 150

(e¢) In accordance with the Buiding
Bye-laws maximum coverage per~
mmssible 15 80 per cent in respect of
plotg upto 250 sq meters in area.

{d) No, Sir

Allefment of Plots by D.DA.

90 SHRI SHASHI BHUSHAN:

Wil the Minister of WORKS
AND HOUSING bYe pleased to state:

(a) whether the Delh; Development
Authority has taken the full amount
of lease money in respect of plots of
land allotted to Low and Middle In-
come Group people by draw of lots
in the month of December, 1875 and
January, 1978;

{b) if so, when the possession of
these plots is Iikely to be given to the
persong concerned; and

(¢) when these plot holders can
start construction?

THE MINISTER OF WORKg AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AJAH) : (a) No, Sir.
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(b) Possession of plot will be given
ag soon &g full premium ig received
from the allottees.

{¢) Plot holders can star{ construec-
tion only after taking posscssion of
plotg and obtaining sanction of the
Delhi Development Authority to the
building plans,

Sheep Breeding in Hilj Areas of U.P.

91. SHRY PARIPOORNANAND
PAINULI.

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

(a) the number of polwarth, marino
and other breeds of mmported sheep
~applies to U P hills;

(b) stepg taken to provide pastures
for these gheep;

(¢) percenitage of wool pmduced
from these sheep to bhe allowed to be
used locally; and

(d) steps taken to improve indige-
nous sheep during 1976-77, 1977-78
and 1978-797 4

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR7] PRABHUDAS
PATEL) (a) 108 Polwarths, 1412 Ram-
bouillet. 1327 Russian Merinng 70 Cor-
riedale and 70 Border Licester Sheep
have been imported and supplied to
the Hilly areas of UP by the State
Govt,

(b) Grazing areas have been res-
erved by the State Govt in the hilly
districts for providing the pastures
to these sgheep.

(c) There ig mo restriction on the
use of wool produceq locally. The
State Government however provides
:;x; purchase of surplug wool, it avail-

e.

(d) The State Government has a
proposal to set up 2 Exotic Sheep
Breeding farms and B Sheep & Wool
Extenglon Centres in the hilly tracts

during 1976-77, 1977-78 and 1978-79
for production of gaod quality Rams
and their distribution for improving
the indigenous sheep through cross
breeding progranrme,

Triple Benefit Scheme for Teachers

92. SHRI S M BANERJEE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether Triple Benefit Scheme
for teachers has been implemented in
all States and

{b) il not name. of States who
have not yet implemented the
Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV): (a) and (b) A State-
ment is laid on the Table of the
Sabha.

STATEMENT

School Education:

Educatio, in general and school
education 1  particular ig gz State
Subject. However, according to the
available information the Stateg of
Andhra Pradesh, Assam, Bihar, Guja-
rat, Haryana, Himacha] Pradesh, Xar-
nataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur Orissa, Pun-
jab, Rajasthan, Tamil Nadu, Tripura,
Uttar Pradesh and West Bengal are
implementing the Triple Benefit
Scheme in aided schools wholly or
partially or in a modified form.
Other States are considering the
matter.

In so far as Union Territorieg are
concerned Chandigarh, Delhi and- Goa,
Daman and Diu have implemented
the Scheme. Arunachal Pradesh and
Lakshdweep have no private aided
schools, There ig only one alded
school in A & N Islands and this
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Scheme has not been extended to this
achool go far, The matter is under
consideration*of the Government of
Pondicherry,~ Information is awaited
from Dadra and Nagar Haveli and
Mizoram.

University Education:

The Triple Benefit Scheme is being
implemented in the following Univer-
sitieg and Deemed to be Universi-
ties;—

Universitieg

1. Guru Nanak

2. Sardar Patel

3 Panjab Rao Krishi Vidapeeth

4. Utkal

5 South Gujarat

6, Andira University, Waltair

7. AP Singh University of Rewa.
Deemeg to be Universitieg

8. Jamia Millia Islamia

9. Central Institute of Enghsh and
Foreign Languages

The Universily Grants Commission
in consultation with the Central Gov-
ernment introduceq with effect from
1-4-1964 the following two Schemes
for the gmployees of the Central Uni-
versitiegs (including those of colleges
in Dethi in receipt of maintenance
grant from Univereity Grants Come
mission) and the Indan Institute of
Science, Bangalore,

(1) Contributory Provident Fund-
cam-Gratuity

(2) General Provident Fund-cum-
Pension-cum-Gratuity.

The Commission circulateg these
schemes to the State Universities for
adoption for the benefit of their em-
ployeeg in consultation with the
authorities concerned, Implementa-
tién of ‘the scheme, however, depends
2on the State Governments concern-

Technical ‘Education
The Benefit Scheme has been
in the Indian Institutes
of Technology at Kharagpur, Bombay,
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Madras, Xanpur and New Delhl;
Indien School of Mines, Dhanbad;

the Indian Institute of Science,
Bangulore; and the 4 ‘Technical
Teachers Institutes at

Chandigarh, Bhopal, Calcutta and
Madras. In the Indian Imstitute of
Management at Ahmedabad, Calcutta
and Bangalore, C.P.F.-cum-gratuity-
scheme has been introduced.

11 out of the 15 Regional Engi-
neering Colleges in the country which
are given grants by the Central
Government and State Government
concerned have C.P.F.-cum-gratuity
or C.P.F. rules. In the case of the
remaining four regional colleges,
C.P.F. or Death-cum-Retirement
scheme has been approved by the
Board of Governors;, but the approval
of the Government is awaited.

Breakthrough in Seeg Production

83 SHRI SARJOO PANDEY:
SHRI B § BHAURA:

Will the Minister of AGRICUL-
TURE, AND IRRIGATION be pleased
to state:

(a) whethier recently there 15 break-
through 1n production of foundation
and ceruified seeds in the country; and

(b) if so,_ the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR!I PRABHUDAS
PATEL)' (a) and (b) There has
been substantial improvement in
production and distribution of quality
seede to meet the requirements of
farmers. 1In the last 2 years by and
large there has been no shortage of
foundation and certified seeds in the
country  The production of certified
seeds by Nalional Seeds Corporation
increased from 311800 quintals in
1973-74 to 768200 quintals in 1975-78,
During the same period the certified
seeds production of. Tarai Develop-
ment Corporstion incresged from
221680 quintals to 206700 quintals and
the production of foundstion seeds by
Nationa! Seeds Corporation intressed
from 56868 quintals to 66220 quintals.
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Amsistance from International Deve-
jopment Association for Cotton Deve-
lopment

94, SHRI D. D. DESAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the International
Development Association has agreed
to finance cotton development in
selected areas in the country; and

(b) it so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir

(b) Government of India has
negotialed an Integratedq Cotton
Development Project with the World
Bank at a total rost of $ 38 million
with IDA loan tomponent of § 18 m
The Project will operate in the States
of Haryana, Punjab and Maharashira
Major components of the Project are
as under:—

1. Acceleration of Cotiton Re-
search to Breed more sutable
and high-yielding varieties
as well as operational
research to fleld  test/
demonstrate improved cotton
production technology.

2. Provision of improved seeds
and more intensive insect and
disease control service.

3. Modernisation and expansion
of ginning and cotton seed
processing facilities.

4. Provision of a revolving fund
for short-term credit to
cultivators  for  financing
package of inputs.

#. Training programme for cotton
growers, processors extension
and research workers

@, Extensive Cotton Development
Service,

Land Reform Measures

95. SHRIMAT] PRAVATHI - KRISH-
NAN: Wil]l the Mimster of AGRICUL~
TURE AND IRRIGATION be pleased
io state:

(a) in the view of the assurance
given by the Government for quick
execution of land reform plans in the
States, how far this decision has been
implemented since January, 1976; and

(b) whether Government makes
review of it from time to time and
if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The Ilatest
position of the implementation of the
land ceiling measures has been given
in the statement laid on the Table of
the Houge. [Placed in Library. See No.
LT-10378/76] Progress of land
reforms measures. particularly land
ceiling and the distribution of house-
sites a< well as conferment of owner-
ship rights on homestead tenants,
is being monitored closely. The Chief
Minister’s Conference held on the 5th
and 6th March, made a detailed
review of the position and suggested
various measures in order to make
implementation of land reforms
speedier and more effective.

Rice Allocation to Kerala

96. SHRI C. JANARDHANAN:

SHRI A K. GOPALAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the kharif procurement
reached an all-time record during this
season;

(b) if so, the gquantum of procure-
ments made; and
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(c) in the light of the high procure-
. ment whether Government will in-
‘erease the rice allocation to Kerala
as required by the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (a) Yes, Sir.

(b) According to reports received
upto 2nd March, 1876, the procure-
ment of kharif cereals during 1975-76
has been of the order of about 47.2
.lakh tonnes, comprising 44.7 lakh ton-
‘nes of rice and 2.5 lakh tonnes of coa-
rse grains.

_ (e) Consistent with the overall
availability of rice in the Central pool,
relative needs of other deficit States,
_market availablity and the need to
build up a buffer stock and other rele-
vant factors, maximum possible allot-
ments of rice are being made to Kerala
to meet its reasonable requirements of
the public distribution system. The
allocation of rice for Kerala hag been
inereased from 45,000 tonnes to 54,000
. tonnes per month from February, 1976,

Export of Seeds

97. SHRI RAGHUNANDANLAL
BHATIA: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether National Seeds Cor-
poration are taking any steps for ex-
port of seeds; and

(b) if so, whether there are good
prospecis for seeds export to  South
East Asia?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). There is scope
for exports of seeds to South  Falst
Asian countries, The Volume of
export of seeds by National Seeds
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Corporation to these countries during
last four years has been as under:—

Rs.

Lakhs
1972-73 4250
1973-74 3540
1974-75 28-25
1075-76 33-50

\Upto Jar., 1c56)

A proposal to open a zonal office of
the corporation in one of the South
East Asian countries is under
consideration,

Fall in Foodgrain Prices

98. SHRI RAMSAHAI PANDEY:
Will the Minister of AGRICULTURE
AND IRRIGATION be Dpleased to
state:

(a) whether the prices of wheat,
barley and other foodgrains have
fallen down considerably during the
last six months; and

(b) if so, the percentage of fall,
commodity-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House [Placed in Library.
See No LT--10379|76]

Extinction of Wild Life

99. SHRI HARI SINGH: Wil] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether rare fauna like Asiatic
lion, the brown deer, the Kashmir
stag, the wild buffaloes. are on the
verge of extinction in near future in
the countty; and ‘-erad

g 51

(b) if so, steps Government propo-

ses to save these species?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] PRABHUDAS
PATEL): (a) The Asiatic, browan-
tlerd geer or Thamin deer, ‘Kashmir
stag or Hangul and the wild buftaloes
are not on the verge of extinction
but they are among the endangered
species which require special protec-
tive effort.

(b) The following steps are being
taken by Government to protect these
specics'—

(i) Astatilion

These lions are available in the
Gir forests in Gujarat An srea
of 12685 Square kilomefers has
hecn declared s« sanctuary  and
Rs 45 lakhs sanctioned by the
Government of Gujarat for con-
serving the Giyr hahitnt, encourag-
ing wild bfe, minimising human
interfercnce with a view (o create
a conducive ccosystem for the
lion Government of India have
approved Central assistance of
Rs. 1113500 for this project dur-
ing the fifth five year plan,

(ii) Browantierd deer or Thamm
deqr.

This species is restricted to the
keibul] Lamjac sanctuary on the
shore of the Logtak Lake in Mani-
pur. The sanctuary is receiving
special attention from the Gov-
ernment of Manipur and the Gov-
ernment of India. Government of
India have sanctioned Central
assistance to the tune of Rs. 6.46
lakhs for proper maintenance of
the sanctuary and fo protect the
species from extinction.

(iii) Kashmir stag or hangul

The specieg is limited to the
north side of the Valley of Kash-~
mir and some of the adjacent val-
leys. Ag recommended by the
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eleventh session of the Indian
Board for Wild Life the State
Government are exploring the
possibility of setting up of sanc-
tuaries to provide maximum
protection for preservation of this
endangered species.

(ivy Wild bhuffaloes

This species 1s distribhuted in
the plaing of Brahmaputra in
Assam, parts of Orissa and in the
Bastar Distrietr of Madhya Pra-
desh. The Government of
Madhya Pradesh have recently

formulated a scheme for Central
assistance to protect this species.

New system of education

100, SHRY D D. DESAIL: Will the
Minister of EDUCATION, SOCIAL
WELFAHE AND CULTURE  be
pleaseg to state:

{a) whether a meeting of students
wag held at Wardha to consider the
10+2+3 systemn of education;

(b) whether this conference opposet
the system; and

(c) if so,
thereto?

Government's reaction

THE DFPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN* THE
DEFARTMENT OF CULTURE (SHRI
D P YADAV): (a) to (c). Apart from
the newspaper reports the Ministry of
Education and Social Welfare has
received no communication on this.

Pilterage of Precious Stones from
Agry Fort

101. SHRI HARI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether pilferage of precious
stoneg inlaid in Shahajahan’s balcony
inside the hall. Shahajahan’s Jail and
Jasmine Tower of Agra Fort Agra
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has been reported in newspapers of
January, 1976; and

(h) if so, what action Government
have taken to check further pilferage
from Agra Fort, Agra?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). Government’s attention has
been drawn to newspapers reports
about the pilferageg of precious gtones
from monumentsg at Agra. These
reports have, after investigation, been
found to be baseless. The inlaid areas
at these monuments are being
photographed in detail for record, and
restoration of semi-precious stones
has been in progress for sometime.
The present watch-and-ward arrange-
ments have been tightened.

Special Books Programme

102. SHRI HAR] SINGH: Will the
Minister of ENDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether special books program-
me has been sponsored by the Govern-
ment to produce 600 quality books on
a variety of educational and literary
subjects; and

(b) if so, what are those books and
in what languages those books would
be produced?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). There
i{s no such special book programme
under which only 600 quality books
ave to be produced. The Government
of India, however, launched in 1968-89,
& massive programme of production
of ubniversity level books in Indian
languages to Iacilitate the adoption of
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regional languages ¢ media of
insiruction for higher education.
Under this programme, a number of
schemes hdve been taken up by the
converned State Governments as well
as central agencies like Univerdity
Grants Commission, the National Book
Trust and the Indian Council of
Historical Research to produce quality
books on a variety of educational and
literary subjects for use by students
undertaking higher studies.

Procurement targetly in West Bengal
ang Madhya Pradesh

103. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether procurement targets of
West Bengal and Madhya Pradesh have
not been fulfilied as yet; and

(b) if sn, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEDB P. SHINDE): (a) and (b).
Procurement in the current Xharit
marketing season (1975-76) is still in
progresgs and will continue upto the
end of October, 1976. The question
of mnon-fulfilment of targets as such
does not, therefore, arise at thig stage.

Security of service of employees of
Farakka Barrage Project

104. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleaged to state:

() whether the employees of Fa-
rakka Barrage Project were
before completion of the work that
no worker would be retrenched after
the work on the project was over;

(b) it so, whether at present the
pogition of security of service of all
the employees of Farakka Barrage
projject is ensured; and
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(c) if not, what alternative efforts
Government are making to protect
these employees ang their service?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a): No, Sir.

(b) In view of (a) above, does
not arise.

(c) Efforts are being made to find
alternative jobs for the staff likely to
be rendered surplus from the Farakka
Barrage Project. The matter hag been
taken up with the various Minis-
tries and the Departments of the
Government of India. Public BSeetor
Undertakings etc, The Government
of West Bengal has also been reques-
-ted to give preference to the emplo-
yees of the Pronject specially the low
paid, for emplovment under them. A
Special Cell under the Directorate
General of Emplovment and Training
has been =et up at Calcutta for finding
alternative employment for the
Project staff likely to be rendered
surplus. A= a result of these efforts
more than 800 employees and worker:

have been provided with alternative
jobs so far.

UG.C's Grant to Universitieg

105. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether U.G.C s grants are
uniform in case of ali the non-Cen-

tra; Government Universitiey in
India; ang

(b) the amount actually given to
warious Universities of India during
1974-75 and upto December, 1975?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): ().
The University Grants Commission
wives development grants to State
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Universitites, The grants are alloca-
ted for universities development prog-
rammes, on the recommendations of
expert committees appointed to as~
sess the needs of universities accord-
ing to the prescribed pattern of assis-
tance. The quantum of assistance
provided to State Universities is not
uniform and depends on the recom-
mendations of the Visiting Committee
which takes into account the stage
of develoment of university concern-
ed, acadmic standards, needs of the
area, the programmes of the univer-
sity, its enrolment, numher od depart-
ments <tren7th of teaching staff, etc.
befors recommending programmes and
allocations. Development grants,
except for a few schems, are given
on 1 mntching basis, the matching

share bring met by the State Govern-
ment

(b) A statement showing the de-
velopment grants paid to the State
Universities is laid on the Table of

the Housr [Placeq in Library See
No LT--10380/76]

Seed Garden for Cocoa in Mallapuram,
Kerala

106 SHRI A K GOPALAN: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
given approva] to a scheme for the
establishment of a seed garden for
cocoa in the District Agricultural
Farm, Chungathara, Mallapuram Dis-
trict in Kerala;

(b) if so, when; and

(c) if not, when the approval is
likely to be given?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). A scheme for
the establishment of a Seed Garden
for Cocoa in Kerala has been formu-
lateg for being implemented as Cen-
trally Sponsored Scheme in the Fifth
Five Year Plan. The scheme was
discussed with the Planning Commis-
sion in a meeting held in May last,
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and i was desired to be revised on
the busis of guidelines evolved. The
schem: was accordingly revised and
the same is being processed for sanc-
tion. 1t will however, take some
time bLefore a final decision is taken
on jt.

Sanskrit Vidyapeeth in Kerala

107. SHRI A K GOPALAN: Will
the Minister of EDUCATION, SO-
CIAL. WELFARFE AND CULTURE
be pleased to state:

(a) whether the question of esta-
blishing a Sanskrit Vidyapeeth in
Kerala is pending with Government
of India;

(b) it so, when the final decmsion
is likely to be taken: and

{c) the recacons for the delay in
taking the final decision?

THE DFPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFPARTMENT OF CULTURE (SHRI
D. P YADAV): (a) to (c) The
question of establishment of new
Sanskrit Vidyapeethas during the
Fifth Five Year Plan is still under
consideration. A fina] decision enuld
not be taken <o far due to financial
constraints.

Veeranam Projects in Tamilnadu

108. SHRI S. A MURUGAN-
ANTHAM:- Will the Mimster of
WORKS AND HOUSING be pleased
to state:

(a) whether the Tamilnady Gov-
ernment have appointed a three
member technical panel to examine
the Veeranam Project meant to uti-
lise Cauvery water;

{b) whether the contract for this
miect was given Y0 a private firm;

{c) it so0, the outlines thereot?
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THE MINISTER OF STATE IN THR
MINISTRY OF WORKS AND HOUS.
ING (SHRI H. K, L. BHAGAT):
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha in due course.

Accord on Krishna Water

109. SHRI S A. MURUGAN-
ANTHAM- Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to gtate:

(a) whether an agreement has
been reached among  Maharashtra,
Andhra Pradesh and Karnataka re-
garding giving Krishna Water to

Tami] Nadu; and

(b} 1f so, the salient features there-
of”?

THE DFPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR

NATH SINGID:! (a) and (I The
Governments of Maharashtra, Andhra
Pradesh and Karnataka have agreed
to spare 3 TMC each from their share
of Krishna waters to meet the water
requirements, of Madra, oty  Rele-
vant detailg are being worked out

Study of Modern Arabic

110. SHRI € H. MOHAMMED
KOYA- Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) steps taken by Government to
introduce the study of Modern Arabic
in the country;

{b) whether his Ministry has pro-
mised any help to the Calicut and
other Universities if they introduce
the teaching of modern Arabic; and
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{c) whether he is aware of the large
number of job opportunities in the
Middle East to those who know
Arabic?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAT. WELFARE AND [N THE
DEPARTMENT OF CULTURE (SHRY
D P. YADAV): (a) Arahic language
in ite classical form is common tn all
Arab Countriee Hawever, in diffe-
rent regions dialects have developed
their own specific characteristice It
would thns he diffienrlt to ook vupon
Moderr. Arabic = ¢ Im pitage  dis-
tinct from classical language.

In q Iarge number of «chnols, col-
legee and universities  facilities for
teaching Arabic are available and
efforts are now being made to intro-
duce the seachine of Modern Arabic
literatnre Snme of *he T'-~tn Gov-
ernments  have renorted that <trps
hove heer taken tn modernice <yNabag
and prepare text-honkes for <tudv of
Moadern Arabic a* the Schnol <tage
in respones tn the demand for thie
subiert in their respective nareas
The University Grants Commission
hac aleo taken measures to heln the
Univereities and Collegn. pffiliated tn
them to modernise and imorove
courses of <tudv in Avabic The
Commission offere fAinancial assistance
to the universities for appointment of
additional teachers for  teaching
Modern Arabic and enrcourage. short
term and advanced research nrojects
The schemp of ecolarships -nd fellow-
ships of the Commission also pro-
motes study in Arabic

{bY The University Grants Com-
mission has accepied the development
proposalg of the Calicut University for
the study of Modern Arabic and has
sanctioned an additional teacher.
Besides, it has wegreed to provide
funds far purchase of books and jour-
nals. Similar facilities are also given
to the Aligarh Muslim University and
the Delhi University.

() Yes, Sir.

Sugar Samples taken from Vishnu
Sugar Milis, Gopa! Gan}

111 SHRI RAMAVATAR SHAS-
TRY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether sugar samples are
taken from cugar factories to check
up the correct gradation of sugar by
the Directnrate of Sugar and Vanas-
pati; and

(bh) if 0, how muny gugar samples
have been taken from Vichnu Suvgar
Mills Ltd, Gova! Ganj, (Bihar) in
between 1973-74 and 1975-76 and how
manv misgradings have been detected
and if prosecutions launched what
are the positions of the cases’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN)- fa) Yes, Sir.

(bYy A tn'al of 52 sugar samples
were drawn from the stocke held by
V.shnu Suzar Mills Ltd.. Gopal Ganf,
Bikar. on six ocrasions during the
period 1973-74¢ to 1975-76 and 10
cases of overgrading were noticed,

Ont of these, 8 sugar <amples were
found to be overgraded as per con-
firmatory test report of the National
Sucar Institute, Kanpur 3 cases
eovering the 8 overgraded sugar sam-
ples were forwarded to the State
Government for initiating prosecution
prorcedings against the factory. The
State Government have informed that
one case is already under trial in the
court of Chief Judicial Magistrate,
Gopalganj and that the other two
cases have also been sent to District
Magistrate Gopalganj for Ilsunching
prosecution proceedings against the
factory.

2 sugar samples, which were found
to be overgraded on analysis in the
Directorate of Sugar and Vanaspati
have been forwarded to the Nutional
Sugar Institute, Xanpur for their
corfirmatory analysis and report.
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Rice and Wheat AMotment to States
During 1975

117 SHRI C H MOHAMMED
KOYA- Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the quantity of rice
and wheat allotments to various
States, State-wise, from the Central
Pool during 19757

THF MINISTER OF STATE IN THE
MINISTRY OF ACRICULTURE AND
JRRIGATION (SHRI ANNASAHEB
P SHINDE) A statement showing
the quantities of tice and wheat allot-
ted from Cent:al Pool to the various
States  (including Union Territories)
during 1975, iz laid on the Table of
the House [Pliced m L.wary See
No LT 10382/7C]

Derentralisation of Central Forms
Depariment

118 SHRp DINEN BIATTA-
CHARYYA- Will the Minister of
WORKS AND HOUSING be pleased
to state-

(a) whether the Central Forms
Department has decided to decentra-
lise its work;

(b) if so. the reaction of the em-
ployees thereto;
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(c) whether the decentralisation
will increase the expendilure of the
department; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS & HOUSING
(SHRI H. K L. BHAGAT): (1) At
present the forms required by various
Departments/Organisations are stock-
ed and distributed by the Government
of India Forms Store, Calcuvta. In
order to expedite supplvy of Forms to
the indenting Departments/Organisa-
tions scattered all over the countiy,
some regional storeg arc being rpen-
ed, in addition to the Government of
India Forms Store, Calcutta

(b) Some representations have becn
made by the employees of the Gov-
ernment of India Forms  Store,

Calcutta.

(¢) and (b)Y There mav 'r sSome
marginal increase in overall expendi-
ture commensurate with the advant-
age of more expeditious distribution
-0of Ferms= {0 the indentors

Permismion for Allotment of Plois to
the Members of Works Housing House
Bnilding Cooperative Soclety Itd.

119, SHRI VIRBHADRA SINGH:
Wil the Minister of WORKS AND
HQUSING be pleased to state:

(a) whether a number of House
Building Cooperative Societies were
allotted land 1n Shahdara Area across
the Jamuna Bridge more than ten

Yearg ago;

(b) whether some of these Sovietieg
shave approached the Government to
allow them to allot the plots to their
members particularly Ministry of
Works Housing House Building Co-
cperative Society Ltd.; and

(c) if so, whether Government
have permitted them to gllot the
Plots to their members?

MARCH 8, 1978
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THE MINISTER OP WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMATAH): (a) 42 Cooperative
House Building Societies have been
alloted undeveloped land in Shahdama
area,

(b) Yes, Sir.

(c) Only one Society namely Saini
Cooperative House Building Society
has been permitted to allot plots to
its members.

oy w1 g
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PAPERS LAID ON THE TABLE

STATEMENT RE. REPORT or PIPELINES
INQUIRY ComMISSION (TAXRU CoM~
MISSION), REPORT OF PIPELINES
INQUIRY COMMISSION (AvucT. 1975)
FINDING, ETC, IN THE REPORT.

THE MINISTER OF PETROLEUM
(SHR1 K. D. MALAVIYA): I beg to
lay on the Table a copy each of the
following papers:

(1) A statement (Hindi and Eng-
lish versiong) regarding Re-
port submitted by the Pipe-
lines Inquiry Commission
(Takru Commission) which
was set up in August, 1970, to
inquire into certain matters
connected with the laying of
Gauhati-Siliguri and Haldia-
Barauni-Kanpur Pipelines of
Indian O3] Corporation.

(2 Report of the Pipelines Inquiry
Commission (August, 1975),
under subsection (4) of sec-
tion 3 of the Commissions of
Inquiry Act, 1952

(3) Findingg and Impurtant
Obwervations  contammed in
the Report of the FPipelines
Inquiry Commission (Hindi
and English vers.ons) .

[Placed in Library. See No. LT-
10347/76 J.

ORDINANCES UNDER ARTICLE 123(2) (A)
oFf THE COMMISSION

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I beg to lay on the Table a
copy each qf the following Ordinances
(Hindi and English versions) issued
by the President under provision of
article 123(2)(a) of the Constitution.

(1) The Caomptroller and Auditor-
General's {Duties, Powers and
Conditions of Service)
Amendment Ordinance, 1976
(No. 1 of 1976) promulgaied
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by the President on the 1st
March, 1976;

(2) The Departmentalisation of
Union Accounts (Transfer of
Personnel) Ordinance, 1978
(No. 2 of 1978) promulgated
by the President on the 1st
March, 1976.

[Placed in Library. Sece No. LT-
10348/76].

Economic Survey, 1$75-76

THE MINISTER OF FINANCE
(SHR1 C. SUBRAMANIAM)" I beg to
lay on the Table a copy of ‘Economic
Survey, 1975-76" (Hindli and Englsh
version) {Placed in Library. See
No, LT-10349/76].

Urban Land (Ceiling and Regulation)
Rules, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K L BIAGAT):
1 beg to lay un the Table a copy of
the Urban Land (Ceiling and Regula-
tion) Rules, 1976 (Hindr and Enghsh
versions) published in Notification No.
G SR 33(E)} 1n Gacette of In i a dated
the 17th February, 1976, under sub-
section (3) of section 46 of the Urban
Land (Ceiling and Regulation) Act,
1976, together with an eaplanatory
note) [Placed in Library. See No.
LT-10350/76) .

Notification under Customs Act 1062,
idian Tarnity Act, 1934 and Central
Efise Rules 1944, and Central Ex-
s iincome-tax and Wealth-tax Rules,

19%0 -

T MINISTER OF STATE IN-
CHA 3GE OF REVENUE AND
BapMKING (SHRI PRANAB KUMAR
Mt KHERJEE). 1 beg to lay on the
T:aple—

{1¥ A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
1580 of the Customg Act,
1962

{i) The Customs (Publication of
Names) Rules, 1875, publi-
shed in Notification No.

2617 L8~
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G.SR. 27(E) in Gazette of
India dated the 19th Jan-
uary, 1976 together with an
explanatory memorandum.

183 published in
Gazette of India dated the
Tth February, 1976.

(i) GS.R. T4(E), 76(E) and 77

(E) published in Gazette of
India dateg the 12th Feb-
ruary, 1976 together with
an explanaqtory memoran~
dum.,

(1v) G.SR. 106(E) published in

)

@)

(4

Gazette of India dated the
1st Maich, 1976 together
with an explanatory memo-~
randum

A copy of Notification No.
G SR 75(E) (Hindi and Eng-
lish versions) published in
Gazette of India dated the
12th February, 1976 making
certain amecndment to the
Second Scheduled to the
Indian Tanff Act, 1934, under
sub-section (2) of section 4A
of the soud Act together with
an explanatory memorandum.
[Placed in Library. Sec No.
LT-10354/76].

A copy of the Central Ex-
cise (Fifth Amendment)
Rules, 1976 (Hmdi and Eng-
lish versions) published in
Notification No. GS.R. 164 in
Garette of India dated the Tth
February, 1876, under section
38 of the Central Excises and
Salt Act 1944. [Placed in
Library See No YLT-10356/
76).

A copy of the Income-tax
({Amendment) Rules, 1976
(Hindi and English versions)
published in Notification No.
SO. 134(E) in Gazette of
India dated the 23rd Feb-
ruary, 1976. under section 296
of the Income-tax Act, 196L
[Placed in Libraryr. See No.
LT-10351/786).
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{Shri Pranab Kumar Mukherjee]

(" A copy of the Wealth-tax
(Amendment) Rules, 1976
(Hindi and English versions)
published in Notification No.
8.0. 147(B) in Gazette of
India dated the 1lat March,
1976, under sub-section (4)
of section 46 of the Wealth-
tax Act, 1957. [Placed in
Library. See No, LT-10352/
76.]

(8} A copy each of the following
Notifications (Hind: and Eng-
lish versions) 1ssued under
the Central Excise Rules,
1944:—

{1) GSR, 162 published in
Gazette of India daied the
7th February, 1978 together
with an explanatory memo-
randum

() GSR 163 pubhished 1n
Gazette of India dated the
7th February, 1976 together
with an explanatory memo-
randum

(iii) GSR ¢68(E) published 1in
Gazettie of Indig dated the
9th February, 1976 together
with an eYplanatory memo-

1andum |Placed n Lab-
rary See No LT-10353;
76]

STATEMENT re Firr 1~ A voorr oF T34
UP THANA-BoMEAY V T Locat TRAIN
or CENTRAL RaiLway

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI): I
beg to lay on the Table a statcment
regarding fire m a bogie of T84 Up
Thana-Bombay V.T Local Train bet-
ween Sion and Matunga stations of
the Ceutral Railway on the 12th Feb-
ruary 1976. [Placed in Library. See
No. LT-10356/76].

QGadgil Committee Report on Memo-
randum submitied by NSC Emplo-
vees Union to P.M. Central] Ware-
housing Corporation (Amdit,) Rules,
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1876 and Notification under Seeds
Act, 1968.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION
(SHRI ANNASAHEB P. SHINDE):
I beg to lay on the Table—

(1) A copy of the Gadgil Com-
mittee Report (Hindi and
English  versions) on the
points raised mn the Memo-
randum submitted by the
National Seeds Corporation
Employees’ Union to the
Prime Minister on January
30, 1971, [Placed wn library.
See No LT-10357/76].

(2) A copy of the Central
Warehousing Korporation
{(Amendment)  Rules, 1976

(Hind1 and Enghish versions)
published 1n Notification No
G S R 143 1n Gazette of
India dated the 31st Janu-
ary, 1976, under sub-section
(3) of section 41 of the
Ware housing Corpoiations
Act, 1962 ({Placed m Library.
See No. LT-103/58/76].

(3) A copy of Notification No.
G S R 52 (EY (Mind1) and
English versions) published
in Garsette of India dated the
30th January, 1976 contain-
g corrigendum to Not
fication No G SR 211 (F
dated the 28th April, 109,
under sub-section (3) ol
section 25 of the Seeds Act,
1968. [Placed in library Se®
No, LT-10359/761.

INDIAN TELEGRAPH (4TH Ampr.) R ©t®
1976.

THE DEPUTY MINISTER IN Th
MINISTRY OF COMMUNICA
TIONS (SHRI JAGANNATH PAHA-
DIA): I heg to lay on the Table a
copy of the Indian Telegraph (Fourth
Amendment) Rules, 1076 (Hindi and
English versions) published in Noti-
flcation No. G.SR 88 (E) in Gazette
of India dated the 27th February,
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1978, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act,
1885. (Placed in Library. See No. LT-
10360/76] .

Fertiliser (Movement Control) (2nd
Amdit) Order, 1976 & Annual Report
of Rajasthan State Agro Industries
Corporation Jaipur for 1974-75

SHRI ANNASAHEDR P. SHINDE:
on behalf of Shri Prabhudas Patel I
beg to lay on the Table—

(1) A copy of the Fertiliser
(Movement Control) (Se-
cond Amendment) Order,
1976 (Hindi and English ver-
sions) published in Notifica-
tion No. GS.R 49 (E) in
Gazette of India dated the
28th January, 1976, under
sub-section (6) of section 3
of the Essential Commodi-
ties Act, 1955 [Placed in li-~

brary. See No. LT-10361/76],

(2) A copy of the Annual Report
(Hindi and English versions)
of the Rajasthan State Agro
Industries Corporation Limit-
ed, Jaipur, for the year 1974-
75 along with the Audited
Accounts ang the comments
of the Comptroller and Au-
ditor General thereon, under
sub-section (1) of section
619A of the Companies Act,
1956. {Placed n library. See
No_ LT-103562/76].

Order of the President re. Extension
of President's Rule in Pondicherry

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): I beg to
lay on the Table a copy of the Order
of the Pregident dated the 5th March,
1976 issued under section 51 of the
Government of Union Territories Act,
1963, extending the President’s rule
in Pondicherry for a further period
of one year commencing from 28th
March, 1976, published in Notification
No. 8. 0. 174 () in Gazette of
India dated the 8th March, 1976
'}B]Pm in Lidrary. See No. LT-10363/'
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Madras City Municipal Corporation
{(Amdit) Ordinance, 1976.

SHRI H.K.L. BHAGAT: I beg to
Jay on the Table a copy of the Madras
City Municipal Corporation (Amend-
ment) Ordinance, 1976 (Tamil Nadu
Ordinance No. 5 of 1976) (Hindi and
Enghish versions) promulgated by
the Governor of Tamil Nadu on the
3rd March, 1976, under provisions of
article 213 (2) (a) of the Constitu~
tion read with clause (¢) (iv) of the
Proclamation dated the 31st January,
1976 issued by the President in rela-
tion to the State of Tamil Nadu.
[Placed . library, See No. LT-10363]
76}

Annual Report of 1-1-T. Bangalore
for 1974-75, Certifieq Accounts of
LIT. Dec lhi for 1973-74 & Certified
Accounts of Jawahar Lal Nehru Uni-
versity New Delhi for 1973-74.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION ANDP
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Tabie—

(1) A copy of the Annual Re-
port (Hindi version) of the
Indian Institute of Science,
Bangalore for the year 1974-75
[Placed in Library. See No.
LT-10365 76.

(2) A copy of the Certified Ac-
counts of the Indian Insti~
tute of Technology, Delhi for
the vear 1973-74 along with
the Audit Report thereon,
under sub-section (4) of sec-
tion 23 of the Institute of
Technology Act, 1961 (Hindi
version). [Placed in library.
See No.LT-10366]76]

(3) A copy of the Certified Ac~
counts (HMindi and English
versions) of the Jawaharlal
Nehru University, New Delhi,
for the year 1973-74 [Placed
in Library, See No. LT-10367/
78]
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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

INCREASE YN THE RATES OF POSTAL
BERVICES, TELEGRAMS AND TELEPHONES
ON THE XVE OF PARLIAMENT SESSION.

oY TeEar Wy (TEr) s
wsge o, A & ago & 0w e
FEIEME 5A5 a1 & qwrsy
FY F g vt F ooy A G0 7€
g wrar § s w1 A war s WY
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®YST TR S HA A T FB B TEA

s Edn g (Refryr) A
al B T )

A1 qgraT grAvgA (TR
Qe YT K owEr 2

MR. SPEAKER: The statement
was kept in the Nutice Office, as
usual

s TIHIRATT  WTRiy
AT A |

- g &

SBHRI INDRAJIT GUPTA: The
Members whose naumes are on the
Call-attention notice are always pro-
vided with copies. Otherwise, how
are they expected to ask questions?
Perhaps, it hag been given late by
the Minister.

MR. SPEAKER: It was
at 10-28.

received
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SHRI INDRAJIT GUPTA: There
was plenty of time. It could have
been given during Question Hour,

MR. SPEAKER: In future, it will
be done.

= TTAETS wredr - stered S,
& wfgerradin o wge & freafafan
faga # w7 w@EAE g7 T P
e e wEAT § W7 S S
g fx ag o @t & ox e § o—

nag & wF ¥ I 9B ITh-
Ay, A YT EAHW
gv =7t ¢ gfg "

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA):. A revirw of the Budge.
tary position of the P&T Department
over the past few years shows that
the overal] surpluses of the Depart-
meng have heen comung down pro-
grossiviely. The profit of Rs 37.14
crores Auring the year 1871.72 came
down to a mers Rs. 233 crores duting
1874-%5 Dunng the cutreng Yyear
1975-76, th¢ Department ic expeeted
to yun into an anticipated loss of over
Rs. 20 «ro1es

Toking the financial picture of the
Pastal Survices mdepend-ntly, it has
heen obsorved that the Josses incurred
by this Wing dutninyg the year 1970-71
amounted to a litle less than Rs. 1
crore, but had been going up steadily,
reaching the figure of about Rs, 66
crores estimated during 1975-76. The
total loss on Postal Services since
1970-71 hag accumulated to Rs. 138
crores. 'The calculated loss for next
year would have been another Rs, 75
crores.

The Postal Branch is highly labour
intensive and gbout 80 per cent of its
cost is spent on staft expenditure. The
revision of pay scales implemented on
account of the Third Pay Commission’s
recommendations and some improve-
ments in promotional avenues made a8
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a result of Agreement in the JCM
Department Council in May, 1974
have steeply increased the salary Bill,
Besides, sanction of 14 instalments of
Dearness Allowance has led to a
considerable increase in expenditure
on allowance, The wage bill of the
Department which stood at Rs. 203
crores in 1973 74 rose to Rs. 321 crores
during 1975-76, an increasc of nearly
Rs. 120 crores during a period of two
years,

The P&T Department hasg been tak-
ing various measures {o contain the
expenditure on staff costs. It is cur-
rently engaged in carrying out an
exercise to modify and simaplfy the
procedures so that the tme of staft
required for performing various ope-
rafion. perta.ung o the work in Post
Offices, RMS Offices and Telecommu-
nication Offices may be rcduced The
recent econnmy mea-wieg  decided
upon by the Governmeni wme being
jmplement 'd <ovapulounty.  Staft gton.
dards for san-t.on of man-power are
being followed strictlv. Expenditure
on contingencics, over-t'me  ailow-
ance, medical re-imburcement ete. arc
being controlled and 1estricted to the
minimum rcquireg for efficien- func-
tioning of the Department These
measures are expectmd to result n
streamlining the working, increasing
efficiency and also rcducing expendi-
ture. However, these measures cannot
by themselves meet the anticipated
deficit.

The costing of the individual postal
gervices indicates that almost all the
services are running at a loss, mostly
due to the increased staff costs as
mentioned eoarlier. The Telecommuni-
cation facilities in the country stand
at a very low stage of development
at present. We have 0.3 telephones
per 100 of population as compared. to
6275 in the United Stateg of America,
£5.95 in Sweden, 359 in Japan and
35.30 in UK. Telecommunications is
an essential infrastructure for fast
econamic development of the country.
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It also provideg scope for earning sub.
stantial quantum of foreign exchange
by export gf telecommunication equip-
ment manufactured in the country.
The Department thercfore, has to have
an intensive plan to expand the Tele-
cormmunication Services in the re-
maining 3 years of the 5th Plan. In
order to ensurc that the existing sub-
scribers get a better service, expansion
as well as improvement of the system
is absolutely pecessary. This calls for
heavy investment in more mcdern
and sophisticated equipment. For
this purpose, substantial support ha:
10 be provided to the P&T's Capital
Budget from out of the P&T
revenues.

The surpluses of the  Telecom.
Branch are bemng utilized to balance
the overall Budget of the Deparement.
Conrsequently, the internal resources
that could he utilized for Telecom
dovelopment are decreasing fast. The
Capital Reserve Fund built up so fa
will be completels: wiped off by th
end of 1975-78 As a malter of fact
Rs 11 crores have to be borrowed
this year from the General Revenues
to meet the anticipated loss. Besides
the increase in staff costs, prices of
Telecom. equipment bhoth imported
ang indigenous!y manufactured have
been ¢going up steadily. In these
circumstances, the Government have
found it necessary to revise the tariffs
for certain of the Postal Services and
Tele~-com Services.

The revision of tanffs implemented
with effect from 1st March, 1978 are
the barest minimum required by the
Department to meet its overall costs
snd earn a little surplus for Capital
investment. In fact. the Government
have refrained from raising substan-
tially the charges for certain services
which are used by the common man.
For example, the money order service
was incurring a loss of Rs. 11.5 crores
per annum. The revision of mon®y
ordey commission will make up the
Joss only to the extent of Re. 4.5 crores,
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st1)) leaving the service to run at a
deficit of Rs 7 crores

I would hke to submit that the revi~
sion of theese rates are within the
competence of Central Government
under the provisions contained in
Indian Post Office Act and Indian
Telegraph Act It 18 only in respect of
certam Postal Services hike Posticards,
letter-cards, jetters, book and sample
packets, rcgistered newspapers and
parcels, that the revision of tariffs are
subject to the approval of the Par-
hament It may be observed that the
tariffg for these seivices arc not bemng
revised

The Government have been serious-
1y considering the need for revision of
tarifis for quite sume fime past
order to arresi the detericrating finan-
cial position of the Department as
early as possible The Government
would have liked to revise the rates
much earlier but due to certain udm
nistrative reasons, this waq practicable
only from 1st March, 1976 Every day
mattered and so the Government de-
exded to tevise the rates from 1st
March and place the revision on the
table of the House on re-assembly of

the Parbament

st TRTIAIT  STeWY WeEE WY
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uE gAY & A7 H O A &) Qe
» ok OiX qF gw g ¥ fr wo
wWwT garereAl W KX K wAT F frawdr
W T GBI A W AW 97, wdy
Wit a¢, Wiz w7 o s o §
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wr gt ol & d gt Wi &
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agmET g1

I TRE@ES |ERY 0 AT H;T
a7 A0 FT TFRA T ... ..

o FHT IR TAT : &7 dF
feq & o FUT 73% 57T ®F 93ar & |

SHRI BHOGENDRA JHA (Jai-
nagar): It is a very serious thing that
a gerioug attempt ig being made by the
Government to erode the very powersg
of the Parliament and introduce a
budget through the back-door just on
the eve of the Budget Session. The
statement takes shelter behind the fact
that in accordance with the provisions
of the Indian Post Office Act and the
Indian Telegraph Act all these inc-
reases could be made without refe-
rence to the Parliament. The Minister
had explained that he hag shown
mercy upon the people in that he had
exempted items like the post-cardg etc.
which could not be done without the
approval of Parliament. So, therefore,
no question of mercy here, In the
statement 'Jjust now made, we have
heard this. He saig that substantial
support has been provided to the
P&T’s Capital Budget from out of
these P&T Revenues. What I want
to say is this. This is the Budget for
the coming year and this budget is
being introduced in a manner which
erodes the authority of the Parlia-
ment.

Sir, several blows ph democracy are
being made andg on the authority of
Parliament. These things have been
happening during the last {wo years
and there have been variousforces at
work. There have been one set of
forces demanding the dissolution of
State Assembliegs and even the Lok
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Sabha. And here is another blow
which is coming, from the ruling
party itself, from the Treasury Ben-
ches themselves. The two streams
are meeting here only to give a blow
to our system and thereby eroding the
very authority of the sovereign Par-
liament.

No plea of public interest could be
taken here. The Minister has 'explain-
ed in the statement that this ought
to have been done earlier, but, be-
cause of some administrative reasons,
this could not be done before March
1. So, because of this, namely; admi-
nistrative difficulties; this could not be
done earlier. But my question ig this:
Why cannot you wait for sometime
more, especially when Parliament is
going to meet soon? You have waited
for so long. You have been Ilosing
several crores because of adminjstra-.
tive difficulties. These administrative
difficulties could not be overcome
three months back or two months
back or even one month back because
it ig a time-consuming, long-drawn
out process and go this thing has come
suddenly in thig fashion. We know
that during the last several years there
have been caseg of losses accruing to
the Department. Even last year it
could have beep done, but it wag not
done. Here just now on the eve of
thig budget session it has been done.
So, Sir, here; it ig not merely a ques-
tion of reply by the hon. Minister,
but you, Sir; ag the Speaker of the
House; as the custodian of the autho-
rity of Parliament, have to give your
ryling on thig particular point. The
arguments made go far by the hon.
Minister are superficial and they are
not convineing. He is giving a blow
to the authority of Parliament, though
unwillingly it may be. Although he
may no have meant it, hig is what it
really means, and it serves that very
purpose.

And, Sir, I think the Minister owes
an apology to this House that in do-
ing go he has comitted a mistake and
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that ought to be rectified. The asooner
it 1y done the better it will be for
the country and all of us,

Now coming to the contents of the
statement Sir, one argument that has
been given in the statement is regard-
ing some economy measureg that have
been taken. The economy measures
have been enumerated in the state-
ment but neither the statement nor
the oral reply given by the Minister
giveg us any idea ag to what amount
ig going to be saved through these
economy measures and whether these
have beep calculated in putting this
additional burden on the common
man. In this context I would like
to say that the different measures of
economy that have been enumerated
ought to make good the loss or part of
the loss,

Another aspect that has been
emphasised in the statement 1s:

“In order to ensure that the ex-
isting subscribers get a better ser-
vice, expansion as Well as improve-
ment of the system is absolutely
necessary. This calls for heavy
investment in wmore modern and
sophisticated equipment. For this
purpose substaptia]l support hag to
be provided to the P&T's capital
budget out of the P&T revenues.”

Sir, we know and I fully share the
idea given by the Minister here that
our production, particularly in tele-
phone industry, has picked up very
speedily during the Iast few yesrs
and we ought to be proud of it. I
also feel that time has come when
by exporting our equipment we can
augment the resources of foreign
exchange for our country and make
this Department & very profitabe one.
But, 8ir, for that investment is it
necessiry that the common man
should be taxed? 1Is it not possible
et the money could be had from
mnks and other gources because it
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ig an investment and not an expendi-
ture. If an investment is required so
that our telephane industry is capa-
ble of satisfying national needs and
at the same time is in a position to
meet the requirements of a gcore of
other countries and thereby earn
foreign exchange for that taxing the
common man, I do not think, is
justified.

Similarly the third point that has
to be emphasised is that the incre-
ments in rates have violated the poli-
cies enunciated by the Government
and the Prime Minister during the last
few years. The policy here ag de-
clared several times ig to try to help
the common man, try to help the
lowest rung of our population and
then try to tax the upper rung. But
her we have increased the money
order and registration fée Most of
us are receiving registered letters.
Could it be not possible to exempt
the lower rung and ympose heavy
burden on the upper rung I submit
that taxing all classes together at the
same rate is not very justified and
that goes against the declared objec-
tives of the Government. T think, in
such a situation even now the Jowest
rung of people should be exempted
and that burden, if it is unavoidable,
can be shifted to the upper rung of
people,

So I want to ask of the Minister
whether 1t could not be done earlier.
1 also want to ask why it could not
be delayed for at least one month...

Mr. Speaker: He has answered
that.

Shri Bhogendlra Jha: He hag said
in his statement that several crores
have been lost already. He has also
sajd in his statempent that for admi-
nistrative reasons, it could not be done
before March 1. I am asking why #
could not be done from January 1,
why not from December™1 why not
from jast year's budget iteelf so that
Parliament could have had sn oppor-
tunity to discusg it. He hag snid that
for administrative reasons It could
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not be done. So the administrative
dificulty was taken note of. But what
about the sovereignty of Parilament?
‘What about a discussion with Mem-
bers of Parliament and the Oppoai-
tion and then evolving a more con-
create, more satisfactory, policy?
That has been avoided. There is no
satisfactory explanation as to why
this could not be done, why this could
not be delayed for g while.

Then what ig the net effect of the
economy measures? Thirdly, what is
the total expected-saving due 10 all
these measures? Lastly, are they
even now thinking of exempting the
lowest rung from these taxation
measures?

DR SHANKER DAYAI, SHARMA:
Mr. Speaker, so far as the question of
not bhringing these measures earlier 1s
concerned, 1 should like to point out
that last year we had a surplus of
Re. 2.33 crores. Naturally in a de-
partment so widespread ad this, it
takes time to get figures of income
and losses Agamn, I would like to
remind Shri Jha—working in the
labour field, he must be knowing it—
that the new rates of DA were
decided upon only late and after it
was decided, its impact was studied.
Then and only then could we decide
about it.

So far as respect for Parliament is
concerned I should like to submit that
we have done this fully in accord-
ance with the traditions and wishes
of the House, because Pgrliament it-
self has conferred upon Government
this power to change, meaning there-
by-—we have every reason to think
that this is the only way of interpre-
ting it--that Parliament in such a
case hag decided that this should be
done by administrative action and we
need not come before Parliament for
thes things.

AN HON. MEMBER: No, no.

182
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DR. SHANKER DAYAL SHARMA:
80 we have done it fully in accordance
with the letter of the law and the
intention as can be gathered from
the letter of the law.

As for the question of its being done
earlier, I have already explaineq that
afier that impact of the new instal-
mentg of DA was studied, we had to
consider what further measuregs we
should take jn this matter. We could
think of raising the rates of certain
items with the consent of Parliment.
We have tried to lcave them.

So far as money orders are con-
cerned, you have said that the richer
people use bank cheques We do not
get money orderg of the rich people.
They just pay a rupee to the bank
and they collect it from bank to bank.

As I said, there was a loss of Rs.

11.5 croreg and we have only tried
to make it up shghtly.

So far as the question of what we
are going to get by the various eco-
nomy measures 1s concerned, the
effect of these measures will be
known later. We have reduced the
forms, but we are not going to re-
reduce the strength. There is no
idea of retrenchment. As to what
will be the effect of these measures,
we will come to our conclusions later.

You may judge the extient of our
work if you realise that we bave got
more than 8 lakh people working for
us We have to look to their inte-
rests. Then we have also to look to
the interests of the extra-departmen-
tal employees. We have increased
their emoluments also. As you your-
self have said, ours being a welfare
state, we have to see both gides,
These 6 lakh people are not only em-
ployees, but they are also our peo~
ple. We cannot retreach them: we
cannot also stop what they should
get, merely becsuse this thing has
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Jone up So i every measure taken,
we have to see that the burden falls
heavily only on those who can afford
to bear 1it. We have tried to save the
yeople who cannot pay, who are in
«uifficuity We have tried to tap the
rich people

Then I am not using the word “ax’

SHRI BHOGENDRA JHA The
rich have been gpared.

DR SHANKER DAYAL SHARMA
This ig technically a fee and not a
tax.

As for delay, delay would have re-
sulted in g 10, of R+ 10 (xvies which
would mean so muth lo.s 1n  other
things We want to utihee all  this
for improving the conaition® I want
to make it clear that when we aic
talking of «conomy, we are not thnk-
ing of economy in terms of ¢ssventials
for the worker ¥rea during  this
period whilc we weére cilculatng
we also decided about thc quarters
which had beren stopped eatlier tvpes
I and II The bun on them had been
removed and we are thinking of
that So this has to be balanced
both ways 1n order that we may be
able to meet the needs of the com-
mon man

SHRI BHOGENDRA JHA He has
not answered the point whether it
was not posuble to invest in Tele-
com industry, not by taxing people
ut by taking money from financial
instatutions

DR SHANKER DAYAL SHARMA
As far as the Indian Telecom indus~
try is concerned, the capital invest-
ment does not come to much We
have to pay for the equipment we
use and this will mainly go for pay-
ment for the equipment that will
be used,
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12.41 hra

COMMITTEE ON PAPERS LAID
ON THE TABLE

(i) Mivurzs

SHRI SEZHIYAN (Kumbakonam):
I beg to lay on the Table minutes of
the sittings of the Committee on
Papers laid on the Table held on the
23rd June, 1875, 18th February and
1st March, 1876

(1) FmmsT REPORT

SHRI SEZHIYAN Sir, I beg to pre-
sent the First Repoit of tne Come
mittee on papers laid on the Table

1242 hrs

STATEMENT RE DISCOVERY OP
OIL BY ONGC IN BASSEIN
STRUCTURE

THE MINISTER OF PETROLEUM
(SHR1 X D MALAVIYA; Mr
Speaker Sir, 1t 1z with a sense of
cons dernble gatification that 1 rise
to make this statement today The
Horn’ble Memberg are aware of the
efforts made hy us ip oft-shore ex-
ploration In an area of about 100,000
sq km, spreading from the Saura-
shtra Coast to XKonkan line I have
already stated about the spetial pro-
ject known as the ‘Deeper Con~
tinental Shelf Project’ covering an
area of about 20,000 sq km where
seismic eurveys have been complet-
ed 1n a record time of two months.
The dats obtaineg from the seismic
survey of the deeper continental
chel? project area are being pro-
cessed and eveluatedq and the pre-
Liminary results are quite encouxag-
ing. In all probability, exploratory
drilling in the deeper continental
shelf areq will also be taken up
during this year.
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Aguinst this background of good
work done by the ONGC, I  would
like to announce another good oil
discovery made by ONGC in the
off-ghore areas, On the basis of
seismic surveys conducted previous-
ly, several independent structures
were delineated off the Western
Coast. One such structure is located
about 70 km west of Bassein, In the
light of the optimustic interpretation
given by the ONGC’; geo-scientists
about this structure and some others,
a programme for oft-shore explora-«
tory drilling was discussed at a two-
day conference in thy first week of
February, 1976 As a result of these
deliberations, ONGC launched a pro-
gramme of simultaneous drilling at
Bassein structure and at  another
structure 90 km south of Diu The
drilling was commenced on +the Bas-
seip structure on the 11th Fehruary,
1876 and the well has been project-
eg to a depth of 2300 meires After
drilling about 1714 metre:, a 71
metre thick lime-stone sectim con-
taining oil and gag has been en-
countered, The preliminary testing
could only be of 3 short duiration but
it indicated goud production charac-
teristics,. A more precise estimute of
the potential of this structure can be
had after the well is drilled to the
projected depth ang the conventional
production test completed Howrcver,
1 dare say thuat the discovery is of
very great significance and the ol 33
of good quality, The drilling has
been resumed and iz likely to be
completed during the course of the
next few dayvs In order to wet a
quick idea of the potential of the
Bassein gtructurp as well as the pros-
pecta of the neighbourin; area. a
programme has been chalked out for
commencing exploration ang apprai-
cal drilling without losing any time.
The exploratory:~ cum - assessment
drilling will be completed by
October, 1978, Thig new discovery of
oil at Bassein would take ugs onc
more stép towards the goal of self-
sufficiency in oil.
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NAGALAND BUDGET, 1978-77

MR, SPEAKER: Shrimati Sushile
Rohatgi wil} present the Nagaland
Budget,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATL
SUSHILA ROHATGI): Sir, the House
is awarc that the State of Nagaland
ig under the Piesident's Rule with
effect from 22nd March, 1975 and
under the Piesidential Proclamation
issued under Article 356 of the Con~-
stitution, the powers of the State
Legislature ar, exercisuble by or
under the authority of the Parliament,

MR, SPEAKER: You may lay it
on the Table,

SHRIMATI SUSHILA ROHATGI:
Sir, I lay it on the Table.

BupGger FOR 1076-77 OF THE (OVERN~
MENT OF NAGALAND

The House is aware that the State
of Nagalang is under the President's
Rule with effect fruen 22nd  March,
19795 and under the Pres:dential Pro-
clamation issued under Article 358
of the Constitution, the powers of
the State Legislature are exercisable
by or under the authority of the
Parhamont. Accordlingly, with your
permussion Sir, 1 lay before the House
the Annual Financial Statement of
the Government of Nagaland for the
financia; vear commencing from Ist
April 1976 The Explanatory Memo-
randum and the Demands for Granis
are also being circulated to the Hon-
ourabl, Members.

Revised Estimates 1975-76

The Budget of the Government of
Nagaland for the c¢urrent flnancial
year, presenteq to and approved by
the House, gssumed Revenue Receipts
at Ra. 45.22 crores including Rs. 39.10
crores as grants-in-aid from the Cen-
tral Government. Revenue Receipts



187 Nagalanad Budget, 1076-77 MARCH 8, 1976 Nagaland Budget, 1978-17 188

[Shrimat! Sushila Rohatgi]

in the current year including grants-
in-aid from the Central Government,
are now estimated to be Rs. 4432
crores, Expenditure on Revenue Ac-
count, originally estimated at Rs. 41.32
crores will now be Rs. 41.02 crores
resulting in a surplus of Rs, 3.30
crores in the Revenue Account against
Rs, 3.90 crores anticipated in the ori-
ginal Budget for the year. The trans-
actions on Capital Account in the
Consolidated Fund and the Public Ac-
count are now expected to result in a
deficit of Rs. 5.70 crores against the
deficit of Rs. 6.91 crores originally
estimated. 'Thus, the overall geficit of
the current year would be Rs, 240
crores, which will be met by draw-
ing down the opening cash balance
ot that amount.

Budget Esttmates 1976-77

Receipts on Revenue Account are
estimated at Rs 50.12 crores, includ-
ing granis-in-aid of Rs, 42.83 crores
from the Centra] Government The
expenditure on Revenue Account 18
estimaled at Rs 44.47 crores, leaving
a surplus of Rs. 565 crores. Disburse-
ments on Capital Account are estimat-
ed at Rs. 1374 crores againgt the
estimated receipts of Rs, 645 crores,
including market Joans and loang from
the Central Government, Jeaving a
deficit of Ry, 7.29 crores on Capital
Account. With a surplus of Rs. 1.34
crores in the Public Account, the
yesr i8 expected to close with an over.
all deficit of Rs. 30 lakhs The State
Government might have to raise addi-
tional resources during the year to
cover thig deficit.

Plan Outlay in 1976-77

The Budget of State Government
for 1978-76 envisaged a Plan outlay of
s, 18.24 croves, On the basls of latest
estimates an outlay of Rs, 15.36 crores
op Plan js anticipated during the cur-
rent financial yegr. The Budget for
1978-77 contemplates a higher State

Plan outlay of Rs. 17,70 cro com-
Prising Rs. 7.94 crore, mrg'evanue
Account end Ra. 9.76 crores on Capita]
Ac¢count. A sectoral distribution of
the contemplated Plan outlyy in
1876-77 is given in the Annexure to
the Explanatory Memorandum which
is being circulateg along with other
Rudget documents. In addition, the
egtimates for 1976-77 include Rs. 3.67
crores, comprising Rs, 2.11 crores on
Revenue Account and Rs. 1.58 crores
on Capital Account, for expenditure
on Central and Centrally gponsored
Plan achemes. Thig ineludes an amount
of Rs. 0.84 crores for schemes of the
North Eastern Council. The estimates
for 1876-77 also include a provision
of Rs. 1.86 croreg for improvement of
roads through the Border Roads Or-
ganisation,

I may make here a brief review of
the progress of Plan schemes m Naga-
land. Intensive agricultural practices
have been introduced in Nagaland on
& systematic basigs to achieve RQigher
food production. Necessary physical
inputs have been put into use over the
past few years. As a result of grea-
ter emphasis on high yielding variety
Programme and such other guick-
Yielding schemes the originat Fifth
Plan target for food production is ex-
pected to be exceeded Inspite of all
these, the State wil] have to import
food-graing for some years to meet the
requirements of town-dwellers gnd
security forces, Agricultura] Research
was almost non-existent in Nagaland.
It is a happy augury that the Indian
Council of Agricultural Research has
set up a few research centres and
stationg in Nagaland as a part of their
Research Complex for the entire
North Eastern Region.

Intensive piggery, poultry and cattle
development programme have been
started in the State. Side by side, ve-
terinary aid facilities have been ox-
panded to cover interior aress. Under
Small and Marginel Farmers Dewe-
lopment programme, intensive pig-
gery development programme in ¥
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districts and one Milk Production
Scheme are being started,

Forest plantation works have been
progressing both for economic planta-
tion as also for farm forestry. A sum
of Rs. 2.50 croreg has been allotted
within the outlay for 1976-77 for pur-
chage of about 70 square miles of
forest area growing bambco and other
pulpable species for assured supply of
raw materials to the paper mill when
it goeg into production.

The Co-operative Department 1s
seriously taking up revitalisation of
the wesk societies, 50 as to be able to
cater to the needs of the rural and
weaker sections under the 20 point
economic programme, The youth and
studentg are also being  benefited
through these efforts.

Under the industrial undertakings,
the Sugar Mill in Dimapur has made
substantial improvement in its work-
ing over the last year The Distillery
project is expected to be commussion-
ed in the beginning of April 1976 and
the Paper and Pulp Mill at Tuli 1s
expected to go into production towards
the end of 1977. The work on the
Plywood Factory 1s progressing
according to schedule

Nagaland being a State consisting
mostly of difficult hilly terramn, ut-
most importance has been given to
road communication which accounts
for the largest outlay under the Plan.
The emphasis is on the completion of
important spill-over works and link-
ing of villages under the Minimum
Needs Programme,

Under Power Development, the
Dzuza Hydro ZElectric scheme near
Kohima with an installeg capacity of
1500 Kw. ig likely to be commissioned
in a few months. Electirification of
villages s progtressing satisfactorily.

Under the Social Services Sector.
the improvement of educational and
medical facilitiex in the rural arees
bas given priocity. In case of water

1078-T7

supply schemes, the efforts have been
directed towards completion of as
many schemes as possible, specially
for the rural water supply.

Twinty Point Economic Programme

The 20-point Economic Programme
announced by the Prime Minister has
been whole heartedly welcomed by
the people of Nagaland.

Branches of the Nagaland State Co-
operative Bank have been started in
the rura] areag to extend credit (o
the farmers and Marketing Societies
have been asked to Purchase thoir
surplus produce. The minimum agri-
cultural wageg have been raised from
Rs 4 to Rs 6 per day. Plans have
been drawn yp. and arrangements
have been made for stepping up the
agricultural production in the State,

As far as the student community is
concerned, they are being given ade-
quate scholarships and stipends. Co-
operative Societies have been organis-
ed in hostels to provide essential com-
modities at controlleq prices. The
Government 1itself arranges rice,
sugar. atta, cloth, salt, etc, to Jhese
co-operative societies Arrangements
have also been made to print text
books and make them available to the
students at cheap rates.

The Government has been vigilant
in regard to the price situation and
has taken steps to bring down the
prices of essential commodities.

Law and Order

In the end, 1 come to the present
situation in Naguland. As the House
is aware, following large scale de-
fections in the Nagaland Legislaive
Assembly and the inability of any
political party to constitute a stable
Government, Article 3568 of the Con-
stitution had to be invoked and the
President’s Rule was imposed im
Nagaland with effect from 22.3.19%0.
As instability continued, the recorn-
mendations of the Governor were
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accepted and the Legislative Assembly
was dissolved on 20-5-19785.

It is gratifying to note that the end
of an era of conflict and confronta-
tion is in sight in Nageland., Talks
were held between the Governor of
Nagaland, representing the Gowvern-
ment of India and the representatives
of the underground and an agreement
was signed at Shillong on the 1ith
November, 1975. Under thir agree-
ment the underground conveyed their
decision, on their own volition, to
aceept without condition, the Con-
stitution of India to bring out and de-
posit the arms held by them. The
Government of India agreed to allow
time to the underground to formulate
issues which they mav like to discuss
subsequently The implementation of
the Accrord reached at Shillong on the
11th November, 1975 1g  progiressing
satisfactorily.

1245 hrs
PONDICHERRY BUDGET, 1976-77

MR. SPEAKER: It may be laid on
the table.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I lay
on the Table a statement showing es-
timated receipte and expenditurec of
the Union territory of Pondicherry for
the year 1976-77.

BBpcrr or THRE UNION TERRITORY
OF PONDICHERRY FOR 1876-77

As the House is aware, the Union
Territory of Pondicherry has been
under President’s Rule since the 28th
March, 1974, Accordingly, with your
permission Sir, T lay before the
House, as required under Section 27
of the Government of Union Territo-
ries Act, 1963, the Annua}] Financisl
Statement of the Union Territory of
Pondicherry for the financial year
commencing from 1st April 1976. The
Explanatory Memorandum ang the
Dersands for Grants for the year

1976-7T7 are also being circulated io
the Honourable Members,

Revised Estimates 18575-76

2. In the Budget of the Union
Territory for the current financial
year, receipts on Revenue Account
were estimated at Rs. 15.34 crores, in-
cluding Grants-in-aid of Rs. 3530
crores from ihe Government of India.
As a result of revision of electricity
tariff and also due to buoyancy in re-
venue collections, it is sanlicipated
that Revenue Receiptg in the current
year will go up to Rs. 15.89 crores, in-
cluding Grants-in-aid of Rs. J.27
crores from the Government of Indis.
There will be an increase of Rs. 1.68
crores in Revenue expendilure over
ang above Rs 1534 crores orgually
eslimated The increase 15 mainly due
to grant of additiona} dearnesg  allo-
wance, payment of arrears of salaries
in the revised scale, of pay, payment
of arrcars of increase in pencions
sanctioned to ex-French pensioners
from 111973 and payment
of surchaige levied by Tamil Nadu
on electniaity supplied 1o the Union
Territory On Capital Account, both
Receipts and Disbursements are es-
timated to be more by Rs 2753 lakhs.

Budget Fstunates 1976-77

3.Revenue receipis in the next year
are cstimateq at Re 1044 crores as
against expenditure of Rs 18.32 cro-
reg. The deficit of Rs. 7.88 crores will
be met by Grants-in-aid from the
Government of India. Receipts on
Capital Account by way of recove=
rieg of loans ar~ estimated at Rs 43
lakhs, while dishursements on Capital
Account, including Rs, 92 lakhs by
way of repayment of loans to the
Central Government are estimated
at Ra. 4.12 crores. The deficit of
Rs, 3.69 croreg will be met by loans
from the Government of India.

Plan Outlay

4. The Plan outlay as envisaged in
the Budeet for 1975-76 wag Rs. 5.14
crores The Plan outlay for the ciire
rent year has now been eénhanced tb



-

193 M‘W PHALGUNA 18, 1807 (SAKA)  Pomdic
Budpet, WS- Budget, ':‘S?an 104

Rs. 5,85 crores consequent on mobili.
sation of additionsl resouxces by the
Union Terrt Administration. The
Budget for 1976-77 contemplates a
outlay of Rs. 6.97 crores, the
sectoral distribution of which is given
in the Annexure,to the Explanatory
Memorandum, In addition, the esti-
mates for 1976-77 also include
Rs. 45.60 Jakhs for Central and Cen-
trally Sponsored Plan schemes,

20-point Economic Programme

3. In pursuance of the 20-point
Economic Programme announced by
the Prime Minister, concrete policies
angd action have been initiated by the
Union Territory Government to fulfil
those objectives and this has given
greater depth angd fuller content to the
Budget of the Union Territory, par-
ticulaily on the Plan side, Al} the
schemes and programmes have been
reviewed in the light of the 20-point
Programme with a view to achieving
the objectives quickly. The Plan out-
lay of Rs. 6.97 crores for 1976-77 in-
cludes Rs. 41.66 lakhg for Minimum
Needs Programme and Rs. 119.72 lakhs
for the schemes specifically and direc-
tly covered by the 20-point Economic
Programme.

The Union Territory has made
rapid strides in the  implementation
of the 20-point Programme. In the
field of Land Reforms, it hag been esti-
maeted that about 1000 hectares of
surplug land would be avilable as a
result of the implementation of the
ceiling Act. Distribution of house
siter 10 the landlesg and to the weaker
sections has been taken up ag a major
programme and so far 42268 house-
sites have been distributed, out of
which 3380 have gone to scheduled
cates. A housing scheme for fishermen
has been added in the fisheries sector.

Necessary Regulation hes already
been promulgated imposing morato-
Tium on recovery of debts from agri-
cultural lwboures, emall and marginal
farmers and rural ertisans.

2617 LS-—8.

In the matter of distribution of
essential goods, the entire Uniom
Territory hag been covered by the
public distribution system and the
rural aress have been treated on
the same Iooting as urban areas for
this purpose. All the 63 fair price
shops that have been newly opened,
hgve been allotted to Co-operatives
to ensure that the Co-operatives play
a decisive role in the scheme of
public distribution Distribution of
controlled cloth is now being done
through 82 outlets as against 15 ear-
lier. The quantum has also been in-
creased from 40 bales to 60 bales per
month and the itemg now include
dhotig and sarees, Thig step has been
widely welcomed by the public. The
prices of commodities have registered
a steep fall as a result of the measu-
res taken, and there has been cons-
picuous reduction in the price of
food stuffs.

The outlay on apprenticeship train-
ing programme for 1976-77 has been
increased considerably. Even in 1975-
76, the Union Territory has exceeded
its target for the number of appren-
tices to be trained.

Production in the small scale in-
dustries sector registered an increase
of 50 per cent over last year's level,
whereag in the non-small scale in-
dustries sector, the increase has been
15 per cent compared to the previous
average of 9 per cent. In the Handloom
sector 42 per cent of the weavers have
already been covered by Co-0Opera-
tives and the drive will be continued
to bring the rest of them into the
Co-operative fold. An intensive Han-
dloom Development Project will be
implemented in the next year. Two
export oriented production units will
also be set up.

ANl the high schools and colleges
have peen tovered under the Book
Barnk Scheme. Middle Schools will be
covered during 1976-T7, Text Books
have been made available to students
at controlled rates.
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& MThe othex developmental sche-
mes being implemented by the Union
Territory are making fast progress

& number of new schemes are

Righ Yielding Varieties Programme
and schemes for development of or-
genic manurial resources, plant pro-
tection and minor jrrigation to achieve
this objective. Food-grains production
in the Union Territory has surpas-
sed the target of 1,20,000 metric ton-
nes by 15.000 metric tonnes. An In-
tensive Pouliry Development Project
and a new scheme to assist small and
marginal farmerz in rearing cross-
bred heifers have been included in
the Animal Husbandry sector.

The Industries sector will get a new
fillip with the estblishment of a semi-
urban industrial estate and imple-
mentation of a Package Assistance
Scheme for new entrepreneurs. These
will be implemented by drawing up-
on institutional finances to the maxi-
mum extent possible.

Schmes for the welfare of scheduled
castes and backward classes have
been expanded in coverage and cone-
tent. A scheme to provide free legal
aid to the weakeyr sections of society
has already been started in the Union
Territory

7. Even excluding expenditure on
non-Plan schemes and schemes imple-
mented with the assistance of institu-
tional finances, the Plan outlay alone
accounts for a per capita level of de-
velopmental expenditure of about
Rs. 111 in 1975-76. For 1976-77, this
will be about Rs. 147. The develop-
ment programmes are thus being
given greater stimulus in the Budget
Tor 1978-77.

»mim,)m 198

1245 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1975-76.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA HOHATGI): 1 beg
to present a statement showing Sup-
plementary Demands for Grants n
respe.o’:t of the Budget (Genersl) for
1975-76

12,453} hrs.

INDIAN LIGHTHOUSE
MENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): 1 beg to move:

“That the Bill further to amend
the Indian Lighthouse Act,
1827, be taken into considera-
tion”,

(AMEND-

SHRI] ERASMO DE SEQUEIRA
(Marmagoa): 8Sir, kindly look at
the Statement of Objects and Reasons
of this Bill 1t 1s stated in parsgraph
2 as follows®

“For the purpose of mamtaining
or providing lightouses for
the benefit of ships, the Act
empowers the Central Go-
vernment to cause light-dues
to be levied and collected in
respect of every ship arriv-
ing at or departing from any
port in India. According to
section 10 (1) of the Act, as
amended in 1959, the maxi-
mum rate at which such
dues may be levied is fifty
paise per ton, This rate is not
at all adequate to meet the
cost of the servicee which
have to be rendered and im-
provements in relation there-
to, It ig therefore, proposed
to raise the maximum rate to
Rs. 1.30 per ton.
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Article 117(1) of the Comstitution
says lke this:

#3117 (1) A Bill or amendment
making provisiog for any of
the matterg specifieq in sub-
clauses (a) to (f) of clause
(1) of article 110 shall not be
introduced or moved except
on the recommendation of the
President and a Bili making
such provigion shall not be in-
trouced in the OCounci]l of
States”.

This is a finance Bill and, therefore,
it cannot be considered by this House
without the recommendationg of the
President,

MR. SPEAKER : Please read the
proviso to article 117,

SHRI ERASMO DE SEQUEIRA:
That jis for reduction wor abolition.
‘This {s an increase.

SHRI H. M. TRIVEDI: The ob-
jective iz to levy only a fee ang not
a tax, Therefore, this Bil] really
doeg not fall under article 110(1).
Secondly, the existing statute ijtself
under section 10(1) provideg for the
levy of this fee. A}l that ie now be-
ing attempted is to amend the ceil-
ing prescribed by the existing Act.

SHR1 ERASMO DE SEQUEIRA:
The objective of the constitutional
provision ig to ensure that wherever
a citizen hag to pay something to the
governmment, it should be  brought
before the Parliament with the pri-
or permission of the President. The
fact, as the minister says, that the
fees wag already leviable does not
in any way let him off from com-
plying with the requirement of go-
ing to the President for permission
to increase it. It ig only a matter
of procedure, I know but it should not

be given the go-by go lightly,
MR, SPEAKER: Article 117(2)
sy :

“A. Bill or amendment shall not
be deamed to make provision for

(Amds.) Bill w3

any of the matters aforeeaid by
reason only that it provides, for
the imposition of fines or other
pecuniary penalties, or for
the demand or payment of feeg for
licences or fees for services ren-
dered..”

SHRI ERASMO DE SEQUEIRA :
Thiy is not a fep for a service ren-
dered.

SHRI H M. TRIVEDI: The light
house only provideg the service of
safety of navigation. It is in faet
a fee levied on ships, not a tax for
the light house.

MR. SPEAKER : So, we
ahead with the Bill,

SHRI] H. M. TRIVEDI: Sir, I do
not think I need to elaborate on the
main purpose of this Bill. These
have been stateg more or lesg lully
in the Statement of Objects and
Reasons.

The Department of Lighthouses
and Lightshipg in the Ministry of
Shipping and ‘Transport ig responsie
ble for the administration and main-
tenance of lighthouses in India. The
capital expenditure on the develop-
ment and improvement of naviga-
tional aids is financed out of loans
from Government repayable from
the yearly surplus of revenue over
expenditure to the extent available
and the remaining ig treateq as as-
sistance from Central] revenues.
Government assistance for improve-
ment and development of lighthouses
upto the end of Fourth Plan amounted
to Rs 293 lakhs,

can go

The total expenditure during the
Fifth Five Year Plap is likely to be
about Rs 1200 lakhs. On the basis
of existing trend of collection of
light dues at present rates and
normal mainteénance expenditure, only
about Hs. 50 lakhs may be available
from normal revenues for financing
capital expenditure, Thus g bal-
ance of Rs. 1150 lzkhg would have to
be provideq by the Central Govern-
ment. In view of the fact that there
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is a considerablp increase in the
tosty of providing the services, it is
congidereg appropriate that the rate
of light dues should be revised up-
wards,

The Indian Lighthouse Act, 1827,
empowers the Central Government
to levy ang collect light dueg in res-
Pect of every ship arrving ai or de-
parting from any port in India, Ac-
cording to Section 10(1) of the Act,
as amended in 1959, the maximum
rate at which such dues may be levi-
ed iz 50 paise per registered ton
The mam purpose of thig Bill 1s to
raise the maximum rate to Rs 150
per ton As the light dues have to
be specified in the body of the Indian
Lighthouse Act, 1927, i is necessary
to amend thig Section of the Act,

The other purpose of thizs Bill 1s
to provide for charging fees for ser-
vices rendered by the Department to
ships under the Act, for calibrating
their wireless direction finders, etc,

Apart from these purposes, the
other amendments are mainly pro-
cedural and consequential to the re-
peal and replacement of Sea Cust-
omg Act, 1878, and the enaciment of
the Merchant Shipping Act, 1958

It ig also intended that rules fra-
med under the Act will be laid be-
fore Parliament,

Sir, I move

MR. SPEAKER: Motion moved.

“That the Bill further to amend

the Indian Laghthouse Act,

1927, be taken into considera-
tion.”

Nt Wiger gEww (Wewge):
affgT Wigs, ¥4 ATLZ JIT GAWHT
fasr a7 oy A areTE ¥ XW 9T AN
wYE mrefer agy o 4 € ik faaraa
3w g gar 1 Afew AW fasdh
ot f g ¥ Te og arez g g

illwalit:y Y ey

1932 & §, we giwkiz ¥ ux wevy
Wingge gk ! & ok Wi
dr T § s Wiy wifer o
W qF Gar = e wew st WY
Ry w1 oy Sfaw Wy ok & ) wrw
v mfm o A A Ay W g oY
AT 7§ Az wieE uw oy fra @y
gt A firr 1 wICMww fremt @),
fae m ver § SwEr amEm g W
RN warat fs v &qE w7 feaTr
st 74t wYT ag 96T I § snaad ®v
it Nz {ave § wwedh ft 1 30 DA
oa Y 1A wa T fead wred aadt
TEAEZAFT ax oy A7 X He
AT WE A F A TRAE TEX TATY XY
¥ faa® 737 ATa WM 5@ 4y w7
fow faar fodd ov & fosT7 ov -&
oA T | HTRIT SAFT NHT 71'6:"' s 4
wge fRAT ST H7HTT HT T3 aTA T OAT
Far ¥ fg wa ATuTHEA HT W gHATH
#7 7R ¥ | AT WAT &AW G FY
FT T ¥, GG Fpar o
wmafrr s 5% Ao gy fear wr
wr ¥ tw wwr frdw €
# @ 1 Afss "l gR 7 w7
F7 397 TO7 A1 fAxEuarsl 3 A
HrE Tt At 4 | WG go P
uwe 8 & forgr, 3@ udeq fofon ax &
¥ farr a7 g5 9w DA Hfawdey
¥ WY 1 AY WY ATATHE waT &
faah wrg¥esra frar ordar wix 94y
eravema g7 ford wrdar | wav wqafaer
1 %t farzn 14w gur N s gard
qm & v w3 ¥ v fag A
framia afaspm €7 s @ 8,
afer g5 sen¥fax faw amr oy
@ wezrg Wi AT ndzy fufar qwe
%t frar v¢, fwad 3¢ a7 &

R TFT R A5 I8
MR. SPEAKER: The hon, Member
may continue his speech atter lunch.
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The House will adjourn now and
meet agein gt 14.00 hrs.
13.02 hrs.

The Lok Sebha then adjourned jor
Lunch to meet again at Fourteen
Hours of the Clock

The Lok Sabha 1ecassembled after
lunch at three minuteg past fourteen
of the clock

MR, DEPUTY-SPEARER in the Chairl

INDIAN LIGHTHOUSE (AMEND-
‘MENT) BILL —Contd

MR DEPUTY SPEAKER Shrn
Mchammad Ismail to continue  his
speech,

st wgewr gEREw (dTwge) -
# 7z w7 &y a1 f¥ meE P vEx
1 viede T AT fear 9 vy 2 Oy
wanfaw gur? ¥m F sareEr 1 vET 97
T wEE w1 A i W Aum
FTF qv3a7 aF Arege fraren &
ATEZ EFTIW "H ¥ |ATHe 3V wwr
afew ¥ sowar ¢ e zaat fas oy
wregu Y &1 wowt wifee gr fr
w¥ wfea@faa faw wro o8 Y 39% a7
sgaeqr w77 5 Y Fezry var wdz
folm oz mifr foar Y oge F 3
gwray fed sy frasts s|a g4
XY wy weF Ay Al A oo
wfesdfas a7 za avg Fr sy &
Z® 9T % FuE IT qEAT o1

# st woaT Av@ET T@Er g
Fwaw fofaw a1 w1 AT § 771 20
wRY agEg W ¥ 4 W T @ AT
F & wH & | wwiFar o1 § 527 w5y
ag T g0 F7AT 97 f5 wEdE w1
@ gewrgd: fagrdwe & A
REd § aft & ez st @Y
i w1 A ow T FAIw PweT
THT HLaT 9y I) § § § T@dr ot
Rfer qor =1 €7 ag A W
g ot f ' wwfadt & W @2
ez ond wx »7 fag § W) fawr
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& o off 7 g9 § 1T warwT ¥ THEY
fadtez =7 &t ¢ woi @ vfoeew
§F ¥ o1 & oy & AT hiere & 3
2 s afyar ag & P O o
o wgrsiT § FAT AT @ ) wfEw
B Z5q FT4T §, N7 § oFTT @I
T qEW w) A w7 frav smar g
wary vfmeEr § a7 v &1 A
Tgar w1 wEagz gz ¥ arg
fax AW FT AR TEAT 4T AR
fay g7 a7 & ®rf @l AFT gAT
¥ wEY 39F A7 ¥ 39% 3w WA
A% ®7%, A7 A 340 ¥ TG §ro
€ro #Yo EFTWATE 1 Y STSRHA ARY
£ § WY wEron | |7 GV oy dfFae
¥ A §, 9 THIAG Y g HIA §
& Y wiaw 7 owgwr f& 3aen
A gxal § 4@ T7 AT & AW
QA oy &

giew fufor gz & ag a1 &
fr orgargy ot W7 forgevas ofy
za¥T Tf=T TR ¥F A9X wred
afez 7 g M7 Fxawy gy
J owix 1 surer wred ot & oy §
YT w R W ¥ A g | P ¥ gy i
g A A § 1 ¥ e # fag
mafRT ¥ w9 §F e v €
TeraTrd ®7 Y R KW
T 2 A waF mmtan /@
aFEdT 2 WA wEPTT TAXT WY
CicBE R 1 et

wwew fafar avz & oY #
& @i FTAT AEAT g f5 WY 67 &
urs FA vaw wRe Fq & fug
T Y oot giv o7 @ =Y
forfitwr  wrf & fr Tae) oy frar
oty W wAE 1967 W adfr
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ot sigee vonew)

W ade w & Pay wwf fesddoer
¥ W fag oo v & v Ty
*TAT AT | wq 9 1976 ¥ TJUA
et it wafiz oY & 1 wrm Af
for Faperi oY e Py i worripeit o
ey fufor g 1 ais s & F
Y % FY e o

x fr oroddr @i 3. € v
ot € fr s Tt w0 s wH
¥ W ¥ FO, sEwT w6, At
fafregt w@  amaw # wifeearanfeear
W, g %8 & 98T W5 W
w1 o gy ¥ fe ofeer @ive wat
wT we gy E-afrr @ W,
&t a8 Y EIAFATE | T Fwpafeny
TwATE AT TNt = wAr wrfew

qTET PIIW A ATATHY FATY XY
Ty ¥ foa® sorsr Y o¥RT oW
wk fr w@ Trwtww ¥ Wt
UL W% FIA F UNEET WY
wfaw Ffma, §59 o BN IF
aft fegr T @ FAwT TR @OR
7 6T ¥ Anr a0 e
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gt we  fey O s
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wrfaeTT Y s & 1 A § W
fafirsr or 9518 @+ &1 gOR A
® FHA AN ¥ GIRT IR ¥
far w9 9 vEr B

o west & Aq §F T fam s
T F@IE

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD):
Thig ig really a very minor Bill which
seeks only to raise the ceiling limit on
light dues which can believed. As a
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matter of fact, it has nothing to do
with the Indian Merchant Shipping
Act as such or the Sea Customg Act.
Ony consequential amendments aris-
ing from the Sea Customs Act and
the Indian Merchants Shipping Act
have been indicated here. Lighthouses
are useful to merchant shipping all
over the world and just because smug-
glers can see lighthouses, we cannot
abolish lighthouses—because they are
mainly meant to be used by merchant
ships,

In regard to any recomendstions
emanating from the National Ship-
ping Board in so far as they concern

the Indiap Merchant  Shipping
Act, the Ministry will certainly
consider them in due course. what-

ever the recommendationg of the Na-
tional Shipping Board may be, they
are not really relevant to the pres-
ent Bill

Another Hon, Member correcily
referred to the fact that the reve-
nueg are presently not sufficient to
meet the expenditure, The estimat-
ed revenue from light dues in 1876
77 i likely to be only Rs. 153 lakhs;
as against that, the expenditure is
likely to be Rs 210 lakhs and it is
the purpose of this Bill fo raise the
ceilling so that, after consultation
with the Central Lighthouses Advi-
sory Committee, it may be possible
to raise the rate of light dues which
are at present being levied.

There ig a reference made to sall~
ing vessels. At present, sailing ves-
selg pay light dues at the rate of
six paise per net tonne and ag far a8
the sailing vesse] are concerned,
there ig at preseni no intention to
raise the rate,

With these words I commend that
the Bill be taken into considera~
tion.

MR. DEPUTY SPEAKER: The gques-
tion is;

“That the Bill further to amend
the Indian Lighthouse Act, 1927
be taken into consideration

The motion was gdopted.



a0y Indian Lighthousy MARCH 8, 1828

MR, DEPUTY-SPEAKER : We now
take up clause-by-clauss considesra-
tion, There are ng amendmentz to
Clauses 2 10 4, The question is:

“That Clause; 2 to 4 stand part
of the Bill”

The motion was adopted.
Clauses 2 to 4 were added to the Biil.
Clawse 5 (Amendment of Section 10)

8HR] ERASMO DE SEQUEIRA
(Marmagoa): I beg 1o move:
page 2, lines 18 ang 19—

jor “one rupee and fifty paise
m 'onn

substitute “rupees five per tun
as Govermment may from
trme to time notify” (2)

The Bill, as 1t stand<. seeks to in-
crease the hmit from fifty paise to
Rs. 1,50 per ton. My amendment sceks
to increase 1t to rupees five per ‘on
ag Government may from time to
time notify. I think, all of us know
thet the number of lighthouses 1n this
country, even if visibility is better than
it is today iz very inadequate and that
Governmeny has, before i1t 4 substan-
tial number of requests for additional
lighthouses ang also for improve-
ment of the existing lighthouses
many of which were built quite 2
long time ago ang reguire moderm-
sation, I the period of darkness
through which thig country is pass-
ing, 1 think. highthouses should cert-
ainly be rmproved With this in
mind I have suggested that, instead
of having to come to the House more
often than this, we may fix the limit
in the Bill itself so that Govern-
ment could acquire for itself a lar-
ger margin and really utilise thal
margin to improve the existing nLight-
houses ang io increage the number of
lighthouses, within a margin of Rs §,
Guvernment can notify the various
Mrmit, at various times and thug a
wost control can be maintained

With regard to sailing ships. I am
sorry thst Government has not
thought it fit thus far to exempt
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sailing ships completely from light-
house dues. I think, thigy is some-
t d:;hichthey should seriously

SHREY H M. TRIVEDI : I regret I
canno{ accept the amendment [
shal] explain the reasons. As far as
lighthouses are concerned, there are
several countries in the worlg uke
USA, Canada, etc, who, in fact, levy
no ligat due, at all. In fact, Yight-
houses, light beacons, direction fin~
ders, etc. are regarded by sote coun-
tries ag a service which they have to
render to merchanty shipping calling
at their ports As a matter of fact,
we are uvne of the few countries,
along with UK Sweden, etc, who
do |evy light dues. So, as Ifm us
the ceiling or the level of hght ques
which one can levy 1¢ concerned, one
hag therefore, to he a little  aus-
(reet about 1it.

Secondly, under section 4(1) of
the orginal Act itself, Government 18
required o appumnt a Central Advi-
wory Conrmitiee for hghthouses, and
it alen lavs down that the Govern-
ment shall consult it in redard 1o
making or alteration of any rTule. or
rates of dues under thie Act We
have already constituted, i con-
«onance with the Act. a Centra) Laght-
ho se Advisory Committee Thus sub-
ject was placed bhefore ;¢ and the
recommendation made by the Lidght-
houses Adwvisory Conrnutiee 1a that
the ceiling may be ramised from fifty
paise to Rs 150

1 entirely agree with the hon Mem-
ber that there ig possibly scope for
increasing the number of hghthouses
available 1n the country But 1
would like to point out that the re-
venue arising from light dues s
mainly 1o 'mcet the operational ex-
penditure of lighthouses, and #he
marginal surplug which is intendeq o
be raised is mainly to repay the loans
which are made by the Central
Government, because, as you will ap-
preciate, lighthoumes, once construct-
ed, render service over a long peried,
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80, the gaplus of revenoe over ex-
penditawre is mainly to meet, over a
period, the loans advanced by Govern-
nment

For these reasons, 1 would not he
able to accept the amendment which
hag been moved by the hon. Mem-
ment.

MR. DEPUTY-SPEAKER © I <hall
riow put the amendment, moved by
Shri Erasmo de Sequeira, to the vote
of the House.

Amendment No 2 was put and nega-
tiwed

MR DEPUTY-SPEAKER: The
question 15
“Thiat Clauses 5 to 9 and Clause
1 stand part of the Biil”

The mttion was udopted
Clauges 5 to 8 gud Clause 1
arded to the Bill

ENACTING FORMULA
Amendment made

Page 1. line 1.~

for “Twenty-sixth” syubstitute—
“Twenty-seventh” (1),
(Shri B M. Trivedi)

MR DEPUTY-SPEAKER: The
question 1s:

““That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted

The Emacting Formula, as amended.
was added to the Bill

MR DEPUTY-SPEAKER- The
question is:
“That the Title stand part of the
Bill
The motion was adopted
The Title was added to the Bill
SHRI H M. TRIVEDI: I beg to
move:

“That the Bill, as amended, be
passed™,

Warehousimng (Amdt.) Bil,

MR. DEPUTY-SPEAKER: ‘The
question is:

“That the Bil, as amended, be
passed”.

The motion was adopted

1420 hrs,

WAREHOUSING CORPORATION
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We take
up the next Bill further to amend
the Warehousing corporation Act,
1962

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE), I beg to move:*

“That the Bill further to amend
the Warehousing Corporations Act,
1962 Le taken into consideration”.

Section 4(1) of the Warehousing
Cmporations Aet provides that the
authnrised share capital of the Cen-
tral Warehousing Corporation would
be Rs 20 crores The entire autho-
rised capital has been notified, issued
and fully subscribed Ag the Corpo~
rution is required to create additional
warehousing capacity during the 5th
Plan and ag it 1s not possible for
Government and other agencies to
participate In the equity capital of
Central Warehousmg  Corporation,
powers are heing taken to enable the
Central Government to increase the
share capital to such extent ag may
be necessary

Section 19(1) of the Act prowvides
that the authorised share capital of a
State Warehousing Corporation
would Dbe such sum not exceeding
Rs. 2 crores. The share capital of
some of the State Warehousing Cor-
porations has been fully subscribed

*Moved with the recommendation
of the Presmient.
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The Central Warehousing Corporation
has to participate in the equity
capital of State Corporations fo the
extent of 50 per cent. Additional
capacity during the 5th Plan is also
envisaged to be created by the State
Warehousing Corporations. To enable
increagse in the share capital
of State Warehousing Corporations,
Sectiong 19(1) of the Act s
being amended to provide that in
respect of any State Warehousing
Corporation, the Cenitral Govern-
ment may, after consultation with the
State Government concerned, increase
the maximum limit of the capital to
such an extent as the Central Gov-
ernment may determine.

Section 16 of the Act at present
provides for maintenance of iwo
funds, namely the Central Ware-
housing Fund and the General
fund. There s no provision 1n
the Act for meeting expenseg 1In-
curred in relation to training of
personne]l or publicity and propa-
ganda for the purpose of pro-
moting warehousing and storage of
agricultural produce and notified
commodities as also for meeting ex-
penses including salaries, allowances
and other remuneration of the officers
and other employees incurred in re-
lation to the administration of the
warehousing fund. Thig has been a
liability on the Genera] fund of the
Corporation upon which the working
results are based. Section 16(2) of
the Act is therefore being amended so
that the expenseg incurred on this
account are debitable to the Central
Warehousing Fund

Section 27(2)s provides that a
warehousing corporation can borrow
money from Reserve Bank or the
State Bank only. Considering the
limitation on the budgetary provisions
for financing the warehousing prog-
ramme and having regard to the
need for the Corperation seeking
financeg from non-budgetary re-
sources this section is being amended
to enable the Corporation to borrow
money also from nationalised banks
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or from fnsnclal insiitutiony as may
be approved by the Central Govern-
ment.

Section 28 of the Act provides that
all moneys belonging to a wiare~
housing corporation will be deposited
only in the Reserve Bank or State
Bank or in any scheduled bank or
cooperative bank. With the na-
tionalization of the major commercial
banks in India thig section is being
amended to allow the Warehousing
Corporation to deposit their moneys
in nationalised banks also.

A new section 31A ig being insert-
ed to provide that a warehousing
corporation shall furnish to the
appropriate Governments such re-
turns, statistics, accounts and other
information with respect to its
property or activities as may be re-
qured by that Government. This is
in pursuance  0f Government’s
decision on the ARC's recommenda-
tions

Section 41(3) provides that a rule
made by Government js to be laid in
Parhament for a period of 30 days
while it is in session. The rule laying
formula in this section 18 being
amended in accordance with the form
that was decided upon by the Com-
mittee on Subordinate Legisiation

This is the sum and substance of
the Bill which has been placed
before this august House for con-
sideration. I hope, all sectiong of the
House will support it.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the warehousing corporationg Act,
1982 be taken into consideration.”

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I would like to
support the Bill but I, want to make
the following observations.

The Warehousing Corporation

during the last ten year have
cmmatocmrmghcﬁi



213 ‘Warehousing PHALGUNA 18, 1887 (SAKA)
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both private and public sector under-
takings for agriculiural products.
But, s0 far the capacity available
with the Central Warehousing Cor-
poration was about 10 lakh tonnes
while the State Warehousing Corpo-
rationg have got facilities to store an
equivalent capacity. During the Fifth
Five Year Plan, it is expected to
reach 4 million tonnes for both State
and Central Warehousing Corpora-

tions. Part of the storage facility
available with the Central Ware-
housing  Corporation is  through

hired godowns from private indi-
viduals. During the Fourth Five
Year Plan nearly 40 per cent of the
capacity of the Warehousing Corpora-
tion was through hired ware-houses.
In view of the total requirements of
the warehousing facilities, the
availability of the storage facility
with the warehousing authorities is
just insignificant

What ig however, woree is that des-
pite the provision of Rs 65 crores
during the Fifth Plan, the progress
made by the Corporation is far from
satisfactory. In many ©places, the
storage facilities are available at far
away places than the places of actual
agricultural production. At times,
facilities are not utilised fully while
sometimes the facilities are mnot
available. One wonders whether
the requirements of gites have been
properly surveyed while going into
these aspects.

Then, Sir, though the Warehousing
Corporation has taken guarantee of
the safety of the goods, there are
cases of pilferage and thefts at
different times Culprits go un-
punithed. So, it is necessary to have
a proper check-up of thig pilferage so
that public money is not wasted, It
is alsg nmnecessary tg investigate
whether while hiring godowns from
private  individuals, any undue
favour was shown by the officials of
the Central Warehousing Corporation,

The Government appointed the
Gadgll Commission to go into the

(Amdt.) Bill 214

egspect of warehousing facilities, The
recommendations of the commission
show that this Warehousing Corpora-
tion should act as a storing agency
where the farmer could keep his
produ#ts. However, in practice, the
facilities are available not for poor
farmers but for rich farmers and
landlords. The manner in which the
storage facilities have been develop-
ed by the Central Warehousing
Corporation ig not different from that
of the Food Corporation of India, since
both are under the same Ministry.
The storage losses are piling up and
the blame is normally put on in-
sects, rats and other rodents but it is
not always so. Things are often
Iifted  through underhood manner
and the Warehousing Corporation has
not been able to devise ways of check-
ing these pilferages. Since the
Central Warehousing Corporation
subsecribed 50 per cent of the share
capita of the State Warehousing
Corporations, it is necessary to have
a proper check-up on the working of
the State Warehousing Corporations.

The Ninth Report of the Commit-
tee on Public Undertakings on the
Central Warehousing  Corporation
has mnoted the ineficlency and
uneconomic set up of the State
‘Warehousing Corporations and also
noted that the progresg with regard
to their improvement iz far from
satisfactory with the result that part
of the money goes down the drains.

Therefore, I strongly feel that
before expansion of the existing
storage facilities it is necesseary to
take strong measures so that misuse
of Warehousmg Corporation is stop-
ped. It is also necessary to make
the Warehouse oriented towards npoor
peasants and they should be given
proper storage facilities. Otherwise
big landlordg and rurai rich will be
able to take advantage of the storing
facilities and add to their profi-
tability. This would compel the poor
peasantg to have distress sales
because their capacity to sustain for
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a long time ig limited. If adequate
provisgion s made to help the poor
farmers by giving them loans at
nominal rate of interest on 8 wide
scale against thexr stocke in  the
‘Ware-houses 1t will help them in
facing the difficulties in marketing
the produces However, the ma-
chinery of the government at present
is not oriented towards that direction
No expansion programme will be
successful unlesg the existing mal-
practices are stopped by the Govern-
ment.

WY yF wy wm (o) -
# o # ggArt W|T g B owm
fww FgEREr 1 im & A’
W s xaAr wwer famw ougr o Sm
¥ ¥Ppx g uv mwowr sEEIRZ Wy
¥ ag wrr W "z A frdd 7 feorr
gW E 4 oW A ¥W 9v 34 TUL
18 g w17 T fwar 2 o
o1y T g7 Fu feAar € ° onr
g # af o 17 TEwm A o
¥ wgr F oA 208 bR A
21 & W vemr W@ RAAr www ¥
& fifsy Afer 34 AL oY wav gavrf
w9 § O 1yed W FTE wW FEAT
T @ ¥ qaamr g fe wry ferere
ot guear zw @ s g 41y

gaefafrdvs & W &% F 9w w
@t waET 7eT Z 1 1974 ¥ EARW
TNy AN frar w91 ¥ 2 WA
76 &I 758 &747 91 AT g0 |19
2 97 3 YA 57 FHT 331 HIAT
wd gur =% W o7 wanihs
fonr = o8 W 95 71,191
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Teu WW PWT | W T A 19 wArw
vt wre wT gefefrdu gt wd
firr ¢ o foadfran v fewmar
g &1 s v aw mawmT wff
gy ¢ A Suad faaafraw % owrw
A ¥ 1 7Y fagfagw g\ ~Tradifay’
aut gar §, sof Feewdre Yy wor
ey &) up WX 3 W 16 FAW
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qrw g f AL W) AW AE F
ug 3F 5 qefafrdes or g w7
fexar vomr Aw§ g wAT ¥ 34
FT W & W gl ad
#1 af o7 w77 oF R %
W A gt

™7 ¥ wAET ww & fr faad
rofrwsn, fead 1 & srqm
TIH FVAT F o AT WIT FT &E
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‘As on 1-1-1975 the Corpoiation
had a tota]l capacity of 1519 lakh
tonneg of which 1177 lakh tonnes
wag owned by 1t and the remain-
g 342 lakh tonnes being hired

capacily.”

% wrar g f faw gvrr g@ar
fererar fear avaT § 1 F2T ITIETIHA
TIGIWA TN T 777 ¥ ww
w7 §. BT wWIYH wwT ww
wrar & str Ra w1 wwwaaw aet
¥ v 3z WSl ger frw fam @
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o 7 owrr oww T dEvETSAW
7 ? o ¥ uw Wt wferT @ afeer
A frar 1 frar @ A @A @for )

A single officer hag not been

punished by the Central Ware-
housing Authority

w7 v gar e Tfany

Pay and allowanceg of employees
prosecuted for c¢riminal charges
but were scquitteq by the Courts
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fe quw foid % 9 Seawt I
fisar &1 oft Sasuw wa A
wHia @ fF & oAt e wer
T @ 7 TaMg €O s oAy
81w A el aff  ag sa Ammr

wrga &)

A man was prosecuted, He wad
acquitted. How much was paid?

FOX 12 o1 TIF FT MWW E |

There wag a claim of Rs 11.82
Jakhs,

at ag A8 wa| F TF qrar § 4

ar faw ot w17 AT § AT W
ar s § /5T o (o & gezv afi
FATRA FY 4T Frea L, ww oY F wrawy
FATATE | oWy g #Y Frod F faar
g £ f& m shavgw § 9 wy
%A% § | ¥ vgn T g fr W
Ay wrzfaai wr w&f gy @Y £
qfswrr werElem s3EY § +ft wot
famifon & #g7 & for a8 g ¥ amr
€ 5 wrr g9 S o Y0 F o
qr g

You shoulg not keep the mimumum
-age at the present level to the men
by depriving the younger persong with
initiative and drive in entering the
services of the Corporation.

FAETIfan FTEIVA § weny oF

W wigar a1 5w wed FHE w

qer asfag oYr ot sTRawIT WY
sifae oYy o w9 Sfay

SHRI D. X. PANDA- Mr Deputy-
‘Speaker, Sir, this particular Bill s,
-©f course, welcome because we need
proper storage of foodgrains. It is
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necesgary that thers should bhe sn
additional capacity for the ware-
houses,

SHRI SOMNATH CHATTERJEE
(Burdwan): ‘The hon, Minister is
not listening to the speech at all, He
does not know what is happening
here You ghould stop speaking.

SHRI D K PANDA : I say the pur-
pose is very laudable. But, I want
to point out certain facts, In the very
system since 1952 when this Act was
enacted, i1t was not thought of that
there was going to be procurement of
toodgraing etc, etc. Even during
197172, when there was wheat take-
©over, at that time too, there wag dearth
of warehouses for the proper storage
and I can say for the State of Onssa
that there were very few warehouses
and, therefore, whatever be the pro-
curement of foodgramns, they were
all kept there, The millers, black-
marketeers ang the wholesale denlers
used to rent out their own godowns
by charging a high rent If the losses
as a result are calculated 1t would
run {o crores ang crores of iupees
Who 15 responsible for this huge Joss?
There is defective planming I gay
that when you are going to take cert-
ain steps for increasing the procure-
ment or when you are going to take
over thie wholesale trade in food-
grains, unless there 18 absolutely pro-
per planming, we would continue to
lose croreg and crores of rupeeg which
would onlv go to the pockets of these
black marketeers ang smugglers and
those millers Thig Bill has been
brought forward to create ap addi-
tional capacity of storage 1 welcome
it But, the fact 1s how far we can
protect these warehouses and security
arrangements can be made

I need not draw the attention of the
hon Minister to the debate that has
taken place in the Rajya Sabha in the
form of calling attenton and other
debates, Thig shows that there iz a
lot of pilferage, corruption ang smug-
gling of grains that is taking place.
Whenever a check ig made, you will
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fing thet there would be mnot stock
at all. Bven in the godowns of these
millers entrusted with the storing of
these things, it would be found that
there would be no stock at all. Even
though the FCI is a public sector
undertaking which hag some ware-
houses, there also we find that there
is absolutely no stock at a time when
the country is facing the difficulty of
shortage of foodgrains. Therefore I
say that proper security arrangement
must be made.

As for the wholesale trade takeover
or procurement of foodgraing or what-
ever good policy thhe Government
may adopt, there are forces inside the
F.CI who are out to sabotage the
whole thing: they even go to the ex-
ent of torpedoing the wholesale trade
takeover on many occasions. They
are also being detected; it ig the hig-
hest officials—.the bureaucrats—who
try to sabotage the whole thing. Dur-
ing the emergency, it is necessary that
the whole FC.I should be democra-
tised ang there should be a determin-
ed effory made to democratigse the en-
tire institution. Workers’ participa-
tion, gpecially, of the employees,
should be ensured. That hasg to be
enforced 1mmediately.

Sir, lastly 1 would hike to say a
few words about verification of stocks
in the warehouses, At present there
are no adequate arrangements for
dheck up of stocks once they are stor-
ed in the warehouses, The ruleg pro-
vide gending the inspectors to check
up the godownsg once in a year. That
is not the way. There should be sur-
prise checks and visitg and the period
should not be one year. The rule
shoulg be changed to provide that
there would be effective checks now
and then and there will not be any
such limit. Further, if something
wrong js brought to the notice then
immediately there shoulg be a check
up, The big officers and top-most
bureaucrats who are indulging in
sabotaging the entire programme of
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procurement should be driven out of
the service. Unlesg these things are
done creation of additional capacity
will not solve the problem,

5t aow wiEgva (v ) ¢
T farer #1 A 53 g ¥ 3o qum
[T WA 1 T qF q¥AHT T
FZ1 & f G F FU7 §F O F7 HTIAT
s € f gt 2w F forrar &maw
THEST FAT§ Faw fere g4 fawed wiraTHi
Y yrawmwar e W 7@ graawar
fre g ¥ QO R ? N g
g AT & S aTHTY g wdRr A
&1 =g TEm A R ¥ TN IS
quTgd WAT # 4T SRRl & A
el § vy AT § WY agt ¥ ward
W A% IERT 95T AGN wrAr §
T avE N AT § 1 FR A FW
uT A g ot ¥ gder wray € A
FTE qTAT W GORT AT § qRT I
awErt F wey wEm gW wfed
faed ga=Y w@r o1 7 1§ g
g fy agr o woeTT gy wdver @
et oY T wra s for feawit & o
=rrsr Wy fAfed & § I wnr
forTraT %% ST T 1@y #Y glawr
Wt gueed w0 iy 1 Afew awt
I &) ww A W
AT WO ARR ¥ FAC aqgA oqreT
gq FT @ & W smEw
¥z w: =orfral § 0 9
fermt av dETH §9§ WX IEA
we TEy €+ #EA 2ar g fw wfgerdy
srifeat & fiedy T € AT wvATe WA
dar &g ¥ WA E 1 gwd fwdy sgraTdy
1 O g7 7 T R W A g
agr ga7 2 f IuwT TooT OA Y T
2 1 fsw GOwT qEAT OF Iy
t 1 ww wed wdsfat s S
aemE WY 2 §, Yuawrw w & foy
g oETE Wt WX b AR WA E
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%< mrasr neer 44, @UF g1 ITAT € |
qHF § AT AT F | UE Hio HT3o F
AN & fFarT & wser @<iEd § ar
B BIT FT &7 § A7 3@F & &
fF gaf #izgg qaz @1 7T § AT
TR " ¥ AT FVF 99 SaF!
ark ¥ qrgv fawren smar g 41 gad
W AT 9T g 1 38 FE F 99T &Y
S g ; & gwaar § fF sl g
g TR ¥ FW AE FWE | FTO
FEATAC Fv F1q 27 A & (onEr avg
¥ ag @ g § | e o o
ge 7 q@y o sy § 2 Wi § 3wd
FUTE 7 FAT IART AF AET q@AT A1l
fFacarmugarafigrwr2 ? 59
@A g1 ST 8 Ar #g fgar wmar g e
9T q7 AT § , 93 @ a% g1 W
FAAT qET 43 FEE FANMFWE 7
ITHT TAF T Tifgq | SAw quy
AT 9T MGHI FT GEHT IGAT
arfe™ & a5 w71 AEN &Y W@
g ) frEIR gAAT SAFI @ &,
IF  qTE FISAIAH A GIAT TGN g,
fBT i ag wee g=g7 @ ¥ T@AT g,
AT T 7 TIET dXg ¥ e
@y § | WhE qIe qg F41 g4T g
srar &, 9% 5wk qm R oargA
g7

SET 400, 500 FR AT @ &,
agi % fear smar & f5 100 T =g
Grax | qaErFTiEr A g ! avErs
FT TF AT @ETAAT 94T &, Y THBY
1 agr a0& § T4 Tar Jwar |

aF areEs AT g UF axs ar
FLBTT FZar g {5 Atoara w07 7
JFTE ag WY §, ITFT AFE { awmar
M7 AR gE a7 T3 A7 HIEORAT
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FATHT STAT §, 9 AT I F AN @
T § o AYedw A€ T GE § o
AT FT 7@ FAT A0ED, FY AT
FTTFTE

ST A HE W% I FT FTII-
oA g, 999 g arE ger Arfen fa
Al W F WA W@ T
HY AYSEET #T A WIT FT AT
e |

g7 g 1 fagea & fr el et
§ SoET ¥ SR e ITF =qiEg o
g9 RUET % ¥, 9@ FwA a@r fF
AFSI F WRT F qZT7 T¥o AW
X T Z | ar 3W GET ¥ B
B MEH F4rHT fFaET &1 fau
S 1 sFEr W () fEar ek
qifs § =9d &F | AMETY IAHT
50,100 ey wATS w99 @ %
e ¥ 7w § S TEY g 8
SE 9% FAT TF qE | 0% ° T
¥ TATST F AVST A AT E | TIAT G-
o w1 Tifgy s wranafesa w1 @
T IAX T WETH q94T (&7 Ad Al
ST F=GT &7 |

R

J

qRA GFTT F gl B
WX F AN Oy g el A
fFeeT 980 FTEFT | wTOE FHITE
[t A AFT T wfSF AT AT
g | S [ETUA T FAT FH AT G,
o1q 3fge 3T fFqar g gAT 3 7
Tg @1 Fgr & Wr@r g 7 IA+T Al
W faarrar st &, #1% T TA Fa4r T
TEadt g E 1

¥ AT A7 § PREAd faneEr
Tt wrfer WX wA=fEi F g
FEAT FTaAT FfEy | W 9 AT qedr

-zt grar §, IaET ®EY oI 9T T

srar Ffgd | =T WeRT F ary F AT
qAET FIGT § |
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SHRI ERASMO DE SEQUEIRA
(MARMAGOA) : Mr,  Deputy-spea-
ker, when the Warehousing Corpora-
tion was conceived, it was the an-
nounced intention of Government that
thig Corporation would serve to build
facilities, not merely for the storage
of government foodgrains, but also
very much to ensure that tire kisan
and the farmer would have 4 place
close to where he workg where he
could go ang deposit his foodgrains,
and get an advance against them, It
is very clear from the figures of the
Warahousing Corporation  that this
one essential objective of the Corpor-
atio, has been completely forgotten
-by thig Government. It is not that
we are surprised, Sir, because in
every single case Governmeni pre-
aches one thing, and practises some-
thing quite different,
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If you look at the Report of the
Warehousing Corporation you will see
that in spite of the large gap that
exists between the storage that it has
beep able to builg up, and the requi-
rements of a buffer in thig country in
foodgrains, the Corporation aideq and
abetteq by this irresponsible Govern-
ment, is already going into more pro-
fitable channels, If you look at the
Report, you will see under the head-
ing ‘Sales Promotion’ —if you please :

“With a view to divercify the
custom, your Corporatiop had ap-
proached the Central] Govermment
for notification of additiona] com-
modities for storage in Ware-
houses.....”

And Government, aiding ang abetting
this irresponsible change of opera-
tion, has notified 58 new commodities.
Just now, Shri Daga put forward be-
fore the House the economic func-
tioning of the Corporation itself, of
very large investment and a very
small return,

In addition to that, Jook at what the
Government sayg to the country and
what it doeg in practice, To the
country it says: we are now work-
ing to build wup g buffer stock., For
1975-76 the 'money that is allotteq by
the Planning Commission is, accord-
2617 LS—9
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ing tc the Corporation, sufficient only
for buildin, »n additional 40,000 ton-
nes. How can you expect anybody
to believe what you are saying, and
there appears to be a method in this
madness, and that ig what makes it
worse.

I see here that as a result of the
Planning Commission allotting in-
sufficient funds, the Warehousing Cor-
poration fag gone aheaq and “ig con-
sidering entering into iongterm ar-
rangements with private parties at
certain centres who ‘may be interest-
ed in constructing storage godowns
according to prescribed specifications
and leasing them out to the Corpora-
tion,” What happeng in those contr-
acts and what great sources of cor-
ruption they are, we all know. Let
me leave it at that.

If vou look at the figures you will
sec that even today against a cap-
acity of 11.7 million bags of owned
storage, the corporation hag 3.6 million
of hired storage. If the corporation
ig unable to builg sufficient storage,
why should the government allow it
to go in for hired storage? Why
d1ould the Government not, instead
build up a system of controlled pri-
vate storage where the government
will license private parties to have
storages according to government spe-
cifications, where both entry ang exit
would be controlled by the Govern-
ment. We all know that the private
sector today, at this stage in India
history, is in a position to manage
those storages, at far smaller costs than
government. Once the storageg are
licenseq  built according to spe-
cificationg and enfry and exit are con-
trolled, there is no reason why buffer
cannot be built. .

SHR; ANNASAHEB P. SHINDE:
Are there no malpractices in the pri-
vate sector ?

SHRT ERASMO DE SEQUEIRA -
The hon. Mfnister talks of ‘malpr-
actices in the private sector.
There are malpracticeg in the private
sector, But are there none in the
Warehouging Corporation? This is

neither here nor there. The point is:
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are we serious about getting storage
expanded much faster than we are
able to do now or not, The Minister
today is faced with a marketable sur-
plus of kharif, about 25 million tonnes,
Prices are falling to the levels where
grain today is selling in the market
at prices lower than thogz rzcomm-
cnlal bv the Agricuitural prizes com-
TiiE .., sAle Wa buyin them ? If
we buy them where will we keep them
Let us not merzly talk of malpracti-
ces; they will continue in this sector
or that sector, The real point is:
we need additional storage and this
Government hag proveg to be a com-
plete failure at building it. Let them
not stay with g monopoly of it which
they cannot work. Let them expand
it let storage expand and let them
control it, For example cold stor-
ages are licensed today; they are work-
ing according to their conditions, they
are built according to their specifica-
tions. Let them do the same *»ing
for storage.

Unless this government really gets
down to organising warehousing within
a reasonable radius of the centres of
production, our agricultura] commodity
prices are going to be subjected to
tremendous amount of fluctuation
and unless this government can build
within a short time really sufficient
buffer, pur planning is going to be
upset every time the cycle of the
monsoon changes. For far too long
now we have lived in g country
where if rains fall we eat and if they
don’t we starve. It is now time we
looked at this warehousing problem
because it is only when we have
sufficient warehousing capacity and
enough bufler that we can make pro-
gress always in a forward direction.

15.00 hrs.

ot e famt (0v)  gurere
TR, wRY S A AU ErEhE T
# gigT 571 &7 oo oo £ 717 forr -
AT w7 grt § o gow ww
wTET € g gt SugEd W aifew & )
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qw # IR WETK T HY L § |
FET AR TS G F A I
gt Frayeg § 99 99 & 919 #
foradt 5t 99T 7 98 w9 gET &
T W IAFT TE TS FT ATTERAT
g 19X & g fRdew T AT
for =g fomq TRTT HI A= F39 &v
HTATT AW B T HAT FH FT &
SR E@TE AT § BT FTI fraat &
AT @AE T WA WITIX FAIT 8,
FIT ISP FIWRAT FHLT A
TWEE & Hoo W FATT ¢ AT IqH
wAaT W h e wmmifesy § ag o
HYAT WISTOHIT FT FIH FHIAT & |
AfseT g geent § grow § 5 § qrade
81 & | 38 & FifsanT 7 71y (24
seig foe AT 9T g1 I WS §F T
7gT gAT & AT 7g wEieAwT T g
7 F9g & feadr @t weer s
STy qaT3 Y vEY § Tt g o1 wg
TR FT G § |

gl Fra——ar fa &FR7 aed T
FET AT ErSfan FTWR YT #1UF T5q
FgT TFVE Ag A1 {5 S A1 §7E 347
grefar srqiveres frami 7 Saifed
i TF fFamt & a0 fsmy fFemi
HT GTF T IIIE A FT | AHR{ET FY
AT A1 § ) Sy g% wver et
¢ T AT FT SF § Learend
21 1 frm gps Y S a8t TR T |
T 9w &7 Jav grefaw e 3 4
ST | 2§ S WG qF WET FUAL AT
fagard | MIE qIT AT RW 7 F7 grsfaw
FINTRAT T T9F 87 GIq6. T 4T |
wfeT 7 aga 7@ g1 @ 7@ A g
fer za fear # wF &Y 9vHT 7 w1 RS
T | T4 gRfE FTRAIRYE Ir3aE
2T FT QI FT A TG ATHT TFST
T @ 9 § | R ggRd #1rEmw o
AT & | §HY CHIATAT Y HTSTE TGN g
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v wudt sy Gt & e Wit e
wY AT T, WeRrdEor o ¥w
wem §, A T SE R & ag v
* woar gar oy r & ¥ &Y wAv
wot wr wy & wweraT § anfow i €1
arly deant off €9 FA B wW §
ITET G FT wenfEeT & qg AFT
st § ) AFFA A TR AW I
¥ g 3w & ¥ ArateT A ¥ AW
qw A TTRE WY 99 40 ZAT | 9T TAE
fag W F1 g9 AT ¥, W WY
w2t ? s=re & Far grar ffeng, Feamr
% A98E wiad . . (wrEew) . .
& aw iz 57 gy @1 fr god aga
2y 4 vy § A fag fafven
a7 7 oy &) uw wRdr faser =iy
N & A &1 ) 37 fr owe  dio
grfo, FgvEIITAT I VIEEE WX
arefen wrorfer fwdw 0y w3
o ¥ wozrdreoor & Fafraa foor
Y AT A= w1 AT Ao £7ET

& av off T1q¥ frdww wor g
far T7 =9 oWl %7 TZTF F9R FT
FZT A, TAT X | AW FI7F I ¥
famfarm ¥ umo o o€ & wrAYTHAT
srftafsemas o @) g o S
WY frfrrr advd qrew 29H T A
fax T §, A% wwa DT B over 2
arore Iy NY few v 2 o9 %
/1Y q77 Ffaese 712 g7 & B w7
g & 1oy mrer w0 § O v wf An
X TR ¥frw O WE W 3 W%
w4 W g gATS wew ® wd wr e
€t f ot F fdzw o=y G e
Y o e ¥ 1 A ITH AU oETT
agr S § A ot Afes siw
# a7 &7 AT § A 39 wadEr N
AR wEw R ¥ ? O I grafan
FrNr & s # g wF &
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farg of oF wfy ok § ow Srw §, W
gt FT ary, ware s ¥, foanit
£ TANT A€ L T T &
fag A W FWUT F7 TH § IO
o w97 § Afer @ o T N
¥z WY e o Idvg ® Al
zf & wafry afren & fag o gH ¥
2 | Tata & ST g o A qEt W,
g W wY TR o dar Wi W)
ot Fare aue &y g § 47wl
# TR B, 777 Ay F % & W7 o
IREET Y Ayfem i ATy BT T A0S
o wgerE @ fa=re 7w & fag §O A1w-
sfsfirres w7 §8 sfwlnaes £T R
A 43 o7 faarr X T [T WO
Y /Y Fraid 3 | gilvgeaT FHWA T
oY g T T # @ & e g
e wrh W=7 # ag a1 Wy vafag wgwr
¥ ga¥ ey Y Fey & ) A frlEA
7y gaw P v SR A FAF a §
& 2 A 7Dy B v avat #r mgok
§ ¥gET wOArT T 2 u A W W
oTe Frof g FT T AT 7 TN faq wY |
FT F, WUF TET ST AT 9EMW,
oSOy Y swEeT FFAY C3A AT
firq 32wt &7 il #<AT ARy § ag
Y @Y TET

GHRI ANNASAHEB P. SHINDE:
Sit, I am thankful to hon members
for the pgeneral support they  have
evtended to this Bili, though  some
hon members have made some criti-

crem, 0 wilach I am not allergic it
it 15 bited on facte,

While 1 broadly agree with the ob-
wrvatims of my hon friend Shri
Mirdhn thut there 1s need for coordi-
natin  between varieus storing
agencies, to speak as if there i« N0
co-ordination ai all st present is not
fully enrrect. For instance, with a
view to ensure proper coordination
and planning between these agencles
namely FCI, Central Warehousing



“Cogporétion ‘ete.

- stgrage committce set up at the cen-

. .tral ‘level which has representatives
. frofa the Food Ministry the PCI, the
.- Cegtral - ‘Warehousing

A Corporation,
-the railways, the Planning Commis-
_-sion, the NCDC, etc, So, this agency
“is” dlready theve bringing about co-
sordination beiween various  storing
-agencies. To a lay man it may appear
" that there is no need for so many
‘agencies.  But if one look, closely
at- the storage problems of this coun-
-try, this doubt will disappear. Take,
for imstance, cooperatives. The co-
operatives at the village level will
. have to store not only agricultural
commodities but also agricultural in-
puts Some of them even run  fair-
price shops. Their activities are a
little different. The service coopera-
tives ‘also by and large according to
the present system of functioning
have a godown or storage facility and
‘_th’ey can accept surpluses which the
_ farmiers want 1o store Wnt that does
not eome into conflict with the role
of FCI or Central warehousing Cor.
poration or State Warehousing Cor-
poration. First I want to distinguish
between the role of a  State Ware-
housing Corporation and the (Central
“Warehousing Corporation.

As far as the Central Warehousing
Corporation is cencerned, Sir, it de-
termines its locations of storages from
the point of view ¢f regions and the
various lodations, zo that ijf the move-
ment of foodgrains or any other
- commodities is to be made, the loca-
tions are of all Inddia importanie. As

o 'far as the State Warehousing Corpo-

- rations are concerned. they take into
- ¢onsideration the position of  the

Btate, the logistits the toposraphy.
~the means of trunsport available nnd
the means of communications and
thérefore, they mainly concentrate on
Toeating their storage points at distriet
or ‘divisional hesdnuarters in thelr
Sthtes, - Therefore, while the Cen-
‘Warehousing Corporation neces-
Toratae fte vinving facilitine  at

- points of all-Indis inipoi .
: of ' State dm~

State. corporstion
facililes at the ' of, " ‘Btate 4 :
portanve.” Therefore, thefe is w diff- - .
erefite, As far as the' Food Corpora-..
tion .is concerned, again it has a diff-
erent role, 8s compared to the State
corporation and the Central corporda~
tion, though some of the functions are
necessarily overlapping. For instance,
if storage facilities are available with
the Central corporation, the Food'
Corporation would like to utilize it to’
the exteni possible, Now the Food
Corpération is essentially a procure-
ment agency and also an  agenty
whieh, siter jmporting foodgrains or
internally procuring f{oodgrains, al-
loty them to state Governments and
carries them from the surplus to
the Jueficit States, Now tuke the case
of Puntab, for instance, Punjab is =&
smali part of our country: but it
throws up such a massive marketable
surnjur a5 perhaps very few parts in
the worid with such smal’ areag meay
B doing Ouv~ presert railwav sys-
teim, for instance js not in a position
to ecorry all the marketable surplus,
whic romes to the market in 4 or
< For  instonce,  take  the
marketing  season. In Puniab,
it hardly extends to 8 tn 8 weeks. In
regard to whea', it is 8 to 10 weeks.
Angd all ihie  markstable surplus
cpounts tn 7 few million tonnes of
foud grains with  whose  movement
neitheyr the Ruatlways ean eope, nor any
oth s trn ort can., Naturallv, the
Feaot Corporation will have 1o see
that == zuon 2% the market  arrivals
tak ot they undertake procure-
ment noerstinng and ensure thet they
are stored and that whatever quan-
tic, paizihle g tranghodled to Acficit
States, or other imporiant locations.
Annin the Faod Corporstion has to
see 29 to which are the deficit States;
tor irstance Kerala. Maharashtra and
Waont Blanga}. Then they try to locate
storager alao from thai angle. Then
there sre our ports like Bombay Cal-
eutta ete. Sometimies we have to im-
port Toodgrains So, the -storages of
the Food Corporstion are - located.
either from the procurement apgle, or’
the distribution angle and 1o serve the
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requizements of the deficit States. The
Central Warehousing Corporation’s role
is slightly different because it is ex-
pected not only to cater to storage of
foodgrains facilities. Foy instance
even in the objects for which the Cen-
tra] corporation came into being, we
have mentioned them as these viz.
running of warehouses for the storage
of agricultural, produce, seeds, manures,
fertilizers, agricultural implements and
rotified commodities offered by indi-
viduals, cooperative societies angd other
.institutions. So, the Central corpora-
tion's role ig different. Therefore oll
these organizations, I think, fit in
very wel] with the situation which we
have to face in our country. And all
these. organizations have a  role to
play. What is important, as Mr. Mir-
Jha had said, is effective coordina-
tion. Since he hag made the sugges-
tion and asked whether there is still

further scope for having effective
coordination, we will see to, what
extent overlapping can be avoided.

as also unnecessary expenditure. We
-will go into it. His suggestion is valid.
It stands. I think this should really be
a periodical affair. Even supposing
that these different organizations have
rent, assigned roles, this should
be a periodical exercise, I can asgure
the hon. Member that it will- be the
_endeavour of my Ministry te-go into
these and -see-that. there is effective
coordination between the roles of
the wvarious agencies-as far as the re-
ceipt of -goods from the producers
and others is concerned. -

Then,- Sir, about. Mr., Erasmo de
Sequeira. Recently. he has of course
gone very critical. Sometimes he
makes some. very.strong .remagks
against the Government.. I' do not
know; he must have some political
grievances. Thig is nat the . occasion
‘to dea! with political points; but he
hag made some statements which are
not justified by facts.

For instance he says that the Gov-
ernment of India is not procuring
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the foodgrains because the  storage
faciiity in not there. As far as storage
facility is concerned, I can concede
one point, namely, that today the
storage facility is not adequate. In
fact we require much more  storage
space. Fortunately, because of the
very good prospects of production—
we had a very good Kkhariff produc-
tion and the rabi prospects :are good
-—we need more storage space, We
are able to procure much more this
vear, compared to the past. This is a
good sign.

I have mentioned on the floor of
the House that for a -cquniry  like
India the stocks of foodgrains = are
more important than gold reserves.
Therefore, whatever comes in the
market, we are piepared to purchase
at the procurement price, and we
will never allow the price io fall be-
low procurement price, if the quality
of the product is good. Sometimes. some
presg reports gppear which ‘give the
impression .as if the prices have fallen.
In UP it happened.one or two months
ago that some spoiled wheat was
brought to the market, Since they ex.
pected a bumper harvest, they were
in a hurry to unloagd it in:the market.
Naturally, we can not purchase spoii-
ed wheat at the same price as the
procurement price, It can be purchased
only for Rs. 95 or 100 a quintal, Yet
all of 5 sudden we started getting
complaints that the- procurement
price has fallen down. While I can-
r.10t vouchsafe for every gingle point
in the country, because the country
is too big—if there is 4ny point where
any attention is needed, we welcome
suggestions from the hon, Members—
bV and large, our pdlié&rgnd‘strafég'f
is to help and suppgrt’ the farmerg to
“ensure that their goods will be _ pro-
“cured at the procutement . price. Oux
effort is to see that' the .‘pricgs of
foodgrains do not‘go’ below, the ‘pro-
curement price. '

A point was made by the hon.
Member that the Government of
.Il[r:xdia is not purchasing enough. In
fact never before have we 1made
so much market purchases as
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this year. Even the khariff procure-
ment ig approachmg 5 million tonnes
and the rabi crop prospect 15 good.
Even our present storage is almost
reaching ® million tonnes. Both the
Centra] and State Warehousing Cor-
porations are trying to help each
other and coordinate their activities.

A point was made by Shri Daga
that the return on the investment on
the Central Warehousing Corpora-
tion is not adequate. I am one with
him that more returns could posstbly
be earned on the investment But one
has to appreciate, and I hope, Shri
Daga, being an  intelligent mernber,
wil] appreciate, thig point that our or-

ganisations. Suppose we decide to in-
crease the storage charges. Possibly,
we could earn more profis, But that
will set the pace for storage charges
being increased by all, by the private
sector. In fact in this country it has
been the general compilaint of the bon
Members that there is g wide margin

which we shall be in a position o
have o look into some of these
matters.

But on investment, so far, by
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paid to the Government of India about
Rs. 11 crores. 1 don't think this iz a
small achievement on a direct 1nvest.
ment of Re 20-25 crores that had
paid back during the last few years,
After all, in the beginning, it was
very modest, because Dagan should
know that we hag made a very
modest beginning a few years earher.
In fact, as 8 new orgamsation, in the
first flve or six years, we were in-
curring losses Then from 1958 and
upto 1965, we were incurring losses.
Then the Central Warehousing Cor-
poration started earning profit and
the total income recently for instance,
has been the largest income earned by
the Central Warehousing <Corpors-
tion. I am referring to the total in-
come, not the dividends and the re-
turns. The total income hag been Rs.
5:89 crores. I don’t think thig is not a
good performance,

On expenditure side, there has been
some criticism on whether the ad-
ministrative expenditure iz justified,
Somebody even referred to some ex-
penditure being incurred on photo-
graphg and reports, etc I don’t think
those are very strong points In fact,
some annual reports, we have to
present to Parliament and we would
like to make them presentable If
we submit shabby reports, it is not
good. Whatever necessary expendi-
ture hap to be incurred. I think the
public sector organisations should
not lag behingd in presenting good re-
ports, if necessary, by having photo-
graphs also in them, There was some
reference about the photographs and
my reaction was that there might
have been more photographs,

(Dnterruptions)

More photographs, for instance about
how the storage facilities axe being
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whether a gingle person has been
punished in this Corporation.” Be-
sides statistics, it will take some time.
for me to do it, but I can tell you that
pending enquiries are 45 at the
momernt. I am referring to the cur-
rent year. Every year, for instance,
statistics can be worked out., Then
punishments have been imposed last
years in the case of 14, including five
removals, etc, But all these statistics
can be had, If the hon. Member
wants, I can collect the s.atistics
and riovide to him. On one point 1
will be at one with Shri Daga that in
public sector organisations, there is
need to bring about more efficiency,
to be more vigilant and to see that
any body who causes damage to pub-
lic cause or who tries to introduce
malpractices, etc, has to be dealt with
heavy hands. Ag far as these aspects
are con I am at one with him
But hig impression that no action is
being taken, as i{f the Central Ware-
housing Corporation is sleePing over
all these things, is not correct. 1 would
not* like to take the time of the Hous.
by going into the details. Some of
the hon. Members have asked why
smell farmers representatives should
not be on the Board, Naturally, we
will examine whether it is possible
to do mo, But the point is this.
This is a centrs]l organisation in
which there are representatives of the
Central Government, representatives
of the various Government agen‘c:is

(Interruptions)
Ag I wag submitting, these storage

faciiities are Deing provided by co-
op:ratives, eic. Co-operative i the
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the Board reflects the nature of the
Central] Warehousing Corporation.

Another point that has been made
is that storage losses are more. I
think, this is not a correct informa-
tion. ...

SHR]I DINEN BHATTACHARYYA
{Serampore): No pilferage?

SHRI ANNASAHEB P. SHINDE:
Here and there, there may be cases of
pilferage. If there are cases, natural-
ly. the law will take its own course. I
have already expressed the view that
such cases have to be dealt with a
strong hand,

As far as the losses are concerned,
in fact, there seems to be a wrong
impression in this country and out-
gide as if in India there are no modern
storage facilities, a Jot of damage is
caused because of outmoded storage
facilities and a lot of foodgraing is lost.
I submit, for the information of the
hon. Members and the august House
that during the last decade, a lot of
improvement has taken place in our
storage facilities. In fact, an important
role has been played by the Food Cor-
poration and the Central Warehousing
Corporation, We have built up now
absolutely modern storage facilities,
damp-proof and rodent-proof. There-
fore, our storage losses are less than 1
per cent. It compares favourably with
maost of the advanced countries in the
world. So, I do not think that criti-
cism is justified on that account.

One more poing that hag been made
is that sometimes while taking ac-
commodation on hire, favour is shown
to private parties, etc. Normally, the
normal procedures are followed., But
my Ministry will examine the position,
It will continue to review what should
be the normal procedure. The other
day, I was in Kerala. I met the Chief
Minister and the Food Minister,
Kerala being a deficit State, we are
anxious to store more foodgraing fn
Kerala. But they found that no sto-
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rage faciity was available with the
Food Coiporatiofn becpuse all thew
godowns weie full, no gtorage facility
was available with the Central Ware-
housiug Corporation or the State Ware-
housing Coiporation because all iheir
godowns were full We ae trying to
find out any private party offering
storage facility 1o us and we are pre-
pared to accept The Kerala Govern-
ment found ;t very difficuit, even after
using the good offices of the Collector,
tc get storage facility fiom private
party even This 1s the position to-
day Thelefore there 1s no question of
fasouring private parties as such

About inefhciency etec I can  only
say that it shouid be our constant en-
deavour to improve efficiency 1 am
not preparcd to say that we are func-
tioning absolutely without any fault
that there 1s hundred per cent effi-
tiency After all, there are human be.
ngs and they are hkely to err some-
times But if somebody ei1y delibera-
tely, we have to deal with it with a
heavy and strong hand

Bir, I would not like to take more
Ume of the House I think, the hon
Members have appreciated as to why
1 have come to the House for amend-
g the law The mawmn purpose of 1t
is that we want o expand the storage
facilities and, therefore we want to
augment the share capital Under the
original law, there 15 a statutory pro-
vision in the Section itself that the
authorised share capital of the Central
Warehousing Corporation will be
Rs 20 crores and the authorised share
capital of the State Warehousing Cor-
poAtion will be Rg 2 crores. 'That
maang, every time, if the share capital
18 10 be increased, we shall be required
tp come before the House What we
afe doing 38 that we are taking powers,
ag and when required, if we have to
rqise the share capital, the Govern-
(Jpent shall have the authonty to rajse

share capital That is the my
purpose a{' the Bull
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Then, formerly, there were neo
nationalised bunks when the law was
ongmally enatted Az to where the
amount should be deposited or from
w here the loan should be reised, there
wayg no referemee to nhtionatised banks
So the inclusion of the words “nation-
ahised banks” is only conseguential

With th.e words, ] commend the
Bill to the flouse and, I hope, all sides
of the Housg will suppory the Byl and
help me to get yt thiough unanimmously

M: DEPUTY-SPEAKER The gues-
tion 18

* That the Bill tuithes to amend
the Wacdhousing Corporations. Act,
1862 L. taken into consideration ”

The motion was adopted
MR DEPUTY SPEAKER We now

take up thie < lavsp-by -clapse considera-
tion of the Bil}

The queation 18

*That Clauses 2 to 10 Clause 1
the Pnactihg Formula and the Title
stand part of the Bill”

The motion was adopted

Clause 2 to 10, Clauge 1, the Enac-
ting Formula and the Title were ad-
ded to the Bijl

SHRI ANNASAHBB P SHINDE 1
beg to move:

*“Thet the Bill be pessed”

Wi DEPOTY SPEAKER! The ques-
tion_ is*

‘That e BiIfl be satied”
The "motion’ wobe adaptec
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__‘mGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
- BILL

MR, DEPUTY-SPEAKER: We shall
- now take up the Bill further to amcnd
the High Cour! Judges (Conditions of

C Sesvice) Act, 1854,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKILALE): 1 beg to move®

“That the Bil} further to wmend

the High Cour{ Judges (Conditions

~of Service) Act, 1954, be taken into
. epnsideration.”.

. 'There has been a widespread feeiang
that the condition of service of High
Court Judgeg requires to be improved.
This feeling has been expressed both
in the House and outside, The matter
hag been under consideration of Gov-
ernment and after due consideration.
Gavernment has recognised that there
is. 2 need for improvement of coudi-
tions of service of Judges. The pre-
sent Bill is {0 put into effect the deci~
sions to improve the conditions of ser-
vice of Judges of the High Courts,

The preseat Billi which seeks to am-
‘end the. High Court Judges Conditions
ot Service Act, 1954 seeks to provide
the following benefits:

- {1) Extension of the scheme of
iamxly pension as admissible to Cen-
tral Governmeny officers to the Judges
of the lligh Courts drawn from the
i&}p, wko were 50 long not entitled to

“(2) Provision of death-cum-retire-
‘ment gratulty in the case of High Court
Jddges who'are governed by Parg I of
. the Schedule o ‘the High Court Judges
- Conditions of Service Act, 1954 ie.
-. those recruited from the Bar. It is
‘groposed to g}m; thom the facility of
o m-retmafrrem gratuity admis-
Wbt to Class ['officers of the Central
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Government subjecty to the modifica- -
tiog that the minimum qualifying ser-
vice for the purpose of entitlement
shall be two years and six monthg and
the gratuity will be caleulated at the
rate of 20 days’ salary for each com-
pleted year of servide ag a Judge sub-
ject to a maximum of Rs, 30,000, -

+3y Provigsion of rent froe accommo-
dution to the Judges of High Courts
and in case a Judge does not octupy
the residence allotted to him, a house
rent allowance ay the rate of 123 per
et of the salary,

(4) Grant of conveyance allowance
of Ks. 300 per month for Judges of the
Hiun Court. .

i5) Buraptuary allowance f Rs. 300
por monid for tne Chier Justice ofthe
Hizs Coum,

In addition, Government h.:s *also
considered the guestion of incieate in
pension of the Juitdes. The maxinum
pension of Government se'rvanfs “gin,
retirement has been increased on' ‘the
recommendations of the Thirq ~ Pay
Commission by about 48" “per’ "uéht. '
There has been no’ increase in the peh»
sion of Judges since the commencé-
ment of thie Constitution. In thé‘ 'é’tr-
cumstances, it is proposed to
the pansion of the Judges by about™d0
per cent. The maximum pepsibh® &:t
the Chief Justice of the High ﬁiﬁt
wiil be raiseq 10 Rs, 28,000 per
from Rs. 22400 and that of, mg
the High Court from Rs, ' nmo?:
Rs 22.400. The minirum’ pens:on’
missible is also proposed to Be inct
ed from Rs, 8000 per-

Rs. 80060 per annum in the
High Court Judges.

1t has also been consndered necessary
and desirable to give post. retirement
medica] facilities to the spme extmt as

-are admissible to, retired’ ﬁgntraL OV
_ernment sarvants of Clags'I and® aiso

provide thit ‘the. State ‘Govérnrhents
shoaid by order provide medfmiq}::x-

. litieg at other places to the
Judges of. the High Courts on the same

" it ‘the recommendatxonof the” Prextdent
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bagis as their own employees. The
amendments proposed in the High
Court Judges Conditions of Service,
Amendment Bill, 1978, seek to achieve
the ahove purpose. With these words
I heg to move that the High Court
Judges Conditions of Service Amend-
ment Bill, 1976 be taken into consi-

deration

MR DEPUTY-SPEAKER. Motion
moved,

“That the Bill further to amend
the High Court Judges (Conditions
of Service) Act, 1954, be taken into
cons:deration ”

SHRI SOMNATH CHATTERJEE
{Burdwan): Sir, it would seem strange
that when the real wages and the vari-
sug entitlements like bonus etc are
being revised or taken away so far as
the working clasg is concerned, we
should consider a Bill for improving
the service conditions of the High
Court Judges who are within what we
may call the higher income brackets in
the country. But we feel that, like
the working class, the judges in this
country have been getting a raw deal
and, along with those of the working
elass and common people we feel that
the gervice conditions of the judges in

play & very vital role in the constitu-

tional set.up of this country. We also

Seel that thig Bill should have been

rought many years earlier, with still
provisions

MARCH 8, 1918
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ente of a very great lawyer actively
associating humself with the curtail-
ment of the people's human rights be~
cause of the company he is now keep~

g

The reality is that the conditiong of
svivice of the judges in this country
have almost remamned static since in-
dependence Ag a matter of fact, the
judges were getting more salary dur-
g the pre-independence days The
texm< and conditions, unfortunately,
have not been such as to atiract com-
petent, meritorious and efficient people
on the Bench, and this has had the
mevitable consequence, because, when
merit ceases to be the criterion for
appointment, mediocrity sets in. That
is why we find the unseemly spectacle
of aspirants for judgeship frequenting
the corridorg of power and looking for
tadbirkars to espouse their cause 1
am sure, Mr Gokhale is flooded by
visits of such people,

It 18 the sad and pamnful experience
of a large number of practising law-
vea1s 1n this country as well as of liti.
gants that the standard or efficiency of
the new recruits has not been upto the
mark and that there has been a very
wel] deserved demand for revision of
the service conditions But fortuna-
tely, there are always honourable ex-
ceptions in all courts: there have been
persons who have made real sacrifices
to accept judgeship—competent people
are there. But, by and large, the com-
plaint is there, and there is some basis,
as 1 can say from personal experience.

Now, what is the position? Why
are we supporting this Bill although
1t does not meet with the necessities
of the situation? If I may quote from
the observations made by Mr.
Gokhale at xome other place:
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think, entitled to expect that the
conditions of his service, measured
in real terms, will not be allowed
to deteriorate and that the authori-
ties concerned will be alive to
changing condilions and will make
corresponding changes in his real
earnings. It this is not done, the
Cunstitutional guarantee relating
to the salaries of Judges almost
becomes illusory ”

“In my opinion, against the
background of rising prices, grow-
ing inflation and high taxation, the
present conditions of service are
not consistent with the position
which the office of a Judge im-
poses on him and which he is
expected to maintain. It ig obvious
that he cannnt go on grumbling and
be constantly in need and yet
discharge his duties to the satisfac-
tion of his conscience. It is well
known thal, in the last few years,
leading members of the Bar have
declined the invitation to be ele-
vated to the High Court Bench.”

“] Thonestly feel that, in the
present condilions, 1 sha'l be doing
injustice to my work if I continue
in this state of affairs. for, the
compensations which go with a
Judge’s position have very nesarly
vanished.”

Thig was said by our present Law
Minister, while resigning from the
Bench in 1966. The position now is
worse, and he has come forward with
a Bill for doling out his pittance to
the judges of this country. I find, i
I am not mistaken, that the real
jncrease in the emoluments will be
of the order of Rs. 150 or Ra. 200
after payment of income-tax on the
increased perquisitions or allowsnces
or salary. And, for this, we are
going through a ceremony like this?
1 feel that what is provided for in
this Bill is inadequate. There may
be gome improvement so far as post-
retirement benefits are concerned, but
not during the tenure of a indge when
Me has actually to discharge his func-
tions, according to Mr. nkhale, to
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the satisfaction of his conscience;
unless he mortgages his conscience,
he cannot function, according to his
own theory.

With the steep rise in the cost of
living and the incidence of income-
tax, I would like to know what
would be the real benefit or advan-
tage that would accrue to the judges.
I would request the hon, Minister to
tell us that. We feel that as judges
still play a very important role, it
18 necessary that the real effort should
be made in bringing out all round
improvements in the service condi-
tiong of the judges to attract the best

make it clear, why we are support-
ing thig measure. We want a fear-
less, honest and independent judiciary
which will be the gentinel of the

§
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be their mouthpiece, but I am sure,
I am expressing the views of a very
lange section of lawyers, especially
those who are practising in the High
Courts or in the writ jurisdiction. We
find, these tendencieg these day are
shaking the people’s confidence in the
Judiciary in spite of the Govern-
ment’s protestations that they are not
interfering with the independence of
the - judiciary. One is that attempts
are -being made, both overt and
covert on the part of the executive
to interfere with the independence
of the judiciary and 'to make the
judici'a"ry the scapegoat for all their
own failureg and the ruling party’s
¢0 that they can ‘find 6ut an excuse
by putting- the blame "on the judi-
ciary.

" The other trend is rathér on the
‘opposite direction and that is very
much discernable and it'is an attempt
on the part of some of the judges to
carry’ favour with . the executive,
which, according to me, is pernicious
and eating at the very vitals of the
‘judicial fabric in this country. What
is happening ‘in this = country? The
judges have lost all the rights of
seniority, the security :of the judges’
‘tenure is being threatened by various
methods. We have seen ‘that judges
‘in Supreme Court have been super-
seded. This has happened in the
High Courts also. We are not told,
why supersession takes place, why
one is.allowed to gupersede the other.
"We think, these are the clear high-
“handed activities of an arrogant
executive, which is nbt_ even prepar-
.ed to tolerate any bonafide criticism
_-or any check on its actions. What has
. . happened very recently? A judge of
.the Delhi High Coutt has been’ by-
..passed; he has not 'been confirmed;

.. his two juniors have been confirmed.

.., The Supreme Court Bar' Association
.-has passed a very Sstrong resolution
 condemning this, but we do not
. know, why it has ‘happened. The
. yonly crime supposal” to have been
committed by Justice Agarwally was
that he wag a party "to the decision
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in Kuldip Nayar's case, where the
Delhi High Court sot aside the deten-
tion of Kuldip Nayar, an eminent
journalist. I think, Mr. Gokhale, as
the Law Minister owes an explana-
tion to the country and to this
House, why such drastic step has
been taken. This is bound to affect
not only the independence of judi-
ciary, but wiil also deter all self-
respecting people from accepting
judgeship, when they do not know.
that once ihey are appointed tempo-
rary Jjudges, whether they will ever
become permanent c¢r not. If they
da- not know whether they are en-
titled to enjoy the facilities of
seniority and when it appears that
tha Chief Justiceship has become a
mafter of executive patrcnage, who
will go ang enter into such an es-
tablishment where there is no
security?

k- think these are the tendencies
which must be curbed. Merely giving
them a ‘motor car allowance will not
do. If you want really an inde-
pendent and fearless judiciary, the
aftempt of the executive to tinker
with or take away the rightg of the
‘Flidges which should be treated as
inaliénable rights must be stopped
and-they should not be interfereq in
a manner as casually as it is being
done in this country. That is why
we say that there is a deliberate
attempt on the part of the Govern-
ment in this country to interfere with
the “judicial independence and to
hold out a threat to the Judges that
the executive will not tolerate any
inconvenient decisions from the
‘court, But my appeal will go out to
the hon. Judgeg in this country that
“they should fearlessly and honestly
seek -to uphold the oath they have
taken. By surrender of their rights
and their conscience they will neiiher
enhance their own dignity and posi-
tion nor will they be able to dis-
~eharge their functions properly.

m;l‘he‘ other disturbing feature is the
“tendehey, specially after the procla-
‘matién of emergency, that we find in
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the various High Courts. I have had
the oprivilege of appearing before
various High Courig and I find that
_ the Iimpression is growing in the
minds of lawyers and litigants that
some of the Judges feel that the king
or the queen can do no wrong. I am
saying this with a very heavy heart,
not in any light vein, but this is the
feeling and this is shared by a very
large number of people and lawyers
in thig country. This ig a most perni-
cious attitude which will ultimately
force the people to lose faith com-
pletely in the independence of the
judiciary in this country.

We all know that the State is now
the biggest litigant in this country.
" Everyday disputes between the citi-
zens and the State are coming up
before the courts and a feeling has
unavoidably been aroused in the
minds of the people that as against
the government, people will not get
justice because it ig the government
which alone can dispense favours.
That is why I found that a High
Court employee—I am very sorry to
say and I am ashamed to say—was
dismissed by the Governor who has
no jurisdiction in the matter. The
Conslitution specifically provides that
appointment and dismissal of all High
Court employees are solely within the
exclusive jurisdiction of the High
Court Chief Justice. The High Court
employee was dismissed because his
only fault was that he was the
Secretary of the High Court Em-
ployees’ Union of which I have the
great honour to be the President.
When I went to the Chief Justice, he
pleaded his complete inability even to
raise a protest against the Governor’s
action of dismissal of the employee

....(Inerruptions) This is the
position and I have had to go to the
High Court and ask for the release...

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): What did the
High Court do?

SHRI SOMNATH CHATTERJEE:
The court directed that so long as
the matter is not heard, he will get

(Amdt) Bill  zso

full salary and full allowances. That
is why that Judge is not a good Judge
any longer,

Judiciary should realise that they
should not look to the government
for favours. Not that we say that
the Government is bound to lose gall
its cases. Certainly we do not say
that, but the Judges must be gllowed
to decide the cases angd to decide
them according to the laws of the
land, according to the constitutional
provisions and according to their
judicial conscience. But what is
necessary is that the Judges should
imbibe and develop an attitude of
fearlessness and complete impartiality
and integrity in the discharge of their
duties and functions which I think is
of the greatest importance in this
country,

There is another recent trend which
has developed and which is being en-
couraged by the executive, by this
government and the ruling party and
that is that they welcome hobnobbing
of the judges with the executive and
members of the ruling Party. The re-
cent spate of so-called conferences of
lawyers which ig happening in State
after State are being conducted and
managed by particular political parties
in this country and also wunder the
aegis of the government. A West
Bengal State Lawyers’ Conference was
held and the Government of West
Bengal, if I am wrong, I may be cor-
rected, provided Rs. 2 lakhg for the
State Lawyers’ Conference.....

SHRI M, RAM GOPAL REDDY
(MNizamabad): Were you there?

SHRI SOMNATH CHATTERJEE:
They would not dare to invite 'me
there. Now, under the aegis of thir
government, these conferenceg are be-
ing held to propagate a particular point
of view and I find Judges are actively
participating in them and allowing
themselves to be denigrated by others
and then actively competing among
themselves to denigrate themselves.



st amwm MARCH 8, 1%

(Conds, of
{Shri Semnath Chatterjee]

This is a strange sad spectacle which
i happening in this country. When
thig is happening, although right think.
ing people may not be allowed to open
their mouth, you cannot stop them
from having a feeling that there is no
longer any hope last chance which they
can have of protesting or effectively
challenging the Government’s arbi-
trary action I request the Law Minis.
ter and also the hon. judges, please
leave ecach other alone. You have to
do your duty as an Executive and
allow the judges to do their Quty in
their turn Do not bring out 10l pops
in front of them. That is why I have
tabled an amendment I find one of
the reasons which ig shaking peoples
faith in the ifidependence of judiciary
iz thig offer of post-retirement jobs
and assignments. Thig is one of the
factors which is polluting the Indian
judicia] system. 1 have not got the
figures These figureg are not readily
available But between August 1967
and July 1970 I find the Central Gov-
ernment alone gave appointment to 36
retired judges. Once they take up an
assignment, the assignment never
seems to be over, goes on for three,
four or five years and all the facilities
which they used to enjoy during their
period of judgeship, they continue to
enjoy With low pension and with
inadequate post retirement benefits, 1
do not blame the judges falling prey
to these allurements. They are curry-
ing favour; they are competing with
each other; they are looking forward
to it What sovf o* justi~e woulld vou
expect from a judge who within {wo
days nf hig retirement. get an assign-
ment from the Government when the
Government 1s the higpest Itieant in
thic country® (lovernment must have
been appearing before him in so many
eages. Unlesy a judge was being ap-
proacrhed while he wag 2 judge to take
up the assignment after his retirement,
it is nol possible that he could be
given the job within two or three days
of his retirement. If you require 36
persons to be appointed to different
~Commissions, ete,, over a period of
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three yeurs, can't you get from the
sitting judges? Why must you have
these retired judges? This is happen-
ing everywhere. We see an unseemly
vpoettacie of a retired High  Court
Judge becoming g Judge of an Indus~
tizal Tubunal, who beeomes cibject
irvrediately to High Cowmat  Super-
visory jurisdiction, Doeg it enhance the
preslige of the judges? Does it en-
hrinee the faith of the pcople in the
Judiciary in thig country? XLeave the
judicin y alone. That is my humble
request to the Law Minister and the
Government.  Various assignments,
even their acting ag arbitrators and
discharging judicial functions, have
become a fruitful source of employ-
ment! for the retired judges

This is the condition in this country,
primarily because of the inadequate
service conditions or facilities given to
the judges during their {enure and
after their retirement--that iz why
these pitfalls are there. Therefore, 1
appcal to the judges to rise ahcve all
this Thev will have to choose I am
taking the opportunity of this forum
tn make this appeal with all <ncetity
that the judges will have to choose
hetween independence ang  subservie
ence betwoeen fearlresness ang cowars
dicr and between their alleriance to
the Condtitution and the people and
what ie svennct: d to he their allegisnce
ta the ectahlishment Th- people will
nnt rvoncrate them if thev succumb
to allurements

With this T support this Bill

SHRI T ¥ MUKERJEF (Calcutta—
North-East) Mr Deputy-Speaker. Str,
I have been noticing today the speed
with which we are passing legislation
after lepislation and what we have
just heard from our friend Shri Som-
nath Chatierjee reinforces my convie.
tion that every Bill before the House
must go through the grime of a Select
Committee for otherwisg in the name
of expedition Government in a hurry
would come ang get through legisla-
tion without adequate consideration, I
cannot for the life of me understand
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however how Government can expect
to answer many of the things which
my friend Shri Chatterjee has just
raised and get away with it because
discussion necessarily would require
much longer time. Mr. Chatterjce has
referred to certain matters with which
I amn in agreement. I am sure the
House would agree if it really applies
its mind to the matter that the allure-
ments offered to judges after retire-
ment gre something of a scandosl 1 rn-
call how nearly 22 years ago 1 had to
shout in this House because I had felt
utterly humiliated at finding a highly
respected ex-judge of the Calcutta
High Court of the most independent
disposition having been constrained to
tread on the corridors of power, as Mr,
Chatterjee put it, in the expectation of
some kind of a commission deseris be-
ing given to him. It was not that ex-
judge's humilitation; it was a humilia-
tion of the entire country I do not
also knnw, Sir, how Mr Gokhale would
give, but if it is a fact that a judge
of the Delhi High Court has been dep-
rived of his on account of a decision
which he gave in the cage of Kuldip
Nayar or whoever else it may be, if
that is a fact, Sir, it will take Govern-
ment a lot of time before it leaveg it
down Tf it is a fact as I also seem to
have learnt earlier it ic a fact, that in
Calcutta superseding the authority of
the Chief Justice of the Calcutta High
Court the Governor of the State had
the mumption to intervene and sack
somehody over whom he had no iuris-
dictinr whatever I do not know what
Government here was doing about this
husiness and hnw a  @Governor of a
Stat~ conld have the presumption to
intervence where the Chief Justice
was the final authority heats my con-
viction,

We all are interested in the statue
of the judiciary because we expect our
judiciary to act in the manner which
is required by the countrv today. I do
not eccept some of the implications of
Mr. Chatterjee’s observations but at
the same time thers §s no doubt that
judges should have the independence
te which they are entitled. But here
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again I find, Sir, that our judges them.
selves have perhaps been often even
more to blame than the executive,
They also do their kind of lobbying in
certain places and my friend the Law
Minister would remember how a few
years ago We had to mention in this
House the case of a former Chief Jus-
tice of a State High Court—1 would
not particularise because I do not re-
hish scamlols, but a Chief Justice of a
particula- State High Court was alle-
gedly involved in certain activities
which were openly noised about in the
Press which put forward certain plau-
siblp evidence also in support of those
allegations angd nothing could be done
about it in spite of my having tried
10 i{ake up the matier not only with
the Law Minister but with the Prime
Minister herself Nothing happened
and that particular ex-Chief Justice
goes about the couniry making convo-
cation speeches and preaching piety
to the young.

16 00 hrs,
[Srnr BraewaT JUA AZAD 10 the Chair]

Now, possible this kind of judge also
gets encouragement under the dispen-
sation of today. I do not wish to be
interpreted as making any impugn-
ment of our judiciary because by and
large our judres are a good lot But
thern ig thiz danger against which we
hove to fight but Government so far
hee net done so T am sure if this Bill
b1 rone to g Select Committee, the
Seleet Committee could have business
lil» sescione and certain things could
have been incorunrated. After retire-
ment no al'uremen*s except in  most
exceptional instances of extraordinary
academic excallence opn the part of a
Judee whn continues in  retaln  his
faralt and thet <prt 0 thing he
micht Y0 orca~jionalty enlled
unnn tn dn 4 fowr things,
but some of our judges continue ever
and ever with all kinds of assignments
which are at the mercv of the exacu-
tive it a scandal The indAges them-
selveg have to be awake to this posi-
tion and the executive should help the
judees to that realisation.
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#0 far s this parucular Bm 1s
¢erned the muin jdea is that:the
jtidges conditions of service should be
mptoved I have no quarrel with that,
We should let the judges bave the
- optimum conditions of service for their
. ‘kihd of work and when I find that the
" Law.Minister has vouchsafed to us
. that the facilities which are open and
. ‘admissible to Class I officers are not

- available to High Court judges, I say,
go ahead. Give them those facilities.

- 1 do not object to the Bill in so far as

_ those particular facilities are concern-
“ed but at the same time having said
what I had earlier said I would stress
certain things which do not seem to be

" particularly necessary. Is there any
specia] reason why these ancillary
benefits would take retrospective effect

" “from 1st October, 1974? I do not know
why this particular bonanza should bo
‘made available to the judges. I do
‘not know why a provision is made that
judges of the High Courts would have
the facility of rent-free accommoda-
tion. This is perfectly alright but
where a judge does not avail of the

- offirial residence he will be paid an
allowance at the rate of twelve and a

~ half per cent of hiz salary. I do not
understand it because a judge who
does not take advantage of rent-free
aceommodation placed at his disposal
‘must have some special reasons. Pos-
sibly he owns a house or houses
ur he may have a lot of money

. and © that iz why he does
. hot want official accommodation. It
he does not want official accomodation
why should he get special payment
cfor it. Is it merely to put him at par
"with the other fellows. The other
- fellows are utilising official accom-
mpodation. Why do yvou have to put

_ “them. at par? Is the judge onlv after
" money? No judge if he is worth his
. pame should be after money. This
may be trueism but we have to
foaks sure of certain things. The
Ligw - Minister himself had been o
idge and he discovered it was very
diffieuit for a successtul lawyer who
EE] pmved his mettle to become . a

iwm dropac du«,_
v is’n taet"

} i ) .
exaggerdted famL 1 hnve heard in

the precinets of this House the talk’
about a. certain .person,
shall not name, who is not perhapS-
a leading lawyer ‘that he would nnt

even accept the office of Speaker
because he earns Rs. 50,000/~ per

month and I had intervened at that
point when the conversation was
taking place with the query whether
he did actually pay income iax of
income of no less than Rs. 50,000/~

. a month because I have gstatistics

offerred to me by Government
which showed that that kind of in-
come is shown by very few people
and 1 hardly discover any of our
leading lawyers in that list,

But, Sir, money is not everything.
Or is it? Is not the Speaker's job
an important enough job? Is not
the  Minister's job  important
enough? Did not the Law Minister
accept the office of Minister at a
very much lower salary not only
because along with certain other an-
cillary advantages which all of us get
in greater or lesser measure, the
Ministers more than the Members of
Parliament-because of that we can
make hoth ends meet—but also
berause of the opportunity of doing
some service to the country that he
arroed to become a Minister at &
very lower salary than he got as
High Court Judee? The salary of a
High Court Judge was considered by
him quite appropristely. ag being in-
adrauate in ga far ag the ambitions
and aspirations of high-earning law-
vers are concerned,

Sir. T can understand aspiration for
money, hut only to a certain extent,.
not hevond that. Beenuse where would
vou end zt that rate? How much does
the Speaker get? How muech does the
Prime Minister get? Why should
evervbody @n on thinking onlv iz‘x'
terms of money? ‘

1 war reminded at one tkme ta,lhmg S

of thiz desire tur reaching out, m ,,,

whom 1.
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higher level thin the other person,
that Nepolean used to be jealous of
Julius Caesar and Juliug Caesar used
t0 be jealous of Julius Caesar und
Julius Caesar used to be jealous of
Hannibal and Hannibal used to be
jealous of Alexander and Alexander
was jealous of Hercules who did not
even exist. There is no end to jealo-
usy. If jealousy on the score of the
amount of money X, ¥y Or z earns is
going to be the criterion, there is no
end to it. And let not judges and
other people or even Ministers in our
country, let them not thing in terms
of the money that they get, They
should get enough so that they do not
have to worry over petty, trivial
things Keep them relieved of anxie-
ty, but no more than that. Therefore,
I ask, why should a Judge who has
a house of his own-and there are
Judges who own houses in cities like
Delh:, Calcutta and Bombay-why
should they have this kind of allo-
wance?

Then the Chief Justice of the High
Court is proposed to be given a sump-
tuary allowance of Rs. 300 per men-
sem. Tt is very little, Mr. Chatterjee’s
point is very valid-how much would
remain after the income tax people
really and truly get at the position?
Luckly, they do not, But that is a
different matter. Why give this pet-
tyfogging amount of money, and why
does he need to hobnob perhaps with
the leaders of the executive? A Judge
does not need to throw part.es What
is the good of it? Let these Judge try
to believe in our old maxim:

it s W A

It cannot be interpreted in literal
terms, but to some extent, there is
some virtue in abstinence. Why have
this petty little sum thrown to them
for other people to talk about? What
is the good of it that we have this
sort of thing given to these Judsés?

I fing also that it is proposed to in-

2617 18..10.
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crease the pension of the Judges by
about 40 per cent and fix the maxi-
fmum at Rs. 28,000 per annum in the
case of the Chief Justice and
Rs. 22,400 per anum in the case of
other Judges. 1 do not wish to be
considered mean. I do not mind pen-
sion being given, but should it be at
this level, in our kind of country
where the earnings of the average
citizen are so little? The President of
this country, when he retires may or
not an affluent person, but when he
retires how much do you give him?
Rupees 1000 a month, no more than
that, as long as he is alive, If the
President of India can have a pension
of Rs. 1,000 per month with Rs.10,000
year for secretarial assistance and if
he has to make do, why make a fe-
tish? And very likely this man, this
person who became the Chief Justice
had been a success at the Bar and
had accumulated money, had got gra-
tuity-cum-x, y z and other facilities,
and has got money by the bagful,
There is no doubt about it; most of
these people are not people who are
in need. We are not pleading fon
people who are suffering. But we are
trying to make these people live very
affiuent lives, So where are we going?
‘What is our philosophy?

If our expectation of the judges is
that they must have their commite
ment to the country, they must algo
at the same time make a commitment
which could be interpreted in terms
of expenditure to the public exche-
quer. Why should we do this? By
all means, close the gap; wherever
there is a yawing fissure you do
something about it; you plug the loo-
pholes ang that sort of thing and give
the judge so much that he does not
have to woory; help him become an
independent citizen of this country on
whom everybody can rely; help him
to show that he shares the spirit
which would animate a country

-which wishes to rise to greatness.

shall we d0 so by catering to thejr pet.
ty little trivial ambitions for a little
more money in their pay packed? I
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is wr and tha w,
#ay that thig is not in conformity with
whatever we say is our ideal today.
his ia not in conformity with the noti-
on that there should be some com-
swogity and suffering, that there
should be some kind of attempt not
at ssceticim but at certain kind of
living which would not be resented
by the fact of inequality staring you
in the face in the most scandalous
feshion; that is why, let ug not be too
prodigal, let us not allow too meny
things.

.

But whom do I talk to? Govern-
ment comes forward and says: this
s the legislation which has to be
passad; here you are, take it or leave
it. What do I do? They have alresdy
peoposed; I do not know who propo-
wed but it was a good proposal, that
wvery Bill in Parliament must go to
= Select Committee so that we can dis-
cuss It properly. Talking in this man-
ner, in an open forum is not always
wondusive to the ascertainment of
eertain decisions which could be heip-
ful. Whom do 1 talk to? This will be
passed just as it is with whatever
little amendments the law Minister
in his condesension might chose 1o
bring forward, But he has not done
wo. Whom do I talk to? What is the
point? Tt is a most peculiar situation
1o which we have been reduced: give
something today and say take it or
Beave it It is not right. It could have
been  different. The l.aw Minister
could have easily called a meeting of
people and tried tv formulate some-

ng.

But as I have said earlier, I have
some fundamental objections to the
wery basic of this approach, even
though 1 do not object to some little
mopey going to the pockets of High
Court judges or to the Supreme Court
Judges for that matter. But these
wnafters of principle have to be given
shought to what Mr. Chatterjee has
ﬁiﬁubﬂy pointed in regerd fo al-

ints being offered to judges, in
regard to penalisation allegedly of

regpect for the judges; but
the judges on their part should also
behave differently. A former Chiet
Justice of the Supreme Court, that is
to say a former Chief Justice of India
has heen known to have been assacia-
ted with some of the biggest black-
guards in the industrial history of
this couniry. Nothing has happened,
not even a clean exposure of the
matter by government; only some at-
tempt was made from this side in
order to put forward such a case. The
judges alse are not heyond blame.
Today everybody blames everybody
else. Judges also have to cure them-
selves. A national endeavour has to
take place. I am afraid I see no signs
of it. We have just got a readymade
Bill and all I can say is: a few more
rupees to the Judges pockets we do
not mind, but certain principles are
involved to which government must
give some answer.

st yw wy w(arelt): awafe
wgra, wmdt W e gfeend
Rty wrfie, wg warer Wit dur gor
¥ 7w S 3w giftw ®2 i
girE Aemr@ L, Agrur M R
o, awawr I F¥ ST E )
OB ARIW A T o A FA T )

7% ww ey 3 A & b wwig
wr X @ fr i A ety 9
wifrer a ¥ fag W T ER
qfeqre ¥ wifgd ) & @ am ¥
werm g et fargw B fe 2w
wfes g W ¥ gy ¥ W=
it o v wa o X Hfag, W

ghrar @ Afwg, arr figgerrr Wy
ooar wrd wRw &, Aoy W o
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g oirg dpit o, B2 g w@ et
Nt ¥ fifwg witfe fogam o ¥
wiert | fpgere WY W WY g9
vy v & sire e oyt & ff ag gfaar
oy | w15 wOE wr fegwry AW
gfm A & af w7 & ar oA
T odr ¥ ar s afEaT ¥ AT A WE
F& At A AT WY W w7 fawnw
witr wgd §, I F W AT W
W& WY AT ¥ w7 AR | T @S
weBT FYA XO wA@ § wWrET
7g wie Nfxg «ifs T Fr F9
w31 AT AP, IT F =X 450
£ wrfieg, I wr afrare srear QiAr
[1fgq | ¥ { qg AW AT[ WIS AT
T ghv wwar A A § waa &
wgar g 5 o T v Aw Aw @
fggeam & gepfr Wk g ®Y
assyfn W @Y g3 WA v o
Tt &Y g g war fasAr afey
¥ifE W & ag OF T abwT 3
A g @ wdvE w1 Foid g8 &
I T 7 A & Az s@TAEATE )
wrot ww g 2 sk gfm e
& WXy A ghaam ] 7T am W<
@ ¢ ¥fwg 1Y o1t Ndw 7 W
A IET E A HT T 7 A
qgr AR A ouenmh € A WY 3
21 gz w7 wfmw & e ¥ IR
four &

“We are quite clear in our minds
that the terms of service under
which junior judicial officers are
employed and the fringe benefits
and general amenities which are
made available to them are wholly
unsatisfactory and meagre to a
degree, and that they need to be
immediately improved if competent
and capable luwyers have to be
atiracted to the judicial career. It
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must be borne in mind that the work
which these junior judicial officers
discharge in their respective courts
mn small taluk towns is, 1n substance,
the foundation of what 1s described
as the Rule of law Ag Justice
Holmes once observed, the basiz of
the rule of law 158 laid down not
necessarily 1n important and sensa-
tional constitutional casegs but in

small and humble disputes between
Iitigants who bring their causes to
the couris”

B Ay ¥ FE1 AM oY
Rt ¥ uwy w&vw AQ gEaa
a% 8 AHAT F AGT A B PAA
ag 1 WA A7 Fd YgErs wgre ¥
AR GTYH | WAANE 1 5 W FqUT I BY
Q¥ AW FTERIrAT a9 ¥ g
¥ ofr feroft sea o T 1 W
wrifes sa@ FQAEITH fag 4B
TETH AG 1A AT F TN g ;T
g1 ¥ e T T AT NY A 4E
o o A fgREE ¥ | AT,
fegam A ghafedy ¥ o7 @
T 9o AT T 0| qvT T
Y @ qod @ ag X & w® 9w
AY 7 &% faw gpar § 7§ gAwen
g & o7 A1§ =g Y @ Wi e
frarat w7 93 &Y oF T Tww FEL X
AT W A ¥ oo ¥ v v
2 W@ § AT AT AT AT
wy faely St qrge wY, T g
FES F AICH | 1755 & =g Fodprr ?
TrE FE ¥ FAT BT 1T WY g ¢
g W Iy 1 wlr wrw oy dradr
argw 7§ @ 4 B 220 @@ g
qgm | (swewrx) X wgw g
ag aF 53 ¥ &7 A § 97 &Y 4ar
R f§ 9R A & awdE
g wga ¥ fefmw wifend &2
g8 ¥ &31 g1 N ST A7 asdEt o
A wE
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SN Fy OX wifigg ? Wl R
wdt #§ dar grre A R Agt €
awd § 7 fET o Ewr wowa gy
g fir foe® @ g7 7 §, O w0
€ Ia8 avit Srifaar dar N o€ | o
A aeTEl ¥ X A K A w@rav !
] weT WY IR aaeng wgr X
¥fpq W~ o< TaTE W A
g, WY g Wi = #Y qfa e ag
ST Er wifey o ¥w ¥ wha wrEr
W R ETOE | wew ardw §{ oardy
T afeg gt & t # B2 o'
IXT FY FTEEATE ® AR F wIAT
wrgaT g+ afed g |y & amrhe
ST ger # g @ afr A ARG o
sTETdara At § 1 57 Ko T AT
o W@ ¥ A R femer ¥ gy
yifasdr & St ofvaT sow &, oY
S WEw & At X B BF yrfAi
® ST gTar § fsT @' 9T gwe
wrg ? I fag w1 sfager
& 1 = 9T ariAd, A g, WS
¥ WY §, = W §, aefoe g
oF B ¥ vk H odgfew dsar &
a2t T 72 AT IQF TTT FW
%1 T ¥ 7 ¥ gm Qe forfase
ww, g A WT gpim B #
iy § 1 AfwT F8r 9T 3% fag #rf
gfaer = & 1

oF arq WYX & | AN WIOR N g
wyfeg 7 @ S A o oy e
7 5T &1 gy § WS wrEe Ay A
21 T F co FOT wzhiE’ ¥ 1o
wift & & fxawr &, Qar
aawd & 1| ¥ N gfmafedw
30 sra faardt wrarar frwredy 2
W 5 a0z 9F fog o Fwrv § 7
o 37 & g wfswa wmoary
wrz Fof Ty faelt ay IR wifswaa

MABCH 8 197
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R e ot ok s Wt B
IET TF d27 g T § Wx ow T
afeqr wfgw wiwr & s s
& 1 oferw gfaw wdoer & fod
wgdy & fF fgrgear & wo Wiw oX &
fAAFT TF T&T TR W TF daT
aifraT W7 gadt aww ¥o AWt &
fau $a 7@ @@ afer WIAINY &1
agr g% wgT & fw oow  fafwz W
B UIEAC T L g

“More weighty considerations
arise in making appointments to
the Supreme Court Bench and we
feel, that in making selections from
the Benches of the High Court,
prompt and unhesitating recognition
should be given to merit and ability,
regardless of considerations of
seniority and experience. It must
not be forgotten that youth carries
a freshness and vigour of mind
which have their advantages a#
much as maturity and experience
flowing from age.”

ST &1 FR &7 W1WE § Ian
A TRy & wEA Y 3R &Y
FHAT AT | FYT AT THTART ALY AT
FFar £ WITOF o §T T AT
A TN, T NI FT Ay aAveqr qrfEm o
# gz ¥1¥ a4 fesmest /¥ w@r
g1 oy St 5 guwma 20 ¥ av
Fgar g fe w1y e & et s
FX ANE FCEHE #Y gawTge Q@
21 TF OF IR AT QT AT
QAT AHATAT A% NN 24T § TASY
g ® w7 ¥ | € FEGIE 49 TEy
g @ weT § 6 WEA aF wWnidew
FL 1 I ¥ g F w9, fo w5y gmA
darfaar &, & fauiw & 1 seT Hifed
~-afwa oF aw s § e, sfvar
W SFI ¥ 5@ AR &y mew A
e wfEd 1 wor o W awead
T Ay ¥, wew wamy, e
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fore wra % wgy wrdar fis T aReNE
v § wilfe oF arer Y QAT A
WY  wAET §, AFTAE ATH F q99
fager &, awroaar § @ w1 K
T g g, SE WAl AAr @
u’l'tﬂmaﬁﬁﬁgmﬁaa'rarm
g 9% o3 ¥ awew xTATG, WA
FTHE T WA @ FI, Faw E%-
frffadry s &1 @ WA g W7
feT wgr T o

A very fine lawyer he is, who can
defeng any murderer.

g ata qradr wfgy  gw wwi
T ATEAE FEAT & AT 91 A oras
sifwaad 3, Afaesz 2, afaw &, T
oYE ¥ T §, AT FE! SART FIH /AT
&, s ot sarer ATy T wnfew o ]
AR AT BT AVAY g, TET
qrex® ATZT Afwa g Swme
T we3 =xrEvyte faas =lEd o

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) Sit. 1 suport
this Bill, which i1s a simple measure
intended to give certain benefits tn the
judges recruitedq from the Bar You
are aware that the demand for improv-
ing the seruice conditions ot judges has
been persistently made over long
years; and even when the High Court
Judges (Conditions of Service) Bill
was first brought before this House in
1954, it was urged before this House
that we should improve the conditions
of service of judges so as to attract
the best talents from the Bar; and
that whatever salaries and allowances
were guaranteed under the Constitu-
tion, suffered erosion due to inflation
and rise in prices; and the Govern-
ment did not protect them. Mr.
Chatterjee har already quoted from
that speech of my friend the Law
Minister which the latter had made
while resigning from the Bench, that

Government did not protect the
salaries; and it was not consistent with
the status and dignity which attach to
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the Justice of the High Court; the
comparative ease of the service, and
all the compensations of the office
had 1c¢ry nearly vanished and there-~
fore 1t was not consistent with the
conscience to function as a judge.
And, therefore, he thought that he
could not continue ag a judge. In
England Sir, when the judges threa-
tened to resign, the Government of
UK  immediately took remedial
measures angl prevented the resigna-
tion from materiahzing Ilere, the
Goveinment has taken such a long
time in coming forward with this
measure, I was not able to under
«tand the reasons for the speech
made by my friend Mr Daga, o1 for
that matter the wviews expressed by
my very learned fiiend Prof Hiren
Mukherjee Prof Mukherjee had said
that money was not all thai we
necded for attracting talents; and
that 1t was not in conformity with
ithe 1deals that we held o1 cherished.
Quite true But may 1 enqguire
whethey or not the same considera-
tions prevailed when the Conditions
ot Service Bill wag brought forward
Lefore this House jn 1954, whether
o1 not this demand has been per-
sistently made and whether or not 1t
is 1n conformity with the realty or
fact of life Are we functioning in
«ome kind of arrconditioned- com-
pariment, having nothing to do with
reality of life? The reality of life 1s
that we cannot function in an inde-
pendent, 1mpartial manner, without
being harassed for our daily chores
or necessities of life, if we are not
paid enough. Those days are gone
when a lawyer considered it to be an
honour to accept an offer of judge-
ship  Are jou not aware that many
lawyers have declined the offer to
serve as judges?

Government have not also en-
couraged that kind of patriotism in
the judges. Recently, the trend has
been that the judges are not very
surc about their security of tenure.
As my friend Shri Chatterjee, said,
the dignity, which attaches to this
office has also undergone some kind
of erosion. Therefore, we cannot
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atfract talenty to the Bench untll we
have improved the conditiony of ser-
vice {0 an extent that they will not
feel the pinch of life.

My hon. friend, Shri Daga, has
spoken about the improvement of
salaries and other things for the
junior judiclary. Perhaps, he is not
aware that the Pay Commission has
already made some recommendations
for improving their salary scales and
and all that. You will notice that in
the Statement of Objects and Reasons
it has been mentioned that with
regard to Class I service officers the
Pay Commission has recommended
certain improvements in their salaries
and pensions. Thig Bill relateg only
to such members of the Bench as are
recruited from the Bar; it does not
relate to those who are promoted
from the permanent service, because
they are already entitled to those
benefits, which have not been made
available to those members of the
Bench, who have been recruited from
the Bar, Therefore, the criticrsm
made by Shri Daga is not germane {o
this measure.

Secondly, it is only when we have
fixed the maximum and minimum
personal incomes and the ratio
between the two that we can con-
gider these arguments ag valid, We
have got to go by the present trend
of thinking, and we cannot preach
idealism to the judges who are rec-
Tuited from the Bar, and have
another standard for those who are
recruited from the services.

SHRI H R GOKHALE' 1 am
sorry to interrupt the hon. Member,
but I think there is gome misunder-
standing. The Qistinction jg only in
respect of gratuity, because gratuaty
is already s=available to the service
judges but not 1o the Bar judges.
Now it is made applicable to the Bar
judges. The other proposals anply
equally to all

SHRI SATYENDRA NARAYAN
SINHA: 1 stand corrected.

MAHCE § 106
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I do feel that even in the change
context of things we do want that
the judiciary should be insulated,
and the greatest safeguard that you
can h_ave for the independence of the
Judiciary is to keep them aloof from
all temptations, not only when they
are serving judges but even after
retirement, It may or may not be true,
but the general feeling iy that when
the judges can have post-retirement
benefits, people start having some
kind of apprehensions about the im-
partiality of these judges. You will
remember—because you were a
Member of this House then-—that
even in 1954, practically, from every
section of the House a demand was
made or concern was voiced in this
House that no post-retirement
appointments should be given
to the judges. The Constitution
has imposed an embargo on
permanent judges from practising in
the same court after retirement. But
the real provisions should be there
that neither the judges should gc-
cept any office nor the Government
should give them any office in their
gift, because it is creating a wide
feeling of uneasiness with respect to
independence of judges By provid-
ing employments after retirements,
the Government ig virtually under-
mining the foundations of indepen-
dence and ¥mpartiality of the judiciary
which is sine qua non of democracy.
1 do belicve that the Government
still believes in the independence and
impartiality of the judiciary. There-
fore. I support the views of my
friend Mr Chatterji that we should
not give them any appointment un-
less it is of a very exceptional nature.
The judges look beyond their tenure
for employments. They are carrying
favour with the executive. Why
should they do it? That is why the
status, the dignity and ‘the respect
attached to this office hag been
eroded. It is my concern as a Mems-

ber on this side of the House that the
independence and the impartiality of
the judiciary should be maintained
and the people should have respect,
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faith and trust in their impartiality
and independence. Then alone we
cen say that our democracy will
function properly.

In the end, I have ane submission
to make to the hon. Law Minister.
My friend Mr. Daga has asked why
the high offices of the judgeship should
be confined to only a particular sec-
tion of the people. Supposing a
man becomes a judge. His son will
also become a judge. His nephew
will also become a judge. His rela-
tions will also become judges. Why
should there be this kind of inbreed-
ing. Why does it happen? I am not
saying that those people do not de-
serve But we should do all that we
can to allay the suspicion of the
public in this regard. I would beg of
the Law Minister to help develop a
very healthy and necesseary conven-
tion that ail least the Chief Justice
of a High Court should not be from
among the judges of that High Court;
he must invariably be brought from
outside Secondly, a certain per-
centage of the judges must be from
outs'ds, That can prevent this kind
of inbreeding. With these words, I
support this measure

SHRI VASANT SATHE (Akola): I
rise to congratulate the Law Minister
for bringing this long awaited
measure, As far as judges are con-
cerned, both in the High Court and
the Supreme Court, we have been
feeling for a long time, that their
gsalary and remunerafion have not
kep! pace with the rise in the cost of
living In this country right since
1954, While the incomes of men in
other professions in life have been
increasing particularly in the field of
law. the share of practising lawyers
in the High Court and the Supreme
Court. with the growth of black
money in the country, has also been
increasing. Let us not deny that,
because eminent lawyers known in
this country are lawyers who are
known 1o be practising on taxation
side, wealth, income, election peti-
tions, petitiong relating to company
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matters, petitionsh relating to high
civil matters and petitions in which
big money is invglved. I beleve, the
Law Minister will agree that 80 per
cent or may be 75 per cent of
the cases are of value that are
confined to the jurisdiction of lower
courts, say, below Rs. 50,000 or
Rs. 25.000 or whatever it i8. He can
give the exact figures. In this respect,
one of the eminent judges of the
Supreme Court was giving the
figures the other day. So, the main
litigation in thig country takes place
actually at the lower level. Very
few of those litigants have the cspa-
city to go to the High Couris or to
the Supreme Court. It is only the
rich who can afford to go to the High
Courts and the Supreme Court. In
effect, justice becomes available only
to the rich and the rich have enough
money to throw about, to engage
eminent lawyers. The eminence also
grows with how much fee a parti-
cular lawyer charges per diem in the
Supreme Court.

It is a vicious circle that we get in.
The black money grows, the defen-
ders of black money grow; the big
fees are charged and the eminence
grows with big fees We know what
happeng in labour maiters, in the
fleld of social legislation. It is the
experience of those, like you and
me, who have been practising all
these years in the branch of social
legislation, for the employees, as a
matter of dedication, that even the
labour matters are taken by the em-
ployvers from the labour court right
upto the Supreme Court and they
take years In the High Courts, the
cases are pending for years; the writ
cases are pending for six years
even. In the Supreme Court, they
are pending for more than five years.

What I would like to know is,
while we are trying to ensure and
secure the remuneration or salary
or wages of the High Court judges
and the Supreme Court judges, and
rightly so, is there not going to be
the simultancous thinking of real
justice being available to the people
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of this land? This question does not
seem to occupy the same urgency in
our thinking. In spite of the various
Commissions which have given re-
ports about what to do about laws
delay, really, such a measure should
have bheen brought about. How are
you gomg to have these cases dis-
posed of in the High Courts and in
the Supreme Court that are pending
for years?

We are talking of time-bound
programme in the economic field, Ia
there not going to be any time-bound
programme for justice in this
country? The dictum “justice de-
layed is justice denied” has really
become worne out. That dictum has
lost al] its meaning because the rule
is, justice delayed.

1648 hrs

[Semx C M. STEPHEN in the Chair}

You will never get justice in this
country if a matter like wage
fixation iy going to take 16 years. My
Cape Of the wage earners of Sivaraj
Fine Art Litho Works and other
Litho Works is till today pending in
the Supreme Court and it has been
going on for the last 16 years. Now
many of the workers have died and
nobody seems to bother anything
about it. ‘There iz not even a Bench
available on labour matters in the
Supreme Court.

We are today talking about land
legislation. Thousands of cases have
been admitted and are pending in
the High Courts. 1 would like to
know what the High Courts and the
Supreme Court are doing about this.
There are thousands of matters and
one question of law; it you decide
one cese, thousands of cases get de-
cided.

SHRI SOMNATH CHATTERJEE:
¥ can tell you that in three months
our Calcuita High Court disposed of
9000 cases. So, they csn do it, but
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the trouble ig that they are not
allowing the facilities. There are six
vacancies i the Caleutta High Court.

SHRI VASANT SATHE: What I am
saying is, you may fil1 up the va-
cancies. Ultimately there has fo be
an awareness on the part of the High
Court and Supreme Court to dispose
of cases expeditiously and early, Law~
yvers may go on arguing; there may be
one month's argument on a point of
constitutional law-—eminent lawyers
arguing and the same point being re-
peated thi, way or that way with diffe-
rent wordings ang different quotations
and different precedents. What 1 wouid
like to say here today is that if there
were a higher court above the
Supreme Court, Mr. Gokhale will
agree that more than 50 per cent of
its decisions would be set aside, if not
more Therefore, 1s there going to
be any <ense of finality of justice in
this country® The beset common-
sense justice, if you ask me—and I
have the benefit of practising right
from the lowest court to the
Supreme Court—you can get from
down below In fact, I would say,
while we are doing &ll this re-
thinking, that we should have
people s court s at the grass-root level.
at the panchayat Samiti level. There
are ‘Nyay' Panchayats; revamp them
with persons who know something
There are so many young lawyers we
are producing every year: put there
a person who is experienced in civil
law, may be a iudge or a magistrate.
Have a two, three or five judges'
Court at the £rass-root level
and give; larger jurisdiction to ft—
say. upto Rs 350,000 in civil matters
and, in criminal matters, punishment
up to filve years or ten years You
give it such jurisdiction. They know
in the village or in the place itself
what §s what and who 1= what and
they will not be deceived by the so-
called evidence created. Therefore,
you will get more natural justice
there. We talk of naturai justice:
greater natural  justice—justice
according too the village—will be
there. Therefore, let us also do
something on these 1lines. Give
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finality there and only on a guestion
of law—on a very substaniial ques-
tion of law—or gross miscarriage of
justice, allow one review. Stop these
appeals, and the power of issuing
writs given to the High Courts and
Supreme Court. It is not necessary.
Every malter need not go io High
Courts and Supreme Court. I do not
know whether my friend, Mr. Frank
Anthony, will agree with me because,
by this, the practice of the Supreme
Court lawyerg will suffer.

Another point 1 would like o men-
tion is this. While we are thinking
of Constitutional reforms, at least
as far a. rres of legislations aof
Parliament and State Legislatures is
concerned, the power of judicial re-
view should be taken away from the
High Courts and the Supreme Court
Let there be another forum, u na-
tional judiciul review comm.titec or
commission where in representatives
of Parliament. a judge of the
Supreme Court. a Chief Justice of
High Court and leader of the Opposi-
tion or his nominee—some such per-
sons~—ma) be there l.et them have
the jurisdiction for judicial review.
Even advance, advisory opinion on a
Bill or legislation can be obtained
from them. Fifty per cent of today's
delay and mischief—I am using the
word ‘mischief advisedly—could be
stopped if you withdraw this power
of judicial review Constitutionally
from the High Courilg and the Sup-
reme Court Simultaneously, you
may create people’s courts; give them
good salaries at the grassroots Jevel
Then you will find that justice in this
country is real; justice for the
common man will become real; jus-
tice for the landless labourers and the
working class people, who cannot
afford tn go to High Courts and
Supreme Court, will become real
‘Today justice is being delayed in a
criminal  way, hiterally speaking.
Therefore, have some simultaneous
thinking on this

To be very frank, not much is being
done for these judges. You are only
bringing them on par with Class I
officers in respect of remuneration
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and other benefits. I do not think
that this is anything extra-ordinary.
In fact, 1 have not understood what
1s the object of sumptuary allowance
of Rs. 300j- to the Chief Justice.
This looks a little odd. Ig he re-
quired to give parties and other

things” I would like 10 know this
from him,

The minimum pension is proposed
to be increastd by 40 per cent, from
Rs. 6,000 per annum to Rs. 8,400 per
anmum I would request you to 1n-
cresse it to Rs 10000 per annum.
For a retired judge, an amount of
Rs. 1,000 per month 1s nothing Let
him live with dignity, in his retired
I:fe, having worked as a judge. T
would, therefore request you to ac-
cept this suggestion ang increase 1t
to Rs. 10.000 I believe, there is
some thought being given 1o increas-
g the lowest taxable limit from
Rs. 8,000 to Rs. 10.000. In the case of
judges, please increase the minimum
pension to Rs. 10,000 Also, in this
Budget Session, please bring some
other measure which will ensure
speedy justice in High Courts and
Supreme Court and which will en-
able the poor to have justice more
directly.

SHR1 FRANK ANTHONY (Nomi-
nated-Anglo-Indians}: Mr. Chairman,
1 hope. ihe Law Minister will not
deal seriously with the mnon-sequiturs
that fell from my friend who spoke
before me about people’s courts and
divesting the courts of their powers
of judicial review in the matter of
vires of legislation. These are serious
subjects which will require careful
debate and are hardly the subject-
matter of pensions and emoluments
which fall within the purview of this
particular Bill. I am particularly
concerned. T hope my friend will not
be able to collect disciples for this
view that the courts should be dives-
ted of this power which is basic to
courts. Why have courts, if the
vires of legislation, These are serious
be placed before them. That, to my
mind. is the supreme function of the
courts. They alone are capable of
interpreting the vires of legislation



278 High Court
{Conds. of

[Shri Frank Anthony]

according to certain rules of pro-
cedure, according to certain norms,
according to certain nuances which
only people with that experience will
be capable of doing.

Now, I shall immediately go to the
Bill and some of the criticisms which
seem to have fallen from my friend,
Hiren Mukerjee and my other friend.
Both of them seem to be against the
principles underlying thig Bill. I can
understand my friend, Hiren Muker~
jee; I have known him for many
years ag an ultra-idealist, but every-
body cannot be an ultra-idealist, and
certainly people from the bar cannot
be expected to be ultra-ascetics.

I am very happy that this Bill has
come. Personally, I would like to
have seen the pensions piiched at a
higher figure. I think, 1t was long
overdue. There 13 only one question
that I would ask here and that 1is,
what particular s:gmficance ha; this
deadline of 1st October, 1874, Some
people rather uncharitably suggested
that some judges friendly with the
Law Minister must have retired after
1st October, 1974, that is why, the
deadlineg hag been fixed. The other
Judges saud: Why don't you give it
to us generally, we are not a very
large fratermity, leave it to us,
whether we should practice or not

8o far as the judiciary 1s concern-
ed, I consider that this has been
really a priceless legacy of ours—
its independence and its competence,
and those of us who have practised
for many years are a lttle unhappy
about certain trends today. Let us
be frank I think the Law Minster
privately will admit this that even
the juniors, the front rank of juniors
have not been &accepting judgeship
for some considerable time My fri-
ends have spoken against the seniors
who make so much money and charge
80 much moncy in any case
they would not be eligible from
the point of age for judgeship apart
from the fact that they are not likely
to accept, but even the juniors in
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the fromt rénk of jubfors have not
been ‘socepting judgeships.

Presently, there, has been a very
disconcerting development, I find,
Mr. Chatterjee referred to that, We
do not know the reasons, but all
manner of speculation wild and
otherwise is going round, as 10 why
three judges in Bombay High Court
and one judge here, who have work-
ed and apparently had commended
themselves to the Government, have
not been confirmed One of my
Juniors, who has worked well for &
considerable time was approached
for a judgeship. He said Now 1
would never mccept a judgeship, It
would have meant certain sacrifice,
1 would have been prepared to make
the sacrifice because it would have
meant serving the country in a cer-
tain way, but if we are going to be
clevated to the Bench and because
we write a judgement that may be
unpalfatable to the executive, sud-
deniy ofter two or three vears for
no reasun at all being sent back and
to have to re-build our practice, is
going to be a tremendous disincen-
tive now to our good young men for
accepting judgeships

I do not know_ what the reason 18
1 do not know, whether Government
would be prepared to give the rea-
son for this departurc It has not
been the rule for judges who have
served for two or three years as
Additional Judges suddenly to  be
axed

1790 hrs.

There 8 one particular matter that I
wanted to undertake and that is the
main reason why I have spoken and
participated in this debate. I have
made this plea year in and year out.
I say, yes, judges are sui generis; you
cannot assess their conditions of ser-
vice their conditiong of pay, emolu-
mentg cannot be compared with the
condition of pay of any other service.
Because, by and large, you are recruit-
ing people who are already success-
ful, men who are successful even fromx
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going to accept judgeships, they have
to make a very very heavy financial
sacrifice. But what I bave asked is
this: equate the pension to the salary,
but, after that, do not allow a Judge
to do anything that partakes of a poli-
tical or even of an administrative
character. This is having a disastro-
usly erosive effect on the judiciary. 1
have asked that Article 220 be amend-
ed so that Judges should not be al-
lowed to practise. At present they can
practise in other High Courts or the
Supreme Court. Since the Law Minis-
ter has left practising at the Bar, he
has not seen the new phenomenon. Not
a day goes by without some retired
Judges welling the ranks of virtually
unemployed senior lawyers in the
Supreme Court. Now, this is not very
edifving and I say this with 3 great
dea} of reluctance, These people who
belonged to the judiciary where they
have been rightly treated with g great
deal of respect, comea there and they
bring their whole cadre into disrepute.
They start as juniors. Now, ithe Law
Minister knows what a fliercely com-
petitive profession the law 1s and,
juniors—1 am not justifving juniors—
do indulge in malpractices and these
people who have held very high offices
as Judges, in order to get briefs, are un-
dercutting the junijors or are induig-
ing in a malpractice which is com-
monly referred to as touting which is
sad, and I am sorry to say it, very
degrading. That is why I say, give
them not only thig pension but a higher
pension, but put a blanket ban on
their right to practise. I do not know
whether the Minister is contemplat-
ing this, but I would seriously ask
him to do this,

Then, with regard to the question
of offering them some kind of pre-
ferment or employment after they
retire. Several years ago 1 addressed
one of the High Court Bars and the
Members of the Bar complained to
me thai Judges, on the eve of their
retirement. were canvassing with
every kind of politician in the coun-
try for some kind of a post retirement
job. I spoke to the Chief Justice. He
gaid, 'Mr, Anthony you are talking
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of canvassing of Minsters. I know
that Judges are canvassing with Par-
liamentary Secretaries and Deputy
Ministers for some kind of a post-re-
tirement job. This is a grave refiec-
tion on the judiciary. I know what
happened when a Judge of the Sup-
reme Court was made a Governor.
There was all kind of eriticism. Much
of it was irresponsible. And anocther
very eminent gentieman, we know
him, came from a High Court, He was
made a Minister, There was all man-
ner of criticism and justified criticism
from this point of view, that a parti-
cular Supreme Court Judge—I do not
know—had been influenced by the
prospect of some kind of executive
preferment, but people began to ana-
lyse his judgments. They said, ‘You
see this judgment, One month before
he retired. Obviously it was condi-
tioned by his knowledge that he was
going to become a Governor or the
likelihpod that he was going to be-
come a Governor.’ This is what is hap-
pening in regard to allowing Judges
to practise, All over the
country people are talking. Much of it
is loose talk—that Judges on the eve
of retirement from this High Court or
that High Court, are feeding this firm
or are feeding the senior lawyer sc
that ultimately when they come to the
Supreme Court, they can in turn be
fed with briefs. Stop this. As I said,
this was long over-due. I have plead-
ed earnestly and I think the Law Mi-
nister will agree with me, You have
done this. Give them the option—
those who get this enhenced pension——
it is very appreciable, all right—
either you take thig pension and do
not practise. If you want to practise.
you give up vour pension, At least
give them that option and probably
you will find that this invasion of the
Supreme Court Bar by juniorg in the
form of one time Judges—the whole
thing will end and it will be a healthy
thing. I think for that alone, the
Bar will acclaim the Law Minister.

SHRI C. M. STEPHEN (Muvattu-
puzha): My, Chairman, I rise to
support this Bill

The arguments spelt out in the state-



:_‘ mt;u! object's ‘& Bmonwwhv exn-
0 et!y ‘the Bill has been brought forward
are certainly convincing. It is really

©: . &n act of grace and justice that the
" .erosion of money value may be made

up as far as judges are concerned. But
- dn this again 1 want to give expression
to. one sentiment with which all sec-
 tiong in this House and I hope the
‘entire country will agree, There is a
feeling that the judiciary in this coun-
try is not keeping pace with the as-
pirations of the people and the chan-
‘ges that the people are pressing for
ant whatever happens on the socio-
_economic front, a situation has now
arisen when the blame for the delay
iz sought to be placed at the door of
" the warious courts in this country.
Rightly or wrongly, the people have
seen enough of the performance of
the courts, that unlike what would
have been the position some time
© back, they seem to be easily persua-
-ded to accept the charge that
jt is the courts which are dalay-
ing transformation which huad to
take place. The point is not whether
the charge is correct, but the relevant
‘point is whether the charge is going
‘to be accepted by the people. The judi-
ciary has got to take note of the fact
that whereas a few years back if the
charge was placed, the people. the in-
telligentsia, the democratic elements
- in this country would have opposed it
furiously, today the pattern has chang-
ed and no sooner the charge is made.
the people (including the intellect
uals) are inclined to believe that the
charge is well founded. Therefore,
> when the Bill comeg forward to give
" wélditiona] remuneration to the judges,
- .‘having regard to the facts that this is
& fair thing that has to be done. ne-
" wertheless this House and the people
".... Hre inclined to concede it not with the
- gugto ang not with the openness with
+ ‘which they would have considered it
. .seme time back, but with reluctance.
.. 'The question is whether it is justified?
.. 4t is not that I am opposing the Bill
. but this is one aspect of it
"Now, ag far as the High Court is
concerned, there are basic defects in

oureonmtuﬂon; Bich whm,
ddertheammdmmtu!thummmn

tion, we would rather take note of =

The position to-day is any High court
accepting the writ petition can strike-.
down any law which is passed by the
legislature or by the Parliament. Here
is a very sgtrange situation that where-
as the supreme court in order to strike
down a law where g constitutional
question is involved must constitute
a bench of five judges, the High Court
can strike down a iaw passed by par-
liament and declare any law ultra vires
including an amendment of the Cons~
titution. One single judge is sitting
there and striking them down. 1In
Kerala one High Court Judge can do
it. The number—one or two—depends
upon the ruje which has been framed.
A single judge can strike down a law
declaring it ultra vires.

There is another thing which we
have to take note of. The same luw
can be challenged in different courts
and the different courts can give diffe-
rent judgements on the same cause
of action. The result is that the diffe-
rent laws will be prevailing at the
different corners of this country. In
the same state the High Court has got
the power to call up any case which
may be pending in the subordinate
courts so that different opinions may
not be given on constitutional matter,

The Supreme Court does noy have
the power under the constitution
today to call up cases pending in sub-
ordinate courts and give decision bind-
ing on everybody. The result is con-
fusion throughout. That is what pre-
vailg actually, It is time we consider
this, whether we must accept the high
courts as the really constitutional
courts which is what comes to today.
Formerly the wris jurisdiction was
not in every high Court When the
British Government was here
the writ jurisdiction vested only
in three high courts, ¥ just cannot
understang why exactly the writ
jurisdiction 1o the extent of giving
power to strike down laws pusseq by
different legislatures and Purlisment
must be vested with a)) the high courty .
and why cannct we withdraw the =

we con-."
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whole thing to a Central Court so
that decision can be given binding
on everyone. And the mischiet with
reapect to stey and delaying tactics
happens not necessarily from the
supreme court,

It is the high courig which are the
real culprits. And zs far ag these
things are concerned, high courts ir-
responsibly pgive a gtay, keeping
the injunctions, holding up the whole
thing, and passing judgements which
ultimately wilt have to be gct aside,
going up to Supreme Court ete. This
is something which we will have to
look 1nio seriously. So far as discus-
sion on the Constitution is concern-
ed ang judiisl reviev 1s cencerned
the central question 18 where exact-
ly 15 the beginning or the source of
legaslative power in this country ?
Now 1t has come to a slage in wmch
the courts have begun to say that
‘We are the #furd chamber'’

The Courts have gone to the ex-
tent of saying® Our business 1 not
merely to terpret the law but to
make the law also This is a thmmg
whichh has got to be contested, And
the law they make is not binding on
the Supreme Court. The Supreme
Court makes a law and thag law 1s
subsequently overruled. Thev them-
selveg reconsider it as it happened in
the Golaknath case, There ;5 no cert-
tainty as to what the law tomorrow
will be, and who decides them
Something is decided by one Bench,
another Bench comes and they over-
rule the whole ®iing If you go
through the history you will find that
at the start, the Supreme Court rul-
ings were basically correct but more
often than not ‘many of these rulings
were being over-ruled in proportion to
the number of benches that are being
constituted ‘The graveman of my ar-
gument is this that this 1s not a judicial
power. We must have a deeper look
into the matter. The Parliament and
the people’s representatives cannot sur-
render the fundamenta] principle that
the source, the beginning of the law;, is
from this very House and not from 3
or 4 judges sitting somewhere else. If
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an atferpt is made to assume that and
to delay the gocio-economie transfor-
mation in this country it wiil have to
be resisted and st ig thig resistance
which we are thneeﬂng throughout
the country. That is why, as I said
in the beginning, if this was 4 or 5
years back or 6 or 7 years back, a
Bil} ke this would have been accept-
edq with an openness and with a
gusto, saymng that more must be done
tor them. But today, when a Bill
like thig comes we say, yes, it must
be done, but with a grain of salt,
with a feeling whether these people
are really doing thewr job m the gense
of assisting the socio-economic trans-
formation which hag received so much
attention in thie House and in certain
legislative assemblies throughout the
country, I hope that the Judiciary
wil] take note of this attitude of ours,
of the people throughout the country.
And the correction 'must come from
the Judiciary themseclves And if the
correction does not come from them,
the democratic system which we have,
will get eroded and that will cer-
tainly be not good for the country and
that will be a bag day. I hope that
the Judiciary will takg note of these
sentiments and do accordingly. With
these words I support the Bill

SHR!I ARAVINDA BALA PAJA-
NOR: Mr. Chairman, Sir I welcome
this piece of legslation  introduced
by the hon. Minister for Law.
Though 1t 18 a belated one, it
15 giving only a solace to the pre-
sent judges who are sitting and re-
tireq little earher

Before coming to the genera)l dis-
cussion—the generality of law—as has
been done by many Members here,
I would like to come to the bili as 1t
exists today. 1 remember how our
thon Minister resigneg ag a high
court judge in Bombay expressing his
inability to serve there due to the
poor salary existing then. No change
is made so far, How can you expect
them to function then? After so
many years he has brought forward
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- mow.this Bill, On this score alone, I

“congratulate him. But, at the same
--time, I want to mention to him that
-we are here also to repregent the
- :section of the people who are affect-
"~ #d by this Bill-.l mean the judges
" -of the high courts and the Supreme
Court,
-8ir, I have had certain discussions
with the sitting judges of the High
" ~Court ang also with judges who have
- yetired. Their general feeling was
“that this was not adequate, But, they
- ‘were happy that st least they have
been able to introduce thig Bill in
Parliament in this session itself. Sir,
I recommend to the hon, Minister
that thig Rs. 700 and odd that you give
by way of Rs, 300 ag conveyance al-
lowance and another Rs. 300 and odd
as house rent allowance amounting to
Rs. 700/~ may be exempted from the
_ income-tax.

-1 know that many members who
‘took parg in this debate are members
-of the Bar both from the High Courts
as wel] as from theg Supreme Court.
‘We are particularly aware that the
high court judges are getting

- Rs. 3,500 while the supreme court
judge gets Rs. 4000 and the Chief

Justice of a High Court getg about
‘Rs 4,000, Ultimately, they will all
get only Rs, 2,100 aiter deduction of
‘tax. But, a judge who has not pos-
-gegsed a house, may be lefr with only
about Rs. 1200 or 1100/- after these
deductions. It ig g pitiable condition
“for them if they are once again taxed
on these allowances that are being
granted by thig Bill. So I recommend
10 the hon, Minister t» consider this
‘suggestion of mine, 1 hcpe he will
" alss agree with me that this paltry

-_ - sum that ig being given to the judges
. is also exempted from inceme-tax,
- My second point is this, 1 - cannot

- .understand the sanctity that you are
- attaching to the date—lsg Octaber,
..~ 1974, Thig ig the same question that
*'hes been posed to me becanss a parti-
- eular judge in my High Court—high
court of Madrag——retirey exactly on
. the 30th of Septernber, 1974. He i»
' unfucky to get this benefit by & day.

~ ‘Frank Anfiony, to extend thi bere- -

fit to all the judges who retired prior:

‘to this-date. After alj theéy 'may rot

be more than 300 or 400. 1 do not -
have the statistics with me here but -
the hion, Minigter can get that from
his Department, 8o, thiz is not a big
problem for them to give the benefits

- to the members who retired prior to

1st Octobaer, 1874 glso so that .all of
them can be benefited when this gmall
benefit is given to the retired judges.

I think the main idem of introducing
this particular Bill in this House is
to give the sanctity to the judiciary
or recogmise the faith that we attach
to the judiciary in thig country. When
many members—] do not gay that :
they departeq from the discussion of
the Bill—discussed about the genera-
lity of the judiciary that is existing
in the country, of course, they re-
flected the opinion of thig country’s
voice—the people’s voice, That is not
the main concern here. The point here
is thigs that the judges are not
properly locked after. That is
the question, Some memberg re.
ferred that only the affulent people
haqg taken this post as an honour. I
ajgree with it. It ig not only the
money that you give them is impor-
tant. What is important is that the
people who have come to this post
should serve this country by dispens-
ing justice——not dispensing with jus-
tice—it may be so in many places. T
know that the hon. Minister is also
aware of it that the malady is not
due to money alone but it is because
of the faith that is being lost by
the people in the judiciary, That
is not because of the remunera-
tion that they get but that is be-
cause of the conduct of some
judges. In many cases—at deast I
know that in fifty per «cent of
the cases—the malady can be cured
if we attract the best talents to the

When you took over: mg Chairman, .
I was feeling very much smused be- .
cause you were arguing like a lawe

" yer a few minutey ago and now you |

occupy this Chair, You are ke s
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The next day I used to see him sitt-
ing as & judge, But Mr. Stephen was
arguing in the game court. I tnink
it is not possible for a judge to argue
in some other court. But, we have
the privilege here because we happen
to be Members of Parliament. But,
1 am not on that point But, 1 can
say the malady is that real talent is
not sttracted because we do not give
due respect {0 the judiciary.

Sir, I do not know how far the
Minister iz aware of the fact that
threg weeks back in a place where I
practice—Madras High Court—I saw in
a Tamil daily with big captions about
a lady judge being appointed. 1 do
not know how the confidence can be
s0 easily created when the judges of
the High court can be appointed by
newspapers. I feel there might be
some truth ang it ‘might have leaked
They say this appointment of the
lady as the judge 15 for the simple
reason that this 1s International Wo-
men's Year. You know, Sir, how this
kind of news will be used in the cor-
ridors of the High Court. It is not
healthy for the judiciary. I am a
little worried because in Tamil Nadu
when transformation takeg place we
were hoping for the good and better
thingg to come ang at this momment
certain thinge are being spoken about
the judiciary. If you say a particular
man is gong to be appomnted as a
particular judge so many thingg are
talkeg in the public and they say it
is because of the influence of a parti-
cular gentleman or women or party.
That is how the public now judges
the judiclary, It iz not the money
that i3 going to give the confidence
but the atmosphere that we are going
to create in the country iz going to
matter.

Many of the hon Members have
4alked at great length about some of
the judgements or the reactiong or
obgervations of some of the judges. I
am nut going to express my views on
1t for I am afraig the way we reflect
toward; them ‘todlay is going to re-
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act in the future also. 1 feel the con-
fidence that can be created in this
country maeainly must come from this
House, So, whenever an  appoint-
‘ment ig made or contemplated to be
made certain amount of norms, res-
triction or control must be there. I
remember, some years ago when an
Andhra Pradesh High Court judge
was proposeq to be appointed to the
Supreme Court the news came out
in the papers befcre the orders were
issuegd and only on that score that
judge wag disquahified and some other
judge was appointed 1n the Supreme
Court, Such kind of confidence must
be created in the public and only then
ey will respect the judiciary.
Sir, there are about 300 high Court
judges and somg Supreme Coury jud-
ges in this country and there may
be one or two judges—I would not say
Allahabad, Bangalore or Assam jud-
ges—who afe not in tune with the
thinking of thig country or not in
hine with the general thinking of the
counirr. That mneed not be the
'main score to condemn them all as
bad We must taky the generality as
to how the judges are behaving
Many of them are good judges, 1
have an experience of 14 years. We
have to consider them also as human
beings They have their own fail-
ings

Sir, before I sit down I would hke
to say a word about the fact that
some of the hon. Members have ex-
pressed the feeling that the judges
must go in line with present aspira-
tions of the people. 1 do not attri-
bute to this idea. This will lead to
lot of complications. A judge is
only to interpret the law and noth-
ing more than that. Teday in cer-
tain States judges, are appointed ac-
cording to the politica] shades of the
State governments. In that case if
they are going to give vent to their
aspirations then there would not be
an end to it. Rightly or wrongly
this country js following English
precedents and, as sudh they have
only to interpret Jaw according to the
precedents,
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Lastly, I would like to say that
twenty days in calculating the gratuity,
in my opinion, is not correct. That
can be 30 days. Further the total emo-
luments instead of 28,000 shoulgd be
50,000 ang insteag of 22,000 it should
be 40.000. I am not saying all this for
the money value but with the concept
that these people should not come and
practice after retirement.

They shiould not be people who
seek out another employment on
retirement, You must give them an
assurance that they can live peace-
ful retired life, You know Judges
in the US get the same pay even after
ret.rement, There 5 no break in that
there

‘The number involved in thig case
is limited It cannot be a big burden
on the finances of the country If
you want tg create confidence ma the
people, jt 1s better we treat them
better. I do not say that they have
to be put on g high pedestal but
keen them in the correct place so
that we can get justice

I am also not in agreement with
friends who have said that there are
delays in justice, I am in agiee-
ment with them that justice delayed
1s justice denied At the same trme,
we cannot also forget that justice
hurrieq is justice buried, So you can-
not simply say : just hurry up

Finally, I want to make this point
1 made it the other day in Com-
mittee also. It is that one third of
the Judge; of a High Court must be
those transferred from other States
T wag surprised when the law officers
asked Where is the provision? I had
{o tell them that under art, 222 of the
Constitution, there is a clear provi-
gsion under which you can {ransfer
Judges But the Law Secretary and
other officers were asking, where is
the provision? So even under the
Constitution, there is provision to
transfer Judges from other states,

Now thwre i3 a big rumour on our
side that many Judges are going to

MARCH @, 1976

Avutt, Bty a8

be transferred, You know
corridor talk about this, So my
Quest iy that if there is a»ing to
any transfer, you do jt only in
month of June. If you are
make sudh transfers, do it along with
other transfers in other States. This
ig for the simple reason that the con-
fidence of the people should not be
disturbed. We may have & certain
grudge against a particular Judge, but
that is no reason for disturbing the
confidence of the public by doing any
such thing in this manner

With these remarks I welcome this
piece of legislation [ congratulate
the hon Minister on thig and I hope
he will come forward with some more
legisladon also sp that Judges are
given their correct place in society.
I.ev justice be done and not dispens-
ed with.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr, Chairman. Sir, I fully
support this Bill, and I do so on seve-
ra} counts. I suppose, we all agree that
the role and contribution of the judi-
ciary in a democratic set-up is at once
vital, fundamental and profound. In
fact, such a legislation was overdue,
Seemingly, it is of minor significane;
it only provides, as the Minister him-
self called them, ancillary benefits to
the Judges. But it has certain signifi-
cant aspects

I have listened to the debate and I
do not wish to go on the lines on which
some of my friends on both sideg of
the House have gone. They have pro-
jected into this debate some very im-
portant and fundamental political and
constitutional issues I do not think
this Bill really refers to those matters.
But perhaps, quite expectedly I
would say, they have taken advantage
of this measure and expresgsed their
views on the functioning of the judi-
ciary, in the India of today and tomor-
row. But I can say this much to those
friends that at least some of us on
this side do not want Judges to be
members who belong to the status guo
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that iy hot to say that the Judges

give judgments as per the wishes
the govermment of the day. There
is a great difference between judg-
ments given on the basis of dynamism
and progressivism and judgments
given on the basis of the pleasures of
the goveimment of the day. But I do
not want to project those matters in
this debate.

THR MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AlAH): Is not the government of the
day suficiently dynamic?

SHRI P. G. MAVALANKAR: I am
§lad the Minister of Parliamentary
Affairs interrupted me. Normally he
does not do it; I am glad he has done
it today.

As I said, I am not going into those
political overtones. If the Law Minister
himself brings forward a measure, as
he hag been publicly saying, outside
Parliament, that some fundamental
changes in our Constitution are per-
haps necessary, but the time is not yet
ripe and Government are contempla-
ting on it and they will come forward
with 1t, when he comes forward
with such legisiation for changing the
Constitution, we will express our views
for whatever their value or worth. But

previous speaker said, is not far too
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exira monetray and material facilities
in themselves will necessarily ensure
independence and integrity. I am not
arguing from that point of view, But
to deny those benefiis to the judges iz
to punish those who have thought-
fully and with a certamn degree of
idealism gone from the bar to the
bench in order to serve the principle
of the rule of law ang the tenets of de-
mocracy as laid down in our Consti-
tution If you want them to remsin
independent and look at the
laws passed by Parhiament stric-
tly 1in conformity with the Iletter
and spirit of the Constitution ang the
principles of the rule of law, 1t is
necessary that they should be made to
refire honourably at the retirement age
and not to take up any job under the
government or be forced to practise
law after they retire T am glad that
my elderly and learned friend Shri
Frank Anthony said that judges
should not be compelled to practice at
the bar afier they retire To see so
many yetired judges crowding the
Supreme Court Bar is a sorry spec-
tacle. Why is 1t happening? Because
you do not have sufficient attrac-
tian 1n terms of monetary benefits and
other ancillary benefits for the office
of the judge to ensure that the right
type of people are attracted to the
bench Here we find there is a valu-
able parallel to the profession and
selection of teachers. By paying
higher salaries you do not necessarily
ensure that you get a good teacher;
but if you deny g good teacher de-
cent salaries, he will leave the flald.
A teacher’'s job is an honourable
calling; it iz not a mere job or ocru~
pation; it is a calling. Similarly,
judgeship is a calling, A person
leaves his lucratice practice, in
order not just to earn money; in
fact, he gives up that He has not
necessarily gone to the bench to
become Chief Justice; not every
judge becomes a Chief Justice, But
when a judge is functioning inde-
pendently to do justice, he must be
assured of two things. While working
as & judge his conditions of service
should be honecurable; they should be
decent, handsome and attractive. And,
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secondly, when he retjres as a judge,
he should have sufficient amouat in his
pocket in terms of earmngs, 0
termg of benefits like gratwity, pen-
sion, medical facilites, ete. which
the hon. Law Muister 15 offering
through thuis Bill. People with
brilliant legal acumen and a certain
natural asptitude for judicial service
should join the bench and those
persons must be well looked after
by the state and by the socety,
Because this Bill does that, ] want
to support it and I hope m the years
to come it will go a little more in
the same direction.

1 have already suggested: once a
yudge, always a judge He should
continue to be & )judge till his reti-
rement; he should not take any job
or occupation which is under the
executive gevernment, except of
course some very rare cases where
there may be some kind of academic
epquiry, say, university education,
or the question of legal practice or
system of judicial administration
In very rare cases, he can gct as a
Judge for an enquiry. But, normally,
no judge should be gven a Job
after he retires because in that case
he looks forward to that job while
still serving though he is expected
to be independent. He does not re-
main so independent because he
feels that if he is really independent,
he could not get any job and he will
not qualify for government patron-
age after he retires

MR. CHAIRMAN: The execptions
that you have made just now would
be enough to give occupation to all
retired judges.

SHR! P G. MAVALANKAR:
Well, Sir, how many times do we have
really appointed Enquiry Commis-
sions of fundamental importance? T
am not saying that the judge must be
appointed for every single enguiry
into police firing, ete.

MR CHAIRMAN: I think vou have
siready miade that point,
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SHRI P, G, MAVALANKAR: But
my point is: leave the judges free, and
let them dp a job after retirement 1n
exiremely rare cases. I use the words
‘extremely rave cases’ because ob-
viously there cannot be any such re-
currence in day-to-day cases of in-
quiries, ete. The performance of our
judges in the High Courts since inde-
pendence, by and large, has been very
craditable, creditable to themselves
and creditable to the judiciary, I am
not talking merely of the judges and
the judgements—since the declaration
of “Internal Emergency” on 20th June
78 when many judgements of the
various High Courts in our country
have come in favour of freedom and
1ule of law and agawnst the Govern-
ment—but 1 am talking even of jude-
ments before June 26, 1975 and we
have seen that judges by and large
have displaved a scnse of fairness,
equity and justice If this is so, then
1 do not know why we should be wary
about giving them extra monetary
benefits But one querry about the
provision of sumptuary allowance
You, Mr Chairman, yourself mention-
ed about the sumptuary allowance,
winle participating earlier m this
debate T too want to ask the Law
Minister as to why a Chief Justice of
a High Court 18 sought to be given
such a sumptuary allowance I agsume
therefore that the Supreme Court
Chief Justice 18 already given such
sumptuary allowance Then a poimnt
further to be asked is

SHRI H. R. GOKHALE: In the
next Bull

SHRI P. G. MAVALANKAR: You
are now techincally saying, not imme-
diately, but in the Bill to follow you
are giving it. But my point is: Are
these Chief Justices really expected
to act like Minister or public relations
men? The position of the Chief Justice
is like the position of a Speaker. For
example, the Speaker of the British
House of Commons remains aloof from
the soclety because he has to give
justice, similarly a Chilef Justice can-
not be a soclal mixer He must be
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aloof from the sovial minglings. From
that point of view, I do not see much
powmnt in giving sumptuary allowance
It is from this angle and from the
varous other angles that I have
spoken earlier that I support this Bjll
f hope that the functioning of the
judiciary which 15 in the open, and
which 18 open, to arguments and pur-
suasfons, will bhe strengthened by
such benefits, monetary and other
benefits.
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SHRI H R GOKHALE Sir, the
debate has been very good and 1 am
particularly happy that every one of
the hon, Memberg who spoke has sup-
ported the Bill. There might have
been some aspects of the matter gpo-
ken in a cnitical way, but mamnly with
regard to the Bill itself, there has
been unanimous support.

Mr Somnath Chatter)ce did say
that this was a measure which was
long overdue, but he also said, what
hag been given iz a pittance 1 must
sgy, it is not #0. The ealaries of
judges are fixed under the Constitu-
tion and even if we have decided
to gmend the Constitution,
we could not have increased the
aslary of g judge by more than Rs
500 or Rs 1000 at the most But sum
dotal of the benefits given under this
Bill are. much more than that. It to-
ucheg the question of pension because
pension has become a very important
Mmatter in respect of judges. This has
relevence to certain other issues
Which were raised

Mr. Frank Anothony hag said that
judges should not be alloweq to
practige, not only in their courts, but
in any other court and in the Supreme

MARCH 3, 5%

Amde. WU PY

Court. Then it way said that judges
should nogy be givem any ewmploy-
‘ment afier retirement, With ¢the pre-
sent low pension, a situation arises
when perhaps the judges are compel-
led to take up . to earry
on, Of course, Mr. Frank Asthony
wanted that the pension shoulq be
the same as the galary. We cannot do
that But I think there hag been a
substantial incresse in pension for the
judges of the High Court, and ss you
wil] gec later on, in the pension of
the )udges of the Supreme Court. Of
the other two matters which have not
been made applicable at all before,
one is the family pension Unfortuna-
tely, nobody referred to it. A judge
dies 1n harness He does not get pen-
sion  He cannot obviously get it but
his dependents too do not get pension
now Family pension really is intend-
ed to provide for the dependents of
Judges when they die in harnesz and
it 13 3 reasonable amount which is pro-
videq for. Then the third thing 1s
about graturty There, the hon Mem-
ber Mr Sinha is right that it 13 made
applicable only to judges coming from
toe Ber, and the reason 3s that with
regaid to service judges, there is al-
ready the same scheme applicable in
respect of gratuity It is only the
members of the Bar who were not
entitled The reason for making the
qualifying service also low is that the
Bar judge cannot remain like the
service Judge for that length of time;
and if vou make that qualifying period
very large, no judge will in fact get
the gratuity And T think that 2}
yearg of service, which is the qualify-
ing period, is a reasonable period,
after whirh the judges will be entitl-
ed to get gratuity which is 20 days per
year of service, gubject to a ‘maxi-
mum of Rs 30,000/~ And some jud-
ges ure entitled to reach up to the
maximum This hag been available
to the Civil Services, but unfor tuna-
telv not available to the Bar judges.
Now that. to my mind, is a gubstanti-
all improvement. Now & gquestion
has been raised because two allowan-
ces have been provided for. One is
the mmnptuary allowance. The Chisf
Justice as far ag the High Court fs
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<oncerned, would get It, The point
is that the Chief Justice, in his cap-
acity ayg the Chief Justice of the
High Court has to epend on enter-
tainment—it is not that he should en-
tertain in the sense in which we think
of entertainment. Not in that sense.
1ots of people call on him in the ordi-
nary course. District judges and
other High Court judges call on him:
and gometimes the Ministers call on
him, ag a Minister hag got to do. in
the course of hig duty, particularly if
the Minister happens to be the Law
Minigter or the Minister for Justice.
It is ordinary courtesy that even where
an allowance is not given, the judge
cannot say, “1 am not going to offer
you even a cup of tea” He does it
He hus heen doing it even before this
‘Therefore, some provision ig made by
way of sumptuary allowance in res-
pect of the Chief Justice of the High
Court, on whom many district jud-
ges, many other judges from the sub-
ordinate judiciary. other judges of the
High Court and certain other people—
who in the ordinary course are re-
qQuireg to visit him—call; ang he 1s
entitled to a sumptuary allowance.

In addithon to tnat, I might men-
tion with a reasonable degree of con-
fidence—because, somebody also rais-
ed the question that this is all sub-
ject to tax—that the sumptuary all-
owance is nDot subject to tax, This
Ra. 300 is not subject to tax If Shn
Chatterjee visits a Judge, I am sure
he will not let him go without a cup
of tea. Let ug not be unfair to them,
because they have all been gentlemen
They have been treating the guests
in the same way in which all of us
treat them. One way in which we
can compensate them is to give them
some benefit which js not subject to
tax.

SHRI SOMNATH CHATTERJEE -
That ig the assurance I want,

SHRI H. R. GOKHALE : | am tell-
ing you I am not giving anv tax ex-
eshption here. The tax exemption is
under the Income-tax Act itself. Under
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the existing law, as it is, it is not sub-
ject to tax. No special provision of

lax exempticn ig made in respect of
thisg,

A conveyance allowance of Rs. 300
is given to the Judges in the High
Courts and the Supreme Court. Jud-
ges, particularly n  bigger pleces,
have to spend considerably on
travej from their residence
to the High Court, becauge the dis-
tances are longer ;n those places. 1
can say this from personal experience
because 1 have been in one of the big-
ger places. Of course, thig allowance
is payable subject to their maintain-
ing the car. If they do not maintain
the car, they do not get the allow-
ance Therefore, I think this is also
one of the substantive part of the bene-
fits which are sought to be given to
them.

MR, CHAIRMAN : They can go by
taxi.

SHRI H R. GOKHALE : They can
g0 by taxi, but it will be costly.
Conveyance allowance ig given when
they maintain a car. This hag been
privided, taking note of the other
enactments where conveyance allow-
ance ig provided.

1 do not want to go into the details.
But I do mean to say that it is net
a pittance. Perhaps, it could have
been more. I do not say that it could
not have been more. But I do not
think that in the present gituation we
can go so Tar as to keep these salaries
completely out of tune with the gene-
ra]l level of emoliments of the civil
servantg and other. Therefore, taking
intp account all those circumstances,
this is not a pittance. This js a resson-
ably good peckage which is being
offered to the High Court and Sup-~
reme Court Judges.

{ fully agree with Professor Hiren
Mukherjee that money is not every-
thing Why ghould it be everything?
But T do not think that money is no-
thing also. The facy i¢ thet as human
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beings, 83 judges are, they have to
live in clrcumstances where the econo-
mic and social impact is felt by them
as much as by others, Therefore,
while T do agree that one should not
hanker after 'money merely for the
gake of money, ag human beings, ag we
are, we cannot completely ignore the
rhoney aspect of a person’g remunera-
tio,, or this emoluments

There ig an amendment given notice
of by Shri Somnath Chatterjee, about
which he spoke also I personally feel
that this iy a matter which requres
t0 be considered 1 can tell you there
was a time when thete was a demand
for judicial or quasi-judiciai nquiry
in every care When anything hap-
peng a man wants that it must be o
judicial or quasi-judicial inguiry  And
no less 3 person than a retired ot 4
sitting judge was acceptable for such
enquiries There has been a criticism
ag to why we do not appoint, for ex-
ample, sitting judges Now there ave
two reasons Firstly, it 1s not a fact
that we do not appoint In the }as!
two years, almost as a matter of
practice, we have appointed tting
judges for these enquirles If you re-
eall the instances in the recent past,
you will see that sitting judges have
been appomnted But the other thing
is that in a long drawn enqury, if o
sitting judge is taken awav—it is true
that retired judgec somtimec take <o
Jong and thev continue and do not
finisgh the enquirv-—then i{ 13 not pood

(Interruptions)
» SERI H R GOKHALE : But what

are you to do? The Constitution re-
quires it,

(Interruptions)

Let us not blame the retired Supre-
myg Court judge.

(Interruptions)

SHRY SOMNATH CHATTERJEE:
They ate very competent 1 know

SHRI 1L R. GOKHALE : T am not
talking ¢« their competency I am
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saying that some of these enqguiries
uare delayed not because of the judges
only; they have been delayed for vari~
ous other remsons, and we, a8 mem-
bers of the barn, must egually ghave 8
responmbility mn that matter along
with judges In what way, these en-
quiries are prolonged by the

0of the bar-—this side or that side or
perhaps both sides? To prolong an
enquiry is 8 fact of which Mr, Chatter-
Jee should be aware,

MR CHAIRMAN: And also mem-
bers of the Government

SHRI H R GOKHALE- Everybody
conrerned What I mean to say is that
you cannot put x blame only on these
tudges It 1s true that a judge does it.

SHRI SOMNATH CHATTERJEE- A
person who 1s retaring or has retired
15 looking forward for appointment
That 15 the point

SHRI H R GOKHALE That really
should not be done Somebody men-
tioned ahout—I do not know who—a
1 wticular mstance when it was said
that two days o1 a few davs before hus
“¢tirtement

SHRI SOMNATH CHATTERJEE: I
will give vou g hist

SHRI H R GOKHALE I do not
wani numes But if such a thing has
happened, 1t should not happen.

SHRI SOMNATH CHATTERJEE:
There is a very recent instance, Mr
Gokhale

SHRT H R GOKHALE. There may
be an instance 1 am not saying that.
What I am saving 1= that it should
not be done What I was saying was
not that it was not there; it may be
there What T was saying was that
we should avoid doing that In fact, we
should not do that

Wiih regard to the practice after
retirement, that was not raised by you,
that was raised by Frank Anthony. It
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is a sad state of affairs that the Sup-
reme Court Bar today is full of re-
tired High Court judges, apart from
the sorry spectacle which they make,
because most of them have not prac-
tised and do not commang any ade-
quate practice. The other bad part 1s
that they deprive the new coming
up members of the Bar. A new bar is
being built up in the Supreme Court
So far as I am concerned, whenever
any question of appointment of coun-
sel for Government cases, may be as a
Government Counsel or similar posi-
won, came up. I had stoutly decliued
to consider any retired judge or anv
retireq officer of the government
for taking up these positions
us Government Counsels I
insisted that leading ones among the
junior Members of the Bar ought tn
be given this chance, because Gov-
ernment alone has a possibiity of
giving work to the jumior members of
the bar and the Government owe, an
obligation to the Bar that g junior bar
is buiilt up.

(Juterruptrons)

SHRI SOMNATH CHATTERIEE 1
wish vour wishes were translated intu
action. You have a Supreme Court
panel What about the State panel”
People are monopolising there

SHRI H. R GOKHALE: I am telline
you about the apointments made bv
the Central Government ir any panel
anywhere in the couniry. I can say
this with complete assurance that I
have declined to include a retired
judge or a retireg officer of the Gov-
ernment.. ..

(Interruptions)
even in the High Courts.

SHRI SOMNATH CHATTERJEE
But there gre small panels A large
section does not get the benefits

(Interruptions)

But I know that there are a handful
of people who are getting the benefit

SHRI HE R. GOKHALE: Do not sav
that; you are in Calcutta. The point
was with regard to a retired judge
We are dealing with thet.
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(Interruptionas)

I way »dving about a panel of the
Centrul Government, whether it is
here 1n Delhi in the Supreme Court or
m the High Court; and by any chance,
your Calcutta panel 1s not a small
one,

18.00 hrs.

These are the matters which have
been taken into consideration in pro-
posing this Bill

I must refer to one thing more. It
his been said by at least two hon.
Members that judges have not been
confirmed because they had given
adverse judgments in this particular
case or in that particular case. I must
say, this 15 not true Non-confirmation
has nothing to do with the judgments.
Recently 1 judge who had given the
largest number of adverse judgments
azainst the Government has not only
been confirmed but has been promot-
ed as the Chief Justice of the High
cowit The judicial pronouncement
has nothing to do with confirmation
or non-confirmation.

Sir, these are the main points which
hat¢ bern made in the course of the
dehate

SHRT SOMNATH CHATTERJEE:
Ace vou giving an assurance to consi-
der mv amendment?

SHRI H R GOKHALE: I have said
so I am in agreement with this and
we should consider it separately. I
think. T have said that We will give
due consideration to it.

‘With this reply which covers almost
all the points, I command the Bfll to
the House to be taken into considera-
tion,

MR CHAIRMAN: The question is:

“That the Bill further to amend
the High Court Judges (Conditions
of Service) Act, 1954 be taken inte
cnnsideration.”

The motion was adopted.



Righ Court J
” (Conds. of S )

MR. CHAIRMAN: Now, we take up
the clauge-by-clause consideration of
Qﬁe Bill.

Clause 1. There is no amendment.

The question is:

“That Clause 2 stand part of the
BilL»

The motion was adopted
Clause 2 was edded to the Bill

Cianse 8 (Amendment of Section 17A}
Amendments made

Page 2, line 7,—

for “and after sub-section (1) as
20 renumbered”

substitue “and,—

(a) in sub-section (1) as so re-
numbered, after the words “the
Pirst Schedule” the words “tretires
or” shall be, and shall be deemed
always to have been, ingerted,

{b) after sub-section (1) as 80
amended” (2)

Page 2, line 21,~
for “dies” substitue “retires. or dies” (3)
(Shr1 H R Gokhale)
MR. CHAIRMAN, The question s
“That Clause 3, as amended, stand
part of the Bill”

The motion was adopted
Clouse 3, as amended was added to
the Bilt.

Clause 4 wag added to the Buill.
Clanze 4A (New)

SHRI SOMNATH CHATTERJEE: 1
beg to move:
Page 3,—
afier line 2insert—

4. After section 28A of the prin-
eipal Act, the following gection shall
be inserted, namely:—

«33AA. No retired Judge shall be
entilled to exercise any judicial or
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quasi-judicial funchions in apy mat-
ter, question or dispute, :n which a
Government or & Government Com-
pany as defined by the Companies
Act, 1988, or & body or authority
constituted or incorporated by any
Act of Parliament or of legislature
of a State or Union territory or un-~
the administrative or financial con-
trol of a Government is a party or
is interested or in any manner con-
cerned or shall be eligible to be ap-
pointed to any office or post in res-
pect of which salary or allowance
will be payable out of the Conscli-
dated Fund of India or of any State
or of any Union territory.

Explanation—For the purpose of
thys section, Government will mean
the Central Government or the Gov-
ernment of a State or of a Union ter-
ritory.” (8).

MR CHAIRMAN- 1 put Amend-
ment No 5 [clause 4A (New)moved
by Shr Somnath Chatterjee to the
vote of the House

Amendment No 5 was put and nega-
twwed

MR CHAIRMAN: There 1s no
amendment to Clauses <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>